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CORRIGENDA

»
REPORT OF THE PUBLIO ACCOUNTS COMMITTEE ON THE ACCOUNTS OF
1947-48 (POST-PARTITION).

53 Appendix II-gainst Demand No. 88 under column 1—for ‘Outly’ read
‘Outlay’.

656 Appendix II—Heading of Column 3—for ‘Frant’ read ‘Grant’.
56 Appendix II—In the first item from top—for ‘70’ read ‘10’

81 Appondix VI—In the boginning of line 10 of Paregraph 5, for ‘f. read
“if .

64 Appendix IX—In the firgt line of the herding, for ‘Accoun s’ read
‘Accounts’.

64 Appendix IX—In the lest line of Paragraph 4, for ‘esponsible’ read
‘responsible’. .

72 Appendix XV—In the tecond line of Paragraph 1, for ‘th’ read ‘the’.

73 Appendix XVI—In the cecond line of Paragraph 2, for ‘continuall’ read
‘oontinually’. '

77 Appendix XVI—In the fourth, fifth and sixth lines of Paragraph 15, for
‘suggestel’, ‘Jeve’ and ‘implem ente’ read ‘suggested’, ‘level’
and ‘implemented’ respectively.

79 Appendix XVI—In the Heading, for ‘Annexure R’ read ‘Annezure B’.

83 Appendix XVI—Annexure G, In the Heeding—jfor ‘Yard Sticks’ read
¢ Yardsticks ',

85 Appendix XVI— For ‘Appendiz XVII’ read ‘Appendic XV1I".
91 Appendix XVIIT—In Part II egeinst item 3, for 6,061° read ‘5,064’

94 Appendix XVIII—Annexure—In the last line of item 1—for ‘vidul’ read
' ‘vidual’. .

956 Appendix XVIII— Annexure—In itom 25, for ‘57,5,622° read 5,75,622°
1056 Appendix XIX—In the sixth line, for ‘bette’ read ‘better ".
108 Aprendix XX~—In the firsteline of Paragraph 1, for ‘Publle’ read ‘Public’.

115 Appendix XXIV—In Pare. 5, under the heading ‘Subject’ for ‘Transpor’
and ‘al’ read ‘Transport’ and ‘all’ respectively.

122 Appendix XXVIII—In the cecond line of ‘Note (1)’ for ‘encement’ read
‘the. commencement’.
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INTRODUCTION

7EP Chairman of the Pubtic Accounts Committee, having been authe

by the Committee to gubmit the report on their behalf, present this repo
on the Accounts of 1947-48 (post-partition), the firet accounts of the SBovereign
Republic of India.

. The Committee was elected on the 10th April, 1950 and held & preliminary meet-
ing the same evening which wagaddressed by the Honourable the gpeaker.

The work of this Committee starts only after the Comptroller & Auditor-General
presents his Audit Report on the accounts of the Government. The variousaccounts
under report were circulated to the Members of the Committee immediately om
recoipt in the Purliament Secretariat in October and November 1950. The Committee
held sittings in December 1950 and drew up its programme for the consideration of
these accounts. ‘

The meetings of the Committee for the examination of these accounts were
held from the 8th to 19th January, 1951. The Committee examined the Accounts
of the Defence Servioes, Railways and the Posts & Telegraphs Department. For
want of time the Committee could examine the Civil Accounts relating only to the
Ministries of Transport, Communications, Industry & Supply, Commerce and Fi-
nance (including Revenue Division). The State Trading and Manufacturing
Schemes under the control of the Ministries of Works, Mines & Power, Agriculture
and Industry & Supply were also scrutinised by the Committee.

A brief record of the proceedings of each meeting was kept separately and form
part of the report. A statement showing the summary of recommendations of the
Committee is appended at the end.

Consequent on the coming into force of the Constituticn of Indis, cne of the
important changes that have occurred in the status ef the Ccxnmittee is that it has
become a Purliamentary Committee with its own Chairman wnder the control of the
8peaker and is assisted by the staff of the Parliament Secretariat. This has onabled
the Committeo to function in a freer atmosphere and to offer its criticism in an unres-
tricted manner.

NEw DELH]I, B. DAS
March 29, 1951.



: RBREPORT OF THE PUBLIC ACOOUNTS COMMITTEE :
PART I—CIVIL, POSTS AND TELEGRAPHS AND PEFENCE SERVICES

" Financial results of the year.—The following table compares the original and
fina] grants and appropriations with the aotual expenditure of the year : '

1, -

¢ Original Final  Aotual
Grant or  grant or Expendi-
Appropria- Appropria- ture
tion tion

) ) (In lakhs of rupees)
Eiyandlbura on Revenue Account (voted) . .

. . 193,81 199,562 128,77
Capital expenditure outside the Revenus Aoccount (voted) 39,24 48,30 81,38
Disbursement of Loans and Advances (voted) . . . 6,565 6,65 5,31
. 4 ToTtax (voted) . 239,60 254,43 165,46
cpenditure on Revenlio Account (charged). . . . 22,04 22,07 33,70
ttal ‘expenditure outeide the Revenue Account (charged) . . .

LI * i
. 22,04 22,07 33,70
Disbursethents of Loans and Advances (charged) . . . 26,50 26,50 18,99
_ Toraw (charged) . 48,54 48,57 52,09
Total expenditure on Revenue Account , . . . . 215,85 221,59 162,47
Total capital expenditure outside the Revenue Account . 39,24 48,36 31,38
Disbursements of Loans and Advances . . . 38,06 83,05 24,30
GranD ToraL . 288,14 303,00 218,16

. g‘here was thus a total saving of Rs. 84,85 lakhs or 28 per cent. over the final
goent.

For facilitating a comparison of the results of the workihg of the year under
review with those of the last five years, it has hitherto been the practice to show
statistios for those years in the tabular statement of reviews in the form of percentage
of savings (—) or excesses () compared to the final provision in the main sections
of the budget. In the present review, however, no comparison has been made
between the figures for 1947-48 which are for 73 months only, i.e., from 156th August
1047 to 31st Maroh, 1948 and those relating to the years before partition which
are for whole years. Moreover, no Appropriation Accounts were compiled for tke
year 1946-47 and for the period from 1st April, 1947, to 14th August, 1947, and fi
are available only for 1945-46 and those too, are in respect of undivided India.

2, In the following cases, actual expenditure exceeded the grants voted by the
Constituent Assembly of India (Legislative) :

Item: Name of Grant. Final Grant Actual Exoess
No. Expenditure
1. 19-Ministry of Exterpal Affairs an Ras. Ra. Rs.
Ooqmpwuhh Relations . . 21,27,000 21,290,459 2,459
9. 28-Ministry of Defence . . . 16,94,000 16,94,535 538
3. 89-Eoclesiastical . . . . 2,21,000 2,74,830 53,630
4. 47-Archacology . . . . 12,61,000 12,73,169 12,169
§. 81-Civil Defence . . . . 1,283,000 1,566,228 33,228
g T -1 B
. 97-Commu ue ons ,67, ,83, 35,1
8 ﬂ-Oap(td Outlay on Schemes of State 6307
“Trading . . o . . 10,85,96,000 10,97,79,318 11,838,318 °




Accou.nts of 1947-48 (post-partition)

"The reasons for the excesses are briefly explainel below :
ITtem 1.—Petty excess. '
Item 2.—Petty excess, ‘
Item 3.—Mainly, completion of works to be handed over to the Churoh aatho-
ﬁﬁ“q ' hd
* Item 4.—Mainly, arrear payments due to revision of pay.

Item 5.—Increase in the rates of pensions and allowances under the War In-
juries Scheme due to rise in the cost of living.

Item 6.—Mainly, adjust'ment of pre-partition charges.

Item 7.—Estimates based on actuals proved low.

Item 8.—Resultant of savings and excesses under various schemes.

We have noted the contents of the Ministry of Finance Memorandum No.
D.55621-BIT/60, dated the 6th June, 1950 (c.f. Appendix XXVII). In view of the
conelusion arrived at therein, although no formal regulurisation of the asbove ex-
cesses by Parlinment is called for, we would urge that the recommendations contain-
-ed in para 4 of this report should be strictly followed so that excesses of the
nature referred to above are climinated.

3. Minutes of proceedings—We append to this the Minutes of the proceedings
which we desire, as usual, to be regarded as part of our Report. In the following
paragraphs we refer only to some of the more important quedtions considered in the
course of our examination of the Accounts.

4. Budgeting and control of expenditure.—We did not notice any appreciable
improvement in the standards of budgeting and control over expenditure during
the period under review. While we recognise that many cataclysmioc changes
followed in the wake of the partition of the country and uncertain conditions
prevailed during the post-partition period, we cannot regard the overall budgetary
oontrol as satisfactory. On the civil side (excluding the P. & T. Estimatos) there
have been voted excesses under 8 grants involving Rs. 54,36,478. The supple-
mentary schedule of authorized expenditure authenticated by H. E. the Governor-
General included twenty-seven supplémentary demands for grants amounting to
Rs. 13,78,14,000. Savings ocourred in 84 out of 95 grants. The percentage of the
total votea amount surrendered to the total actual savings in all the voted grants
is 67-41. The corresponding percentage, which the final unsurrendered savings
bear to the total grantis 13-93. In the charged Section, the position is on the whole
satisfactory. On the Defence side, we notice that savings amounting to Rs. 17}
orores which acerued towards the close of the financial year 1947.48 (post-partition)
were not surrendered in time, While we appreciate that the abnormal conditions
prevailed during the period under review and considerable disloci.tion was caused
88 a result of Kashmir operations, we regret to express our dissatisfaction over the
1ack of foresight and proper control and laxity of perception on the part of the Defence
Ministry in not having surrendered such a huge amount which naturally has had
serious repercussion on the overall ways and means position of the Government of
India. Our predecessors have on many occasions in the past emphasized the need
for correct budgeting. We would urge that the question of control over expenditure
should be regarded as something ‘very sacred’ and the spending departments should
exercise due vigilance in order to ensure that no expenditure in excess of the sum
voted is inourred nor large savings are kept in hand and not surrendered in time.

During the examination of the Ministry of Finance, we pursued the question
of the control of expenditure by that Ministry. It must be remembered that under
the provisions of the Constitution of India no expenditure can be incurred unless
it is voted by Parliament and, therefore, we asked what measures had been taken
to devise suitable machinery to enforce this stipulation. We were told that this
matter which involved a thorough overhauling of the existing machinery for the .
eotitrol of expenditure was being studied in all its implications both in the Ministry
of Finance and by the Comptroller and Auditor-General. We emphasize that the
X N . . - . s

: :



Report of the Public Accounts Committee

‘need for the tightening up of the budgetary and appropriation control by the
various Ministries is paramount. In cases where one grant was operated upon by
more than one Ministry, the Ministry in control of the grant should exercise strict
vigilanoe to check the tendency of over or under-budgetir on the part of the other
Ministries. An overall obligation is cast on the Ministry of Finance to see that the
spending Ministries exercise proper checks and show complete responsibility in the
matter of budgeting and keeping control over expenditure and in cases of laxity it
should be the duty of the Ministry of Finance to pull up the erring parties in a suitable
manner. We should be glad if necessary rules and regulations are made for the
purpose and their compliance seoured.

6. Debits for supplies and Services.—During our examination of the Appropria-
tion Accounts we came across a very large number of cases in which huge amounts
of final savings were attributed to the non-receipt of debits for supplies made by
other Departments. The Public Accounts Committee of the year 1944-45 also
commented on the apparent lack of co-ordination between the receiving departments
and the departments rendering the services or supplies which resulted in large
lapses of funds due to non-receipt of debits for supplies and suggested that if a close
liaison between the two departments was maintained such lapses could be elimi-
nated. We suggest that the Ministry of Finance should once again draw the atten-
tion of all the Ministries to this vital aspect of the matter, and a procedure should
be devised in oonsultation with the Comptroller and Auditor-General whereby the
indenting Depurtment should ascertain telographically the precise positionin regard
to supplies within the year and estimate as accurately as possible the total expenditure
against its appropriations.

8. Defective contracts—Wo came across & number of instances in which the
oontracts entered into by the Ministry of Defence were defective and did not contain
adequate provision to safeguard the interests of Government. To remedy this
state of affrirs, we suggest that a Committee consisting of representatives of the
Ministries of Finance, Defence and Law should be constituted to go into the existing
oontract forms in use by the Defence Services with a view to drawing up standardised
contract forms which should bo strictly adhered to and no deviaticn therefrom made
except under the express orders of the Government of India. At all events every
oontract should be entered into only after competent legal and technical advice has

been taken.

Arbitration.—We also noted that in the matter of arbitration between the
Government and the other contracting parties, it was generally the practice to refer
cases to one-man-arbitration for settlement. This is unsatisfactory. We feel that
in the matter of arbitration and appointment of arbitrators, the arbitration clause
should provide for arbitration by a tribunal of not less than three persons one of
whom should be a high ranking judicial officer. In certain cases, however, if it is neces.
sary to associate Departmental Officers, with the arbitration in order that the facts
of the oase might be properly appreciated by the tribunal, we have no objection
to one of the members of the tribunal being & departmental official.

‘We also suggest that similar action should be taken in respect of other Ministries
of the Government of India.

7. Capital Outlay on State Trading and Manu facturing Schemes.—Wereviewed the
aoocounts of the various State Trading Schemes started during the war to facilitate
uction of warsupplies, control over internal production, import and distribution
of oertain essential commodities, for maintaining the national economy. The working

of the various schemes launched upon by the Ministry of Agriculture viz., the scheme
for the purchase of Fertilisers and the Rehabilitation and Utilisation of used Tractors
eto., engaged our partioular attention. We regret to note that the accounts relating
to the import and distribution of fertilisers whioh involved an expenditure of abous
Ras. 22 orores were not being maintained on a commercial basis. Our attention
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was also drawn by the Comptroller and Auditor-General to the chaotic state of
affairs that prevailed in the Central Tractor Organisation in so far as the maintenance
of Accounts was concerned. We are constrained to observe that in the absence
of any methodical and profer acoounting system having been followed by the C. T.
- 0., it is not possible to assess whether this State enterprise in which a sum of Rs.
6 crores had been invested was being run ataloss or profit. There also did not
exist any safeguard to ensure that the cost of each tractor had been properly fixed.
We express our dissatisfactign over the working of the State Trading Schemes
in the manner described above.

We also considered in general terms the policy followed by the Government in re-
gard to the State Trading rnd Munufacturing Schemes. We feel that there has been a
tendency on the part of the Government to start allsorts of schemes without adequate

planning or even ensuring the initial or regular supply of the requisite technioal staff’

whether on the administrative or on the accounts side and it consequently gave rise
to confusion. The lack of proper appraisal of commercial acoounting principles made
the confusion worse confounded. We suggest that the Government of India should
review the existing State Trading Schemes under their control with a view to seeing
that they were not sustaining any loss and that an adequate return commensurate
with the capitalinvested in the scheme was forthcoming. We also urge that before
starting any big projectsin future, they should be properly planned and appropriate-
arrangements should be made in good time for accounting and audit in consulta-
tion with the Comptroller and Auditor-General.

8. Audit of Statutory Corporations.—During the examination of the Accounts,.
weraised the question of the scope of audit eontrol to be exe:cised by the Comptrol-
ler and Auditor-General over the accounts of the two Corporations set up by the
Ministry of Finance viz., the Rehabilitation Finance Administration and the Indus-
trial Finance Corporation. Although the provisions made for their day-to-day
audit appeared to be satisfactory, we suggest that in order to enable the Comptroller
and Auditor-General to bring to the notice of Parliament certain important matters.
relating to their working, he should be empowered to conduct a test-audit of their
acoounts. As regards the audit of other Corporations either financed entirely or
partly by the Central Government, we share tho views held by the Comptroller and
Auditor-General that his functions and responsibilities should be defined in explicit
terms in the Statute itself providing for the setting up of a Corporation.
We would also recommend that before statutory Coporations involving financial’

commitments by Government are created, the Comptroller and Auditor-General.

should be consulted in regard to the provisions for accounting and audit control.
In this connection we also attach considerable importance to the necessity of safe-
guarding against any whittling away of Parliamentry control by the participation
of Government in private Companies. (c. f. Para. 76 of the Proceedings of the
Seventh Meeting).

9. Audit Objections—Delay sn the disposal of —It was brought to our notice that
there had been a tendency on the part of the various Executive Departments to delay -
the disposal of audit objections. In one oase reported in Para 21 of the Audit Report
on the P. & T. Accounts, the alleged non-accounting of amounts collected as Customs -
Duty on Foreign Inward Paroels, which was facilitated by dodging the disposal
of audit objections, had resulted in a loss of Rs. 16,562 to Government. We desire -
that the Government of India should impress upon the Heads of Departments that
replies to Audit objections should be sent with the utmost promptitude and that
immediate steps should be taken to remove defects in the administrative system
existing in their departments which may be brought to their notice through the

Audit Notes.
10. Administrative Audit.—While discussing the case mentioned in Para 21(i}~
_ (8) of the Audit Report on Civil Accounts, we acoepted the suggestion of the Comp-
5 -
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[ ] -

troller and Auditor-General that in order to obviate such cases in future a system
-on the pattern of an administrative audit in vogue.in the M. K. 8. should, in addition.
to.the audit exercised by his Officers, be introduced in all the large spending Depart-
ments such as the C. P. W. D. We suggest that the Ministry of Finance should
formulate comprehensive rules and regulations in this respect in consultation with
the Comptrollerand Auditor-General and incorporate them in the existing Codes
-etc. We should like to know in due course the action taken in the matter.

11. Separation of Treasury Functions.—We were glag to know that the Ministry
of Finance had accepted the principle enunciated in Para 27 of the Audit Report on
‘Civil Acocounts that Treasury functions should be separated from audit functions
and that necegsary preliminaries to implemont the scheme at the Centre were being
worked out. We desire that a beginning in this direction should be made as early
a8 possible and the efficiency of audit enhanced. We consider it bad enough that
the Comptrollor and Anditor-Goneral of Indin is responsible not only for uudit but
also for the compilution of final accounts from the initial accounts rendered by the
executive, excopt in the case of Dofence and Railways, and we wholly agree with the
Comptroller and Auditor-Genoral that it is extremely improper to continue any
longor the practice under which his officers also pnss bills and make paymentsat the
headquarters of cortsin State Governments. From every point of view this
practice is objectionable and should be terminated without del:y.

We heard an account of the measures adopted by the Comptroller and Auditor-
Genoral to strengthen the Audit Dopartment which had suffered a serious set-back
during the Wur in order to restore and improve its efficiency. The integration of
Btates, with very poor standard of accounting and audit and unqualified staff have
added to his problems. The new Constitution also calls for a considerabio re-adjust-
ment and ro-orgnnisition of the Andit and Accounts Department. The Comptroller
and Auditor-Gener:l also placed before us the various schemes that were under his
consideration.  We feel s:tisfied with the line of approach adopted by the Comp-
troller and Auditor-General to tone up the standard of working of the Audit Depart-.
ment to which we attach great importance. We fully endorse his views and strongly
recommend that he should be provided with adequute facilities to enable him

to go ahewd with his schemes with a view to increasing the efficiency of audit and
acoounting.

PART II—RAILWAYS '

12. Financial results of the year.—The following table compares the original
-and the revised estimates with the actual expenditure of the year under report :

Budget Revised Actuals
(In lakbs of rupees)
Traffic Receipta (less refunds) . . . 1,168,156 1,08,00 1,00,91
. %i;crkellaneﬁ?us Reoeipbel . . . . ‘2,18 2,09 2,20
ing Expenses (includin de) iation,

éto.) 8 . . g‘ preo . 1,06,68 1,00,99 91,81
Miscellaneous Expenditure . . . . 86 69 . 50
Intorest Charges . . . . . . 13,44 13,61 18,29
.Surplus (+) or Deficit (—) . . . . —2,89 —5,20 —2,58

-Contribution to General Revenues . . .

The working of the railways during the period under review produced a deficit
-of Rs. 2,58,22,730 and hence no contribution counld be paid to the general revenues.
‘The deficit was met by withdrawal from the Railway Reserve Fund. An amount
of about Rs. 31 thousand was also withdrawn during this period from the Railway
Réserve Fund for meeting the arrears of depreciation in respect of rolling stock re-

(1
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placed after 1042-43. The balance at the credit of the Reserve Fund which stood
ﬁa Rsl.i 9-33 sorores on 15th August 1947, was thus reduced to Rs. 6 -85 crores on 31st
rch 1 . .

' The net accretion to the Depreciation Reserve Fund during the year (i.e., the
-excess of the amount paid into the Fund over the amount withdrawn from it for
renewal and replacement expenditure) amounted to Rs. 3-53 crores, and the actual
closing balance of the Fundstood at Rs. 95-74 crores at the end of the year.

No appropriation was made to the Railway Betterment Fund during the period
under review. The withdrawals amounted to Rs. §8-94 lakhs. The interest on the
fund amounted to Rs. 29-36 lakhs and this was credited to the fund itself unlike
-other funds. The balance in the fund stood at Rs. 14-38 crores at the close of the
year.

13. Excess over voled Grants.—There was no case of excess over voted grants
during the poriod under report.

14. Accuracyof budgeting and control 0){ expenditure.—The accounts for the period
under review show a net saving (against the total grant) of about Rs. 15,44 lakhs or
12-75 por cent under Revenue Expenditure (exclusive of appropriation to or with-
drawal from the Railway Reserve Fund). Under Capital, Depreociation Reserve
and Batterment Funds there was a saving of about Re. 24,32 lakhs or 77-650 por cent
a8 shown below :—

(In lakhs of rupees)

Total Saving(—) Percentage

Yeer grant and or of
appropriation Eixcess (+) .Col. 3to 2

1 2 3 4

Ezxpenditure charged to Revenue
1947-48 (15-8.47 to 31-3-48) . " . . 1,21,14 —15,44 12:75
Ezpenditure charged to Cagital, Degreciation Reaerve and Betterment

Funds. .
1947-48 (15-8-47 to 81-3-48) . . 381,38 —24,32 7760

Of the saving of Re. 1544 crores in the revenue section, Rs. 5-82 crores were
surrendered in the final modification. JIn the capital section, Rs. 11-48 crores was
surrendered out of the final savings of Rs. 24-32 crores. '

< For the reasons explained in the concluding sub-para of para 1 above, no
-comparison is possible between the figures for 1947-48 dealt with in this Report and
those relating to the years before partition relating to the expenditure charged to
Revenue (exclusive of appropriation to or withdrawal from the Railway Rescrve
Fund) and that charged to Capital, Depreciation Reserve and Betterment Funds
a8 the former figures are not for the full year.

Qur predecessors have had occasion to comment more than once at the lack of
correlation between the amount of the original estimate and the expenditure actually
inourred on works and exhibited through the Completion Reports. We would again
urge that the general principle that executive officers should not incur expenditure
-of accept liabilities on a work in excess of the sanctioned estimates without the prior
sanotion of the competent authority should, as far as possible, be strictly adhered
to0 and in cases where in the course of execution of & work it became apparent that
there was likely to be an excess over the sanotioned estimate of the work, revised
estimates should be prepared and sanétion of the competent - authority obtained:

¢
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prior to the additional work being undertaken. We endorse the suggestion made
by the Comptroller and Auditor-General that a Committee comprising of an Accounts.
Officer and an Engineering Officer should be set up immediately by the Railway
Board to review all the cases mentioned in Annexure ‘A’ of Part II of the Appro-
priation Accounts of the Railways in India for 1947.48 (post-partition), and the
progress made in the matter reported to us.

15. Surrender of funds.—During our examination of the Appropriation Acoounts:
and the Railway Audit Report, we noticed that there had been a lapse of Rs. 962
orores and 1284 crores under Revenue and Capital respectively,during the period
under review. The previous Committees too drew attention to a number of instances
of inadequate or injudicious surrenders by the Railway Administrations. We would
emphasize that somse rational methods should be evolved whereby closer co-ordina.-
tion is maintained between the two important aspects of public expenditure viz.,
budgeting and control of expenditure and timely steps should be taken to surrender-
savings in the final modification or re-appropriation statements to avoid lapses.
One of the major factors responsible for the lapse of funds was attributed to the delay
in the non-reccipt or non-adjustment of debits for supplies actually made or
services rendered. This vital question had also engaged the attention of the
previous Committees and in spite of the suggestions miade by them from time to-
time that where supplying departments failed to raise debits in time, the
receiving departments should adopt the procedure of affording anticipatory credits
to the supplying departments with a view to obviate lapse of the grants, the state
of affairs had not shown any improvement. To remedy the situation, weendorse
the suggoestion ofthe Comptroller and Auditor-Generel thet 1{lere shculd be cleser
en-operption  between the supplying agencies and the receiving departments
and the lattoer should be informed by the end of March as to what supplies for which
orders had been placed were likely to be made available so as to enable a review of
the budget position. We hope that our suggestion will be acted upon by the Minis.
try of Railways as well as other Ministries and Departments and cases of lapse of
grants on account of non-adjustment of debits in time do not ocour in future.

In the case of Ruilway Budget, we wish to reiterate the recommendations made
in para 20 of the Report of the Public Accounts Committee of 1943-44 and emphasize
that while consolidating the budget estimates submitted to theém by the Railway
concerned, the Railway Board should ensure thr.t the provision of oredits anticipated
by an ind;vidual railway is set off by contra debits to be raised by the other railway
conocorned.

16. Losses, Nugatory Ezpenditure, Financial Irregularities—Our attention was
drawn to para 24 of the Railway Audit Report 1849. It is rather unfortunate thas
no action could be taken by the Railway Board to enforce recoupment of shortages
in spare narts of American Deisel Electric Locos., which involved a loss of about
26,000 dollars. We should like to know the result of the action taken by the Railway
Board to obtain a refund from the U. 8. A. suppliers. It was admittedly a bad
case where the officers concerned had violated the well-known ‘canons of financial
propriety’. In order, therefore, to avoid the recurrence of such cases and to safe-
guard the interests of the State, we would suggest that a suitable procedure should
be laid down in consultation with the Indian Purchase Missions abroad whereby
shortages are recouped soon after the delivery of the Locos, plants, fixtures and other
appurtenances etc., imported from foreign ocountries.

17. Defective agreements.—We oame across a number of instances where the
Railway Administrations had to undergo huge financial losses due to defective
drafting of agreements. We would urge that it should be impressed on the Railway
Administrations to draw up standard forms of agreement with the approval of the
Railway Board in order to avoid defective language being used therein. Even so
each agreement should be vetted carefully with a view to ensuring that it is suit.
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able and adequnte for the particul.r business and the requisite legal and financial
advice should be tuken.

18. Compensation paid by Raslways for goods lost or damaged.—We noted with
great concern that during the year 1949.50, the amount settled for payment on
acoount of compensation paid by the Railways for goods lost or damaged amounted
to Rs. 4-54 crores and that 61,809 claims were left outstanding at the end of the
year. We recommend that in order to check this deterioration in the standards
of working of the Railways, the existing rules relating to the Discipline and Ccuduct
of Railway Servants should be reviewed to see that adequate action is taken against
the Railway staff who are found wantonly indifferent or careless in the handling or

despatch of goods or bad transhipment and thus putting the Railway Administration
to such a huge loss.

19. Railway Collicries~During our excmination of the Belence Sheets of
Railw vy Collieries we were told thet the Reilway Bourd owned the Railw: y Collieries
and the Ministry of Industry end Supply were the munuging agents i nd thut the
whole position w.s r.ther uns tisfocrory. We consider that over-cipitilization
in the oollieries should be avoided #nd commercicl principles should be adopted
for purposes of providing for deprecistion.

20. Stock position on the Railways.—We should like to know the steps taken by
the Railway Board to rationalize distribution of stocks between the different Rail-
ways and also to remove imbalance between different categories of stores held by
them in the light of the recommendations of the Shroff Committoe set up by them.

21. Training of Accounts Staff on the Raslways.—During the course of our exami-
nation of the Appropriation Accounts, we found that a very large number of cases
of important misclassifications and other mistakes had been detected during the
period undoer review. These mistakes, we were told, were due to the negligence on
the part of the Accounts staff as also due to their lack of knowledge of rules and
rogulations. To remedy this state of affairs, we endorse the su;geition of the
Comptroller and Auditor-General that adequate steps should be taken by
the Railway Administrations to impart .proper training to the staff in
the Railway Accounts Offices and to conduct regular courses so that specialired
knowledgo of the different branches of the Railways is acquired by the staff. We
sugge.t also the introduction of a departmental examination the passing of which
should he obligatory before an Upper Division Clerk is confirmed.

22. Separation of Finance from Accounts Functions on the Railways.—We were
informed by the Financial Commissioner, Railways that the existing set-up on the
Railways where the accounts and financial functions were coalesced in one authority
viz., the Financial Adviser and Chief Accounts Officer who worked under the oontrol
of the General Manager of the Railways was not conducive to better organisation
and did not ensure striot financial control. We were told that a scheme for the bi.
furcation of these two functions on the Railways was under oconsideration of the
Railway Board. We attach importance to the tightening of financial control over the
expenditure and share the views held by the Financial Commissioner that an inte-
grated system is not sound in principle. We shall be glad to know of the progress
made in the matter.

23. We desire in conclusion to place on record our appreciation of the great help
rendered to us in our examination of the accounts by our Chairman, the Comptroller
and Auditor-General and his staff and our Secretary and the Officer on Special Duty.




®ROCEEDINGS OF THE FIRST MEETING OF THE PUBLIC ACCOUNT3 O00M.
MITTEE BELD ON TUESDAY THE OTH JANUARY,  1961.

1. The Committee met from 10-30 A.M. to 1 P.M.
2. Those present were :

Shri B. Das (Chairman.)

Prof. K.T. Shah.
Shri M.L. Dwivedi. '

’ Pandit Krishna Chandra Sharma.
Pandit Munishwardatt Upadhyay.
Shri Tribhuan Narayan Singh.

Shri H.8. Rudrappa. Members.
Shri S.N. Das. r

Shri Buli Ram Bhagat.
Shri B.N. Munavalli.
Shri K.A. Dan.odara Menon. J

Shri V. Narahari Rao, Comptroller and Auditor-General of India.
Shri K. R. Rama Iyer, Director of Audit, Defence Services.

SEORETARIAT

Shri M. N, Kaul (Secretary.)
ShriS. L. Shakdher (Officer on Special Duty.)

WITNESSES

Shri H. M. Patel, Secretary, Ministry of Defence.
Major- General Sant Singh, Master Genoral of Ordnance, Army Headquar-

ters.

Major-General S. B. 8. Chimni, Quartermaster General, Army Headquar-
ters,

Major-General H. Williams, C.B.E., Engineer-in-Chief, Army Headquar-
ters.

Air Commodore D.A.R. Nanda, I.A.F.,, A.O. P. & O., Air Headquarters.

Captain G. S. Kapoor, I.N., Chief of Administration, Naval Headquar
ters.

Shri K. Bhawani Shankar Rao, Financial Adviser, Defence Services.
Shri K. 8. Sundra Rajan, Deputy Financial Adviser (Budget).
Shri L. M. Ghatak, Military Aeccountant-General.

°

DEFENCE SERVICES
Ministry of Defence

3. At the outset, the Committee desired to know from the Financial Adviser,
Defence Services the nature of the financial control exercised over the Defence ex-
penditure. The Financial Adviser briefly explained that evory measure which hada
finanoial implication had to be referred by the Defence Services to the Defence
Wing of the Finance Ministry. A Deputy Financial Adviser was attached tc oach
Branch of the Army Headquarters, viz., Q.M.G., M.G.O_ E.in-C.etc. The moasures
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initiated by the various Branches of the Defence Services were examined in consi-
derable detail both by the Administrative Department and the Finance Department.
The Finance Ministry dg suggest modifications to the various proposale coming to-
them and sometimes advise that particular schemes might not be pursued. In this
way there was a close day to day control over the Defence expenditure. The Fi-
nancial Adviser further explained that during the war there were certain rolaxations
of financial control. Now, they were gradually reverting to the pro-1939 form of
control. He said that theyMinistry of Defence were themselves concerned that the
Finance Ministry exercised striot control over the Defence expenditure and did not
proceed with any schemes without consulting the Ministry of Finance. The Com-
mittee desired that a Memorandum outlining in detail the various aspects of the
financial control exeroised by the Finance Ministry over Defence expenditure should be
submitted to them.

4. The Committee expressed dissatisfaction that savings of Rs. 17} crores which
accrued at the end of the period 1947-48 (post-partition) were not surrendered in time
by the Defence Ministry. The Committee were informed that the conditions during
the period under review were abnormaland certain assumptions on which estimates
had been framed did not materialise. It was explained that the transport system
broke down during the period and the movement of stores was retarded. Then
certain proceedings regarding the acquisition of land did not proceed according to
anticipation. The savings also accrued as a result of delay in raising dobits by the
Accountant-General, Food, Rehabilitation and Supply against the Defence Estimates-
for want of information from the administrative authorities. The Committee folt
that even tking all these factors into consideration there had been some luxily in
the matter of perception of things and if proper vigilance had been exercised,
surrendor of funds could have heen effected earlier. At the suggestion of the Comp-
troller and Auditor-General, the Committoe drew attention to para 7 of thie Report of”
the Public Accounts Committee on the Accounts of 1944.45 and the instyuctions
contained in tho late Finance Department Office Memorandum No. F.1(155)-B/46
dated the 18th December, 1946 regarding adjustment of debits. The Committee
were, however, informed that the procedure regarding the raising of debits had now
been tightened up and the Defence Ministry received weekly advice from the Food
Ministry of despatch of food grains to the Defence Servicos so that adjustments were
made within the yearitself. The Committee desired that adequate control should be
exercised by the Ministry of Finance so that, firstly, budget estimates should be
framed a8 acourately as possible, and secondly, if in exceptional circumstances sur-
render of funds became necessary, it was done at the proper time before the expiry
of the financial year.

5. The Committee then enquired the reasons for the decision to climinate the
rovision made in the Budget for Equalisation Fund referred to in paras. 6 and 7 of the
%ina.ncial Adviser’s General Review of the Appropriation Accounts. The Committee-
were informed that the object of the Equalisation Fund was to see that there was.
no violent change in the level of defence expenditure from year to year. Before the
war, the Defence Ministry was operating upon certain equalisation funds for the
replacement of vehicles, aircraft and naval stores. During the war these funds
proved totally inadequate for all the mechanisation that had to be undertaken and
the stores that had to be procured. Due to the abnormality of the eonditions during
the war, the budgeting procedure also underwent a radical change. After the war,
the Committee were told, the Defence Ministry had a plan to revive these funds.
They proposed to ask for a capital grant each year for a period of five or six years,
so that they might be in a position to equip the Air Force and the Navy up to the
contemplated strength. As the reorganisation of these two Services was still un-
derway and conditions were not stable as yet, it was considered neither practical nor
worth-while to create these funds at present although the idea had not been aban
doned. The Committee desired to be informed in due course about the progress.
made in the matter. -

1
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' 8. The Committee then considered the revised works procedure referred to in
para, 12 of the Financial Adviser’s Review on the Appropriation Acoounts. Ome
important change mentioned in this para, was that alterations necessitated by
techuical or engineering reasons, as distinct from admixistrative reasons, wero to he
treated as repairs debitable to Maintenance. The Committee were informed that the
present procedure followed in relation to Defence works was that any original work
involving abnormal repairs was treated as a capital expenditure. It was stated
that the question as to whether such works should be treated as capital works or as
‘ Maintenance’ was under consideration with the Finance Ministry.” The Committee
desired that the question of allocation of such expenditure to ‘maintenance’ or
‘ capital’ should be further examined in consultation with Audit authoritiesalsoand a
report submitted to them in due course.

7. The Committee thereafter took up the question of reviewing the form of
contracts in use by the Defence Services. It was pointed out that the contracts entered
into by the Defence Services had often resulted in placing the Government in an
embarrassing position as these were generally ill-drafted and did hot contain ade-
quate provision to safeguard the interests of Government. The Committee desired
to be furnished with certain standard forms of major contracts which were in common
use. It was further suggested that a Committee consisting of a few members of the
Public Accounts Committee and representatives of Finance and Defence Ministries
assisted by some solicitors, should be constituted to go into the existing contract
forms in use in the Defence Services with a view to drawing up standardised contract
forms, which should be strictly adhered to and no deviation therefrom made except
under the orders of the Government of India. Even so, esch agreement shculd be
vetted carefully with a view to ensuring that it is suiteble and adequste for the
particular business and the requisite legrl and financial advice should be teken.

8. The Committee noted that in the matter of arbitration between Government
and other contracting parties, it was generally the practice to refer cases to one man
arbitration for settlement. The Committee felt that this procedure was not satis-
factory. They desired that whenever there was a dispute between the Government
and the other contracting parties which had to be settled by arbitration, it should
always be provided that such cases would be referred to tribunals which should
oonsist of not less than three members. It was also the view of the Committee that
these tribunals should generally consist of judicial officers, *

9. The Committee then proceeded to consider the Audit Report on the Defence
Accounts. The Committee expressed dissatisfacticn with tke menrer in which
fresh contracts were concluded in the cases referred to in para. 7 of the Audit
Report, 1949, which consequently led the Exclequer to uncdergo a loss

- amounting to Rs. 11 lakhs approximately. They further desired to be appnsed of
the decision of the Government on the question of (i) taking disciplinary action,
(ii) imposing of penalties on the contractors, and (iii) regularising the expenditure.
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MITTEE HEL D ON WEDNESDAY, THE 10TH JANUARY, 1951.

The Committee met from 10-30 a.M. to 1 P.M.
10. Those present were :
Shri B. Das (Chairman.)
Prof. K. T. 8hah. b
8hri M. L. Dwivedi.
Pandit Krishna Chahdra Sharma.
Pandit Munishwardatt Upadhysy.
8hri Tribhuan Narayan Singh. e Members,
{Shri H. 8. Rudrappa.
‘Shri 8. N. Das.
Shri Bali Ram Bhagat.
‘Shri B. N. Munavalli.
Shri K. A, Damodara Menon. J

Shri V. Narahari Rao, Comptroller and Auditor-General of India.
Shri K. R. Rama Iyer, Director of Audit, Defence Services.

SEORETARIAT

Shri M. N. Kaul (Secretary)
Bhri S. L. Shakdher (Officer on Special Duly)

WITNESSES

$Shri H. M. Patel, Secretary, Ministry of Defence.

Major-General H. Williams, C.B.E., Engineer-in-Chief, Army Headquar-
ters,

Major-General Sant Singh, Master General of Ordnance, Army Headquar-
ters.

Major-General S. B. 8. Chimni, Quartermaster General, Army Headquar-
ters.

Air Commodore D. A. R. Nanda, I.AF., A.O. P. & O., Air Headquarters.

<Captain G. S. Kapoor, ILN., Chief of Administration, Naval Headquarters.

Shri K. Bhawani Shankar Rao, Financial Adviser, Defenoe Services.

o Shri K. S. Sundra Rajan, Deputy Financial Adviser (Budget).
8hri L. M. Ghatak, Military Accountant-General.

DEFENCE SERVICES
Ministry of Defence

11, The Committee resumed examination of the appropriation accounts of the
Defence Services for the year 1947-48 (Post-Partition) and the Audit Report thereon.
The Committee observed that the certificate of the Military Accountant General
reproduced at page 11 of the Appropriation Accounts of the Defence Services for the
period froml5thAugust, 1947, to 31st March, 1948, indicated that in some cases store
accounts were incomplote or not maintained at all, and the existence of stocks was
not verified by physical count by the exeosutive authorities in due time. There were
also instances which disclosed considerable differense between the counted ground
stock and the ledger balance. The Committeé felt that once the paper balance and
the ground halance did not tally, there was a great danger of any kind of irregularity
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‘including frand taking plave any time. It was explained that a correct account was
kept of the incoming receipts and the new issues but the Committee felt that so long
as the book balance of any commodity was different fromd¢he ground balance, it would
not be possible to find out whether the mistake took place in a later period or at any
earlier period. In the result, even though the current procedure was fairly settled
the door would still be open for irregularitios taking place. The Committee were:
informed that soon after the termination of war an authority was given by the
Government of India to draw aline across the existing.edger balances and to draw up-
fresh ledger balances corresponding with the ground balances by actual count.
That letter of authority, however, contained various provisos that if there was any
fraud or irregularity, it would be gone into, but otherwise the matter would be re-
gularised on the spot. The letter, however, conceived that the whole thing should be
completed quiokly. In many cases, therefore, the ground balances were put down on
paper without making complete check of them. Although there was a general feeling'
that all was well and that the troubles were being got rid off, the position was that the-
ground balances which were certified as existent somewhere were in fact not in exis-
tence. In certein depots things were being set right quioker, but in others the job-
was so difficult and so big that it had not been possible to put them right fully. The
Committee pointed out that in England a target date had been fixed by which the-
discrepancies between the ground balances and the paper balances had all been
settled. The Committee, therefore, thought that in India also a target date should
be fixed by which all the ground balances of the ontire military stores should be:
verified and correct balances under each category of stores entered in registers so
that there was no room for any irregularity or fraud thereafter. The Committee-
impressed upon the Ministry the urgency of the completion of this werk es it
was a msttor of great importance and every care should he taken to put the-
matter on a satisfactory footing. The Committee desired to be apprised in due
course of the progress made in this respect. The Committee also wanted to know
the total value of stores under each category on hand on the 15th August 1947
and 3lst March 1948,

12. A case was brought to the notice of the Committee where a Royal Navy
Officer who was in charge of the Avadi Naval Stores Depot had disappeared with-
relevant documents and this resulted in considerable difficulty in getting various
types of stores identified and appropriate accounts speeded up. The whole thing
remained in a chaotic condition till the accounts could be reconstructed. The Com-
mittee wished to be assured that there was no defect in the system and that if the
papers wepe removed or misplaced it was possible to reconstruct all the accounts and
registers with the duplicates of the relevant doouments, vouchers etc. The Com-
mittee desired that a memorandum outlining the present procedure should be
submitted to them and also that officers of proved integrity should be put in charge
of store-holding establishments so that such instances did not occur again,

13. The Committee then proceeded to consider the question of disposal of sur-
plus stores. It was explained that the term ‘surplus’ did not necessarily mean ‘ex-
cessive to requirement’, but implied in the technical sense that the stores had outlived
their normal life of serviceability and were no longer required for further use, The
Committee wanted to know in detail how the stores were declared unserviceable
and disposed of, which authorities were empowered to declare the stores unserviceable

and how they were salvaged.

14. The Committee then referred to sub-para 4. of the Military Accountant
General’s certificate, wherein it wasstated that appreciable sums were still outstanding:
on account of storesissued on payment to other Government Departments and Indian
States. It was stated that the outstandings were Re, 97-26 lakhs on 31-3-48. On
1-10-1950 they had come down to Rs. 54-521akhs out of which a sum of Rs. 28 lakhs
represented the amount due from J. & K. State. It was stated that the question
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regarding adjustment between the J. & K. State and the Government of India wes:
at present under the consideration of the Government. The Committee desired that
a decision should be expedited and reported to them in due course, and that the
recovery of the outstandin} amounts from otber States and Depariments should eleo

be expedited.

“15. The Committee then took up for consideration Appendix ‘E’ to the Appro-
priation Accounts which showed the balance under the Head ‘‘ Suspense’ on 31st
March 1948 and its clearafce in the accounts of the subsequent years. A sum
amounting to Rs. 62 lakhs was due to India from the U.K. Government. It was
stated that claims against India amounted to Rs. 5 lakhs and the question of settle-
ment of these claims was under reference with the UK. Government. The Comi.
nittee desired that this matter should be pursued vigorously with the U.K. Govern-
ment and the accounts relating to pre-partition year settled, as early as possible, so
that tho exact amount of debt that Pakistan owed to the Government of India.

could be determined.

16. The Committee then referred to Appendix F to the Appropriation Accounts
showing cases in which actual expenditure on works estimated to cost more than
Rs. 50,000/- had varied from the original estimates by more than 209,. It was
noted that almost all cases mentioned therein reflected over-estimating of works
.expenditure. It was stated that most of the works referred to were war-time jobs
and had to be abandoned owing to the termination of war. Neverthelessthe Com-
mittee urged that effective machinery should be set up to ensure the preparation of
estimates of expenditure on works as accurately as possible and the schedule of rates
which should be in conformity with the rates agreed to by other Departments, namely
the C.P.W.D. and the Railways should be strictly adhered to. The Committee
wished to be informed how the authorities were planning to avoid recurrence of such
instances of over-cstimating in future.

17, The Committee then took up the examination of the statement of losses ete.
pertaining to the Defence Services finally dealt with during the period under review
furnished by the Ministry of Finance (Defence). The Committee observed that the
losses of cash, over-payments etc. were in some cases attributable to the negligence
of the officers concerned who failed to exercise proper vigilance and prudence. It
was noted that no disciplinary action could be takenin any of the cases referred to-
in the statement for the reason that the officers concerned had either retired or had
been released from service. The Committee were not satisfied with the explanations
offerod and desired that adequate steps in consultation with the Audit authorities
should be taken so that such huge losses of cash etc. were not caused in future. The
Committee desired to be furnished in due course with & memorandum showing the-
measures adopted for tightening up control in the matter.

18. The Committee then proceeded to consider the Audit Report. In regard-to-
the irregularitics reported in store accounts of the Station Supply Depot
mentioned in Para 10 of the Audit Report, it was noted that the loss
involved in unauthorised issues in the case reported by audit amounted to.
Rs. 20,265. The Committee wanted to know what remedial measure had been
adopted by the Defence Ministry in consultation with the Audit authorities to
prevent such irregularities and whether disciplmary action had been taken against
the delinquent officers. The Committee felt that there should be some eort of
co-ordination hetween Accounts, Audit and Defence authorities so that objections
should be finalised and losses regularized. As the Committee felt concern over
the proper functioning of the Stores Organisation of the Defence Services, it was
suggested that ono or two members of the Committee might visit one or two depots
sometime in Februarv, 1951, to see the position on the spot.

19. The Committee then took up paregrerh 12 of the Audit Reyort wkerein a
=
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foss of 221 vehicles had been reported. The Defence Secretary stated that as &
result of the Court of Enquiry ordered by the Air-headquarters to investigate into
the case, it came to light that the discrepancy as reported.was not a physical shortage,
but wag due to anaccounting error and inacourate maintenance of tally cards. In
view of the repatriation'of R.A.F. officers to U.K. the case was treated as closed. While
the Committee agreed that this particular case should be closed, it felt that in such
cases, the final settlement of dues of officers concerned should not be made unless the
deficiency detected in stores had been made good. ¢

20. The Committee then considered para 20 of the Audit Report regarding
imprest-holders’ account. The Committee wanted to know whether Government
had aoccepted the suggestion of the Audit authorities for the restriction of the amount
of imprest on the basis of actual immediate requirements and the periodical veri-
fication of balance being made by the officers of the Military Accounts Depart-
ment,

21. It was brought to the notice of the Committee that the debtor balanoce in
the pay accounts of other ranks had gone up from Rs. 36 lakhs in June 1948 to
Rs. 107 lakhs at the end of August 1949. The Committee wanted to know what
procedure had been adopted to bring these balances down and to restrict future
payments.



FPROCEEDINGS OF THE THIRD MEETING OF THE PUBLIC ACCOUNTS
COMMITTEE HELD ON THURSDAY THE 11TH JANUARY, 1951.

The Committee met from 2-30 p.m. to 5 P.M.
22. Those present were :
1. Shri B. Das (Chatrman)

Prof. K.T.Shah * )
Shri H. G. Mudgal

Pandit Krishna Chandra Sharma
Pandit Munishwardatt Upadhyay
Shri Tribhuan Narayan Singh r Members.
Shri H. 8. Rudrappa

Shri 8. N. Das

Shri Bali Ram Bhagat

Shri B. N. Munavalli

Shri K. A. Damodara Menon J

Shri V. Narahari Rao, Comptroller and Auditor-General of India.
Shri K. R. Rama Iyer, Director of Audit, Defence Services.
Shri 8. Venkataramanan, Acocountant General, Food, Relief and Supply.

SEORETARIAT

Shri M. N. Kaul (Secretary)
Shri S. L. S8hakdher (Officer on Special Duty)

WITNESSES

Shri 8. Bhoothalingam, Joint Secretary, Ministry of Industry and Supply.
Shri A. K. Roy, Joint Secretary (Finance), Industry and Commerce Divi-
- siom.

Shri H. M. Patel, Secretary, Ministry of Defence.

Shri K. Bhawani Shankar Rao, Financial Adviser, Ministry of Finance (De"
fence),

Shri K. 8. Sundra Rajan, Deputy Financial Adviser (Budget), Ministry of
Finance (Defence).

Shri L. M. Ghatak, Military Acoountant General.

Major General 8. B. 8. Chimni, Quarter Master General, Atmy Headquar-
ters.

Shri R. L. Gupta, Secretary, Ministry of Food.

DEFENCE SERVICES
Ministry of Industry and Supply

23. The Committee considered the reports submitted by the Ministry of Indus-
try and Supply in respect of items 20 and 22 of the statement showing action taken on
the outstanding recommendations of the Committee. The action taken by the Minis.
try onitem 20 was approved. Asregardsitem 22, it was pointed out thatin Novem-
ber, 1949, the Ministry had reported to the Committee that only 3150 cases of sale
acoounts were outstanding vide para. 34 of the report of the Public Accounts Commit-
tee on the accounts of 1946-47, whereas from the memorandum submitted by the Mi-
nistry, it appeared that there were 4000 cases of outstanding sale accounts in April
1950. As the discrepancy was serious, the Committee desired that a detalled
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memorandum stating the correct position should be submitted to them in due
ocourse. The Committee were not also satisfied over the pace of disposal of out-
standing cases and desired that steps should be taken t accelerate the clearance of
these cases and the position reported to them.

Ministry of Defence.

24, The Committee then dealt with para. 6 of the'Audit Report regarding over-
payment of compensation for de-requisitioned land. The Committee observed that
there was a lack of co-ordination between the Defence and Civil Authorities which had
resulted in the overpayment of a sura of Rs. 2 lakhs to the owners of the plots requi-
sitioned by the Civil authorities. It was pointed out that this overpayment could
have been avoided had either the R. A. F. authorities brought to the notice of the
Collector that the entire area covered by the two requisitions originally placed by
them was not required for their use or alternatively the Collector had himself verified
on the spot that the entire area requisitioned by him had not been taken possession
of by the R. A. F. authorities. The Committee desired that a report setting forth
the steps taken to realise the excess amount drawn by the parties as also the amount
actually recovered should be submitted to them. The Committee further suggested
that in order to obviate such losses being caused to Government in future, a procedure
should be evolved in collaboration with the Civil authorities and the Audit to ensure
that no payments on acoount of compensation are authorized unless the certificate of
compensation is granted by the Military authorities requisitioning the land.

25. The Committee then dealt with para. 33 of the Audit Report which men-
tioned a case of infruotuous expenditure consequent on delay in releaging an installa-
tion. Tho Committee were informed that since the expenditure on these installations
had been included in the 100 million pounds deal settled by the Government of India
with the U. K. Government in payment of surplus stores left behind by the U. K.
Forces after the last war, it wasnot considered desirable to re-open this case and that
this should be dropped.

28. The Committee then proceeded with the consideration of the Reports ete.
furnished by the Ministry of Defence in respect of items 14, 15, 16 and 17 of the state-
m>3ntshowing action taken on the outstanding recommendations of the Committee.
In rogzard to item 14, the Committee observed that in future prompt investigation
should be made as soon as any case resulting in an irregular disposal of Government
stores was brought to the notice of the Command authorities. As regards item 15,
the Comittee disoussed at some length the note submitted by the Ministry of De-
fence outlining the existing arrangements for imparting training to the Defence Ser-
vice personnel in the fundamental principles of public expenditure and elementary
principles of accounting. The Committee desired to be furnished with a Memoran-
dum 3atting forth the existing procedure followed by the M. E. 8. authoritiesin scru-
tinising tenders whether they oontained an estimate of the work to be executed item
by ite n or wnether thoy were prepared on a lumpsum basis. The Committee also
desired that the Audit report should in future contain observations of the Director of
Audit, Defonce Services, whether Military officers dealing with accounting and finan-
cial matters of the army had aoquired sufficient knowledge of accounting and finan-
oial principles and whether that knowledge had been brought to bear on their day

'ito dairﬁwork. The Committee were satisfied in regard to the action taken on
tem 10,

27. The Committee then took up item 17. They were informed that the first
biennial stock-taking of Defence Stores had been taken in hand. The matter was
oot pursued further,

28. The Committee then proceeded with the consideration of the Commeroia 1
Appendix to the Appropriation Accounts of the Defence Services. The Committee
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* desired to be furnished with a Memorandum outlining the revised policy laid down
by the Government of India for the provision of bread by the Army Service Corps to
the Armed Foroes and for the closing down of bakeries which were being run unecono-
mically, N

29. With regard to the Canteen Stores Department, the Committee were in-
formed that the liquidation work relating to that Department under undivided India
had not yet been completed, but it was expected to be finalised in the near future.
It was stated that final allocation of the terminal profits had not been made so far
but out of the anticipated préfits India and Pakistan had been allotted Rs. 48
lakhs and Rs. 24 lakhs respectively.

30. The Committee then dealt with para 2 of the Audit Report and desired that
in the matter of accounting of ‘overhead expenses’ inasmuch as the charging of idle
facilities to production cost was concerned, certain commercial principles in regard
to cost-accounting should be bornein mind. The Committee wanted that this aspect
of the matter should be examined in consultation with Atidit and a report submitted
to them in due oourse.

Ministry of Food

31. The Committee discussed the procurement of food supply for the Defence
Services. It wasexplained that every year in the month of November the cstimated
requirements for the next finacial year duly approved by the Ministry of Finance on
the Defence side were sent to the Ministry of Food for approval. The estimate was
roviewed by the Ministry of Food in consultation with the Ministry of Finance on the
Food side and acceptance sent to the Defence Ministry. The Ministry of Defence
decides about the quantity required by the Defence Services and also the standard
of food articles. The Ministry of Food, on the other hand, makes arrangements for
the supply of the required quantity and also advises on the substitutes, if necessary.
‘The Defence Services also maintain certain reservesand have arrangements forstorage
and safe oustody of these reserves and steps are taken to guard against deteriora-
tionin thestocks. The Committee wanted to know the quantities and value of tin-
ned food that were imported during the pre-partition period as compared to those ob-
tained in the post-partition period. The Committee also desired to know in detail the
procedure regarding supply of food articles to the Defence personnel and to their
families. As regards the food budget of the Defence Services, it was stated that the
Accountant-General, Food makes the payment in the first instance and recovers it
later from the Military Accountant-General. The figures, therefore, ultimately
appear in the budget of the Defenoe Services.
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PROCEEDINGS OF THE FOURTH MEETING OF THE PUBLIC ACCOUNTS
COMMITTEE HELD ON FRIDAY THE 12TH JANUARY, 1651.
32. The Committee met from 10 . M. to 1 P. M.  *
33. Those present were :
Shri B. Das (Chairman)
Prof. K. T. Shah }

Shri M. L. Dwivedi

Shri H. G. Mudgal

Pandit Krishna Chandra Sharma
Pandit Munishwardatt Upadhyay Members.
Shri Tribhuan Narayan Singh >
Shri H. S. Rudrappa

Shri S. N. Das .

Shri Bali Ram Bhagat

Shri B. N. Munavalli

8hri K. A. Damodara Menon J

Shri V. Narahari Rao, Comptroller and Auditor-General of India.
8hri P. C. Das Gupta, Accountant-General, Posts and Telegrapha.
Shri B. N. Sen Gupta, Accountant General, Central Revenues, New Delhi..

SBORETARIAT
Shri M. N. Kaul (Secretary)
Shri 8. L. Shakdher (Officer on Special Duty)

WITNESSES
Shri A. V. Pai, Secretary, Ministry of Communications.
Shri B. R. Batra, Chief Engineer, Posts and Telegraphs.

Bhri R. Narainaswamy, Joint Secretary, Ministry of Finance (Communica~
tions).

Shri H. L. Jerath, Senior Deputy Director-General, Posss and Telegraphs.
Shri T. P. Bhalla, Director-General, Civil Aviation.

Ministry of Communications

34. The Comnmittee first considered Grant No. 92—sub-head D under which &
sum of Rs. 98,00,000 representing the Government of India’s share in the paid up
capital of the Air India International Ltd., set up for the purpose of operating an air
transport service between India and the United Kingdom was provided for during
the year 1947-48, and desired to know about tho working of and the Government's-
share of profit in this Company. The Committee were told that during the first year
of operations there was a loss of about Rs. 20lakhs, which Government had to make
good in accordance with the terms of the agreement with the Company. Apart from
this, the Government of India were paying a commission on bookings in
India because the Air India Internatioral had no independent office of its
own for making bookings here. Secondly they had got a right to get a certain
Szreentage of a few annas per mile for the actual flights of the aircraft. The

mmittee were further told that during the calendar year 1949, the Company
had made profit and refunded to Government a sum of Rs. 3} lakhs in part
payment towards the initial loss of about Rs. 20 lakhs. In reply to a question
whether the freight rates for the carriage of mail that were being paid to this
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Company were excessive, it was stated that the Government was paying om
the basis of the rates fixed by the International Air Transport Association on whiche
all the Air-lines were represented. The Committee was anxious to know whether-
under terms of the existing agreement, the interests of Government were protected.
against any losses, and to what extent, any modification therein was necessary. It-
was explained that under the agreement, the Air India International was to be subsi--
dized during the first five years and all their losses were to be met by Government..
Thereafter the subsidy was repayable to Government out of the subsequent profits..
The Committee desired to be Yurnished with a Memorandum outlining the details of
the agreement and explaining how, in actual practice, it had been working with a-
special reference to the present-day conditions. Another point that was raised in this-
connection was the exemption of this Company from the payment of income-tax.
The Committee wanted to know whether such an agreement had been entered into-
by Government with any other company whereby exemption from the payment of
incometax had been granted.

35. The Committee then considered Grant No. 57—Aviation and observed that.
out of the total saving of Rs. 34,22,030 which worked out to 31-5 per cent of the totak.
grant, a sum of Rs. 23,568,300 only had been surrendered to Government. The
Committee expressed concern over the lack of accurate budgeting and desired that
some rational methods should be evolved in consultation with the Ministry of”
Finance and Audit to ensure that surrenders of such huge funds towards the close-
of a financial year and leaving large amount of savings unsurrendered were obviated.
The Comptroller and Auditor-General drew the attention of the Committee to the-
procedure in vogue in the U. K. where every department treated the question of’

* control over expenditure as something ‘ very sacred’ and exercised due vigilance-
that they did not incur expenditure in exocess of the vote or kept large savings in hand.
The Committee desired that it should be impressed upon every spending department:
that special attention should be devoted to this important aspect of the matter.

36. The Committee then dealt with item 28 of the statement showing the out--
standing recommendations of the previous Committee relating to the abolition of’
the Civil Aviation Fund with effect from the 1st April, 1951. The Committee were-~
informed that that fund had since been merged in the gereral balances. The Com-
mittee desired to be furnished with a note giving the up-to-dite amount that was:
merged in the general balances.

37. The Committee drew attention to the provision made for major works above-
Rs. 30,000 for which specific provision was madc in the budget under Grant No. 92—
Capital Outlay on Civil Aviation, but the works had not at all commenoced. It was-
stated that the non-commencement of the works was due to the non-conclusion of:
codal formalities, non-availability of material in full or due to difficulties in their-
transport and the delay caused in the payment of compensation for land acquired and-
some other reasons. The Committee again observed that in this case also lack of
foresight coupled with unsatisfactory control over expenditure had resulted in huge
surrender of funds and desired that in future before making provision in respect of:
major works, it should invariably be ascertained from the C. P. W. D. whether they
were capable of finishing the job within the target date in order to avoid lapse of-
funds. :

Poats and Telegraphs

38. The Committee then took up consideration”of the Appropriation Accounts:
(Posts and Telegraphs) and the Audit Report 1949. The question of contribution to-
the general revenues from the surplus of the Posts and Telegraphe Department was-
first considered. The Committee were told that half of the surplus was given to ge-
neral revenues. In reply to another question, the Committee were informed that the-
Burplus represented the oxcess of revenues over expenditure. In regard to the deo-
rease in the amount of contribution to’general revenues after 1945-46 it was stated
that it was largely due to increase in expenditure resulting from tlie Central Payr

_Commission’s recommendations.
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39. The Committee then dealt with the question ofstore reserves and the rais-
dng of the present limit of Rs. 15 crores to Re. 35 crores. It was explained that at
‘present the capital assets of the P, & T. Department were of the order of Rs. 43
-crores, whereas in 1939 they were less than half of this figure. Every year Rs. 5 to 8
-crores were added to the capital assets and naturally the necessity for getting increa-
-sed quantity of stores to meet the increased demands of the Department was felt.

Another factor responsible for the increasein the reserves was the increase in the
value of the stores due to general increase in the pricee. The figure at
which these reserve stores should be maintained Was arrived at after detailed
-consideration of the matter in consultation with the Ministry of Finance. The
previous limit was fixed on the basis of line stores and certain types of equipments.
During the war a lot of carrier system—telephone and telegraph—for transmission
-of traffic was introduced. This required quicker replacement because the life of the
oarrier equipment was only a few years. As larger quantities of such stores had to
be imported and as it took a long time to get them, it had been decided to stock the
materials in sufficient quantities to mantain the service efficiently. The main prin-
-eiple behind the fixation of this limit was the estimated requirements.

40. The Committee then took up para. 8 of the Accounts relating to the Re-
-newals Reserve Fund and wanted to know as to why the rate of annual contribution
to the Fund was not fixed on the basis of averagelives of assets. The Commit-
tee were told that at present an ad hoc contribution was being made to this
-fand in consultation with the A.G. P. & T. It was added that in view of the urgent
need for economy and the fact that they had got over Rs. b5 crores at the credit
-of the Renewals Reserve Fund, the Department did not consider it necessary at pre-
~sent to appoint a Committée for looking into this question. The Comptroller and
Auditor-General drew attention of the Committee to a Memorandum submitted by the
Posts and Telegraphs Department stating that the A. G. P. & T. had suggested that
-a stook-taking of all assets should be conducted for assessing the exact value of assets
-of the Department existingin the Indian Dominion after partition as well as
those taken over from the ex-Indian States and that the present method of
-<contribution to the Fund should be reviewed on the completion of this valuation.
The Comptroller, and Auditor-General further stated that according to his reading of
“the situation, it appeared that the Government was not keen on proceeding in the
matter on a scientific bagis as it might involve setting apart bigger sums of money
-for the fund. He, however, did not regard the position as ‘satisfactory’. The Com-
mittee desired that a uniform policy should be evolved by al Ministries for alloca-
“ting contributions to such funde constituted by them and that this matter should be
-regarded as urgent and gone into thoroughly by a Committee of experts. A detailed

-examination of the matter should be undertaken as already recommended by the
previous Committee in para. 75 of their Report relating to the year 1945-46. .
41. The Committee then proceeded to consider paras. 11, 12, 13 and 14 of the
Audit Report. Asregards para. 11 the Committee enquired whether any cases
-involving laxity or pilfering of stores had been detected since the quantity of stores
“had tremendously increased. In reply, the Committee were informed that although
the position had improved slightly, it could not be said to be quite satisfactory. As
-regards pare, 12 whioch mentioned cases of unnecessary or excessive supplementary
-appropriations, injudicious re-appropriations causing excess over allotments, non-sur-

render of savings etc., the Committee wero told that great attention was being paid
“for achieving better control over expenditure. Asregards pata. 13, it was pointed
- oub that the utiliration of unanticipated credits was exhibited in the Memorandum

to the Budget. About the cases of defalcations or loss of public money referred to
“in para. 14 (a), the Committee wanted to know what steps had been taken to prevent
~the recurrence of these cases. It was stated in reply that effective supervision waa
~enforced by the Department and efforts were being made to minimise these as far a8
possible. The Committee desired that recoveries should be made from the persons
~oonocerned in oases in which contributory negligence was proved.
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42. The Committee then dealt with para. 20 of the Audit Report and wanted
to know the reasons for the loss amounting to Rs. 32,185 in the running of Fair
Price Shops as they were expected to be run on a no-profit no-loss basis. The Com-
mittee were told that the 18ss was due to the fact that whatever was bought was sold
at the same price to the staff and that the cost of establishmont and the rent paid on
storage etc. was not included in the sale price. This system it was explained had
been discontinued from 156-8.49 and the shops were now running on a no-loss basis.

43. The Committee thén drew attention to the defects pointed out by the pre
-vious Committees in regard to the purchase and issue of stores which were often left as
surplus. The Committee were informed that a Stores Purchase Committee had been
formed and all the requirements of stores were examined by them hefore the orders
for their purchase were placed. As i1ezards Para 18 of the Audit Report, the
‘Comptroller and Auditor-General informed the Committee thathe had tightened up
‘the concurrent audit of all the stores and workshops under the control ofthe P. & T.
Department by deputing a specially trained officer having special experience of
factory accounts and he would continue to watch and bring to the notice of the
‘Committee any case of laxity of coatrol and take steps to prevent any possible losses.

44. The Committee wanted to know what action had been taken against the
-officials responsible for contributory negligence in the case referred to in para. 21.
The Committee were informed<that the two officers had been retired from service and
the question of the recovery of the amount from. them was under consideration.
The Committee desired that it should be impressed upon the heads of offices that
they should reply to Audit objections with utmost promptitude, and take steps
to rYemove defeots in the administrative system of their departments which may
«come to their notice as a result of the Audit objections.

45. With reference to para. 23, the Committee desired that striot action should
be taken in case of delayed payments of annual telephone rentals. The Commit-
toe desired that further action taken in the case mentioned in item 6 of the state-
ment showing the outstanding recommendations of the previous Committee should

-be reported to them in due course.
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PROCEEDINGS OF THE FIFTH MEETING OF THE PUBLIC ACCOUNTS.
COMMITTEE HELD ON MONDAY THE 16TH JANUARY, 1651.

“46. The Committee met from 2-30 p.M. to § P.M.
47. Those present were :
Shri B. Das (Chairman.)
Prof. K. T. Shah ]
Shri M. L. Dwivedi
Shri H. G. Mudgal
Pandit Krishna Chandra Sharma
Shri Tribhuan Narayan Singh
Shri H. S. Rudrappa > Members.
Shri S. N. Das
Shri Bali Ram Bhagat
Shri B. N. Munavalli
Shri T. H. Sonavane
Shri K. A. Damodara Menon

(]

o

Shri V. Narahari Rao, Comptroller and Auditor-General of India.
Shri P. M. Joseph, Director of Railway Audit.
Shri B. N. Sen Gupta, Accountant-General, Central Revenues.

SECRETARIAT
Shri M. N. Kaul, (Secretary.) '
Shri 8. L. Shakdher, (Officer on Special Duty.)

WITNESSES

Shri V. N. Sukthankar, Secretary, Ministry of Transport.
Mr. G. M. Mckelvie, Consulting Engineer (Roads).

Shri K. C. Bakhle, Chief Commissioner, Railways.

8hri A. K. Chanda, Financial Commissioner, Railways.

8hri N. C. Deb, Director of Finance, Railway Board."

Shri M. V. Rangachari, Joint Secretary, Ministry of Finance.

Shri R. Narayanaswami, Joint Secretary, Ministry of Finance (Commu-
nications).

Ministry of Transport

48. The\Committee first considered the working of the Transport Control:
Organisation. The Committee were told that consequent on the abolition of this-
Organisation there was likely to be a reduotion of about rupees four to five lakhs
in the Budget of the Transport Ministry. The Committee also reviewed the work-
ing of the Civil Transport Scheme which, it was stated, had yielded a profit of”
roughly Rs. 3 to 4 crores in the purchase and sale of cars. The Committee desired
that the outstanding balance should be credited to Revenue.

Ministry of Railways

49. The Committee then proceeded to consider the Appropriation Accounts-
of the Railways in India. The Committee noted that as stated in para. 6 of the
Introductory Chapter of the Review on the Acccunts, it had not so far been possible-
to close the pre-partition accounts because the accounts of the late N. W,
and B. A. Railways for the period ending 14th August, 1847 had not been received
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“from the Pakistan authorities. It was explained that this matter, being link-
-ed up with the question of the debt settlement hetween the two Governments,
was still under negotiatien with the Government of Pakistan. It was added that
‘for the purpose of apportionment, the assets were valued at the written-down
value on the date of partition. The Committee desired that the matter should be
‘pursued with the Pakistan Government for an early settlement of the accounts.

50. The Committee thereafter took up the examination of Annexure ‘J’ of
the Accounts showing the statement of important mis-classifications and other
mistakes. The Committee observed that these mistakes were due to negligence
-and ignorance of rules on the part of the Accounts staff and emphasised that ade-
quate measures should be taken by the Railway Administration to impart proper
-training to the staff in the Acocounts Offices and to ensure better supervision . It
was stated in this connection that railways being a commeroial organisation should
‘have specialised Accounts staff. It was of greatest importance that a system of
-008t aoccounting should be introduced if locomotives were to be produced at an
-eoonomical cost at Chittaranjan. The administration should be in a position to
‘know whether the different processes of manufacturing were being oarried out
seconomioally. There should, therefore, be a very detailed and efficient cost ao-
<counting. The Financial Commissioner, Railways stated that this matter was
already under his consideration and a few men called the ‘ rate fixers > who go into
‘the manufacturing prooess and calculate raw-material requirements of each proocess
‘had been imported and these men together with a Cost Aocountant would evolve
a system of accounting which should make control easier and more efficient. He
also stated that he was in touch with the Chairman of the Board of Transport
“‘Commission in the U. K.- and the question of bringing one or two top men to advise
the Railway Administration in the whole matter was under his consileration. The
Financial Commissioner also stated that in smaller offices also, for example, in
‘Goods Traffic and Passenger Traffic Sections, where specialised Accounts staff
was necessary, men having specialized experience of these sections are usually kept
there and not frequently transferred to other sections. The Committee desired
that steps should be taken to give proper training to the Accounts staff and regular
courses should be devised so that specialised knowledge of the railways is acquir-
d by them to help them.in the discharge of their duties. The committee desired
that a detailed memorandum showing the steps taken to improve this aspect of
the matter should be furnished to them in due course.

51. The Committee were informed that a scheme for the separation of financial
funotions from the accounts functions was under consideration of Government.
At present the Chief Accounts Officer was also the Financial Adviser of the Gene-

® ral Manager of a Railway and in the opinion of the Financial Commissioner this
prosedure was not conducive to better organisation and efficiency of the service.
When an Accounts Officer is also to function as Financial Adviser, he is a little more
rigid than he need be. The Accounts Officer finds it rather difficult to get away
from the accounts back-ground and as he is not generally aware of the intentions
behind the rules and regulations, he is not in a pasition to tender a better financial
advice to the Administration. The Committee were informed that parent servioes,
namely the Indian Audit and Railway Accounts Services would continue to be the
sources of supply of the Financial Service, but there would be altogether a soparate
branch of officers which would deal with financial problems only. The Committee
desired to know in due course the progress made in the scheme. -

52. The Comptroller and Auditor-General informed the Committee that a
procedure had been introduced  whereby a few audit officers were posted
to the Railway Accounts Organisation for a limited period in order to familiarise
themsolves with the accounting system obtaining on the railways and other pro-
blems in general. Similarly, an equal number of Accounts Officers was placed



PuBlic Accounts Committee

at his disposal for-training on the audit side. He hoped that by this inter-change
of officers for a limited period both the Audit and Accounts side of the Railways.
would become more efficient and better organised.

53. When the Committee wanted to know the measures taken to ensure am
early clearance of the balances outstanding under Suspense on 31st March 1948,
it was admitted that the position was far from satisfactory and there had been slack--
ness on the part of the Accounts Organisation as well as the Administration in
properly reviewing the outstanding cases. The Committee observed that such a.
‘huge accumulation of suspense balances reflected laxity on the part of the Rail--
way Administration and desired that vigorous efforts should be made to clear the:
outstandings. They also desired that a report showing the progress made should’
be submitted to them at the time of the examination of the Appropriation Accounts:
for the year 1948.49.

54. The Committee then dealt with Annexure ‘A’ to Part II of the Accounts.
which brought out the distribution of the outstanding unsanctioned expenditure:
upto 31st March, 1948 and not cleared by the 15th February, 1949. The Com-
mittee noted that 5320 items involving unsanctjpned expenditure of about Rs,
29 crores were lying under objection. Some of these items were as old as 1940.
The Committee expressed dissatisfaction at the lack of correlation between the
amount of the original estimate and the expenditure actually incurred and exhi-
bited through the Completion Report. The Committee desired to know whether
the expenditure relating to (i) Khargpur-Kalaiunda Doubling and (ii) the A.R.P.
Works on B. G. and M. G. System of B. B. & C. 1. Railway, which was lying under
objection for want of estimates had since been regularised. They wanted to be
furnished with a Memorandum showing the improvement effected in the clearances
of the items held tinder objection, with special reference to the above two instances.
The Committee further desired that the general principle that Executive Officers.
should not incur expenditure or accept Liabilities on a work in excess of the sanc-
tioned estimates without the prior sanction of the competent authority should, as
far as possible, be strictly adhered to and in cases where in the course of execution
of a work it became apparent that there was likely to be an excess over the sanc-
tioned estimate of the work, revised estimates should be prepared and sanction
of the competent authority obtained prior to the additional workjbeing taken inhand.
The Committee agreed to a suggestion made by the Comptroller and Auditor-
General that a Committee comprising of an Accounts Officer and an Engineering
Officer should be immediately set up by the Railway Board to review all the cases-
mentioned in the said Annexure ‘A’ and a report submitted to them, in due course,
in regard to the progress made in the matter.

55. The Committee then took up para. 15 of Part 1 of the accounts showing
the operating ratio for the period under report. The Committee discussed at.
great length the general principles underlying the method of calculation of the
operating cost. It was stated that in former days the Company-managed Rail-
ways would buy locomotives at a cheaper rate, build the wagons in a particular
way, obtain coaches manufactured of inferior steel ard so on. But today the
Ministry of Railways from the Centre determined the standard of passenger ameni-
ties to be observed on all the Railways. The locomotives of the accepted standard
were bought for the entire railway system without any reference asto what effect
it would have on the finances and operating cost of & particular Railway. Further-
mora, under the present system, the terms and conditions of employment were
roguiated by central directions from the Ministry of Railways. In these circums-
tances, the operating ratio was not necessarily a reflection on the efficiency of the
Railways. It was stated in this connection that the operating cost included only
the working expenses plus the appropriation to the Depreciation Fund but not
the interest charg_es. Further, a factor which should be borne in mind when consi-
dering the operating cost was that constant adjustments in the rating policy of
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the railways had to be made consistent with the economie policy of Government.
For instance, ooal was being carried at a concessional rate because if the full rates:
were charged, it would upget the price structure and disturb the economic system.
It was contended that as all these factors necessarily affect the earnings of the
railways, the operating ratio had lost its original significance. The aim that the-
Ministry of Railways had set before them was to balance the revenues and expen
diture and not to make much profit nor to sustain any loss. °

56. The Committee thén proceeded to deal with the Railway Audit Report.
which disclosed that during the period under review against the aggregate of
grants and appropriations of nearly Rs. 158 crores, the total disbursements amount--
ed to a little over Rs. 115 crores only, leaving a saving of about Rs. 42:5 crores
i.e., 27 per cent as compared to the original grant. The attention of the Committee-
was also drawn to para. 6(a) of the Report which revealed that out of the saving-
of Rs. 15-44 crores in the revenue section, Rs. 582 crores were surrendered in the
final modification. In the capital section, Rs. 11-48 crores was surrendered out
of the final saving of Ra. 24-32 crores. Thus it resulted in the lapse of Rs. 9-62
crores and Rs. 12-84 crores under Revenue and Capital respectively. The Com-
mittee deplored the lapse of such huge amounts and emphasized the need for pro-
per budgetary control over expenditure. It was suggested that some rational:
methods should be evolved whereby closer co-ordination could be maintained
between the two important aspeots of public expenditure, viz. budgeting and
control over expenditure, so that steps could be taken in time to surrender savings
in the final modification statement to avoid lapses. One of the -main factors res-.
ponsible for the lapse of funds was attributed to the delay in the non-receipt or
non-adjustment of debits for supplies actually made or services rendered. This-
vital question had also engaged the attention of the previous Committees and in
spite of the suggestions made by them from time to time that where supplying:
dopartments failed to raise debits in time, the receiving departments should adopt.
the procedure of affording anticipatory credits to the supplying departments with-
a view to avoid lapse of the grants, the state of affairs had not shown any improve-
ment. To remedy the situation, the Committee erdorsed the Comptroller and’
Auditor-General's suggestion that there should be cloger coordination hetween.
the supplying agencies and the receiving departments and the latter should as-
certain towards the end of March as to what supplies for which orders had bheen
placed were likely to be made available, cr:d whet debits were expocted so as to-
enable it to review 1ts budget position and regulete its surrender or additional
appropriation. The Committee considered that cffective steps should be taken by
the Railway Ministry as well as other Ministries so that cases of lapse of grants.

« for tho reason that debits could not be adjusted in time, do not occur in future,
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Shri B. Das (Chatrman.)

Prof K. T. Shah.

Shri M. L. Dwivedi. a
.Shri H. G. Mudgal.

Pandit Krishna Chandra Sharma. Members.

Shri Tribbuan Narayan Singh.
Shri H. 8. Rudrappa.

:Shri 8. N. Das.

-Shri Bali Ram Bhagat.

.Shri B. N. Munavalli.

Shri T. H. Sonavane.

.Shri K. A, Damodara Menon.

Shri V. Narahari Rao, Comptroller and Auditor-Ceneral of India.
.Shri P. M. Joseph, Director of Railway Audit.

SECRETARIAT

:Shri M. N. Kaul (Secretary)
.Shri 8. L. Shakdher (Officer on Spccial Duty)

WITNESSES

8hri K. C. Bakhle, Chief Commissioner, Railways.
Shri A. K. Chanda, Financial Commissioner, Railways.
Shri N, C. Deb, Director Finance (Budget), Railway Board.

Ministry of Railways
59. The Committee reopened discussion on the significance of the operating

~cost of railways. On the previous day it had been stated before the Committee
-that the operating ratio had lost its original ii’gniﬁcance. It was again emphasized
~that the railways were not operated purely i commercial principles, but they had

to fulfil a complementary roll in the economic development of the country. The

~Committee considered that although the operating cost was not the only test
by which the working and efficiency of railways could be judged, neverthelest
it was an important test and it had its own significance in assessing the results of
the working of the railways. The reasons for high operation Costs should always
be analysed in order to see whether they are ratisfactory.
60. The Committee then considered the question of raising of debits by the
~different railways against each other. It was pointed out that in spite of the recom -
mendation made by the previous Committee in para 20 of its Report on the Accounts
- for 143-44 to the effect that a railway should not make any entry in its estimates
relating to payments to or receipts from another railway till the other railway had
. agreed to make a corresponding reverse entry in its own estimates, that procedure
wae not being followed. The Committee stressod the need for maintaining adequate
- correlation between the different railways in regard to the adjustment of debits
and desired that it should be impressed on the Railways to follow rigidly the
pr scedure recommended by the Committee to avoid lupses of funds. It was
.also emphasized that while consolidating the budget estimates submitted to them
“bv the Railways concerned, the Railway Board should ensure that the provision
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of erodits anticipated by an individual railway is set off by consra debits to be raised
by the other railway concerned. The Committee wished to be apprized in due
eourse of the instruotions isfued in this matter by the Railway Board.

61. The Committee then dealt with para. 22 of the Audit Report relating to
the purchase of locomotive boilers of indigenous manufacture mentioned therein.
The Committee wanted to know as to how in the initial stages of production the coss
of manufacture was comparable to the cost of imported boilers etc. It was stated
that an agreement had been negotiated with the Tatas under which they would be
paid actual cost of production in the initial period and after full production had
boen reached a new price would be negotiated adding a profit element to the price
#0 determined. As regards the point raised in the Audit Report that period ‘C’
had commenced beforo actually the period or the prices payable in that period had
bsen fixed, it was explained that they could not go on paying the actual uneconomio
003t of production. It was added that the idea in starting period ‘C’ earlier than
that stipulated in the agreement was that they should fix the prices which would
be related to the prices of Boilers from other sourees of supply and not the actual
@03t of production. The Committee generally agreed with the line of approach in
this matter but desired that in order to forestall any disputes that might arise in
rospeot of the payments made on account to the Tatas, the Railway Board should
take urgerg steps to finalise the provisional payments made during the periods

JA’ &nd L4 l.

62. A point was raisod with regard to the system of costing and the incidenoce
of overhead charges in relation to the manufacture of Boilers. It was explained
to the Committee that proviously TELCO used to charge what they considered
suitable overheads to other production and the unabsorbable overheads to Boiler
production. As somo of those contracts were fixed price contracts there was a
suspicion that the overheads were not properly distributed. After some discussion
with the firm it had boon acoepted that all the profits of other orders should be set
oT against the Boiler Davelopmont Account, or alternatively all production must
boar the correot incidence of the overheads.

63. The Director of Railway Audit drew the attention of the Committee to the
faot that tho Tatas had not worked up to the programme whereby more payments
had to bs> made and also that the penal clause that existed in the agreement was
not enforcad by the Railway Board, It was explained that the Railway Board
woare satisfied that the production coul! not reach the figure originally anticipated
due to causes completely beyond the control of the contractor and thus the Board
oould not impose tho penalty which strictly in terms of law they wore entitled to
do. It wasalso stated that aocording to the latest estimates the locomotives
which would be produced by the Tatas would not cost more than those imported
from abroad. An assurance was given to the Committee that unavoidable oosts were
not beingincurred. While the Committee appreciated the viewpoint of the Railway
Board, they desired that a Memorandum outlining the technical and commeroial
aspects of the method of costing of the manufacture of locomotives by the Tatas
a8 compared with the units manufactured in tho Chittranjan Locomotive Workshops
set up by the Railway Board should be furnished to them in due course after getting

the details scrutinized by Audit.

84. The Committee then took up para.23 of the Audit Report regarding
the purchaso of Paddle Steamers. The Committeo felt that the change over from
oil-fired to coal-fired boilers could easily have been anticipated at the time of
calling of tenders in January, 1948 or when the orders were finally placed
in'Msy 1918. They commented at the lack of proper vigilance bgth on the part
of the 0.T. Railway and tho Railway Board in the handling of this case. It was
admitted that the Railway Board did not feel satisfied about this matter and
.an assurance was given to the Committee that care would be taken to avoid

recurrenoe of such cases in future.
®
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65. The Committee then proceeded to deal with para. 24 of the Audit Reﬁoﬂ.
‘The Committee observed that though the locomotiveg were imported as far back
28 1944, no effective steps had been taken to secure refund on account of shortages.
in spare s of American Deisel Electric Locos imported from U.S.A. It was.
stated that it was admittedly a bad case but as the officers who had been responsi-
ble for this muddle had left India no action could be taken against them. The-
Committee observed that it was unfortunate that no action could he taken by the
Railway Board to olaim refund for the non-receipt of spare parts which involved a
lIoss of about 26,000 dollars. The Committee desired that the result of the action
now taken by the Railway Board to obtain a refund from the U.S.A. suppliers
should be reported to them in due course and suitable procedure should be evolved
in consultation with the Purchase Organisations abroad whereby such cares were-
not allowed to ocour in future,

66. The Committee then considered paras. 25, 26, 27, 28 and 32 of the Audit
Report. In regard to para 32 it was admitted that it was a case of bad drafting
of an agreement. The Committee observed that had there been a clause in the agree-
ment saying that the interpretation of the Administration in regerd to tke mweening
of the partioular words in the agreement would be final, it would have avoided the
unnecessary litigation. The Committee desired that the Railway Board should
urge on the various Railway Administrations to draw up standard forms of agree-
ments with their approval in order to avoid defective language in agreements.

67. The Committee then took up para. 36 relating to compensition cleims.
The Committee noted with concern that during the year 1949-50 the amount set-
tled for payment as compensation by the Railways was about Rs. 4-54 crores and
that 61,809 claims were left outstanding at the end of the year. The Committee
commented at the lack of proper disciplinary action being taken against such of”
the Railway staff as were found wantonly indifferent or careless in the handling or
despatch of goods or bad transhipment and thus putting the Railway Acministra-
tion to such a huge loss. The Committee observed that the existing rules relat-
ing to the Discipline and Conduct of Railway Servants should be reviewed to see
that adequate action against the defaulters and quicker machinery for enforcing
these rules were provided for therein. .

68. With regard to para. 37 of the Audit Report which revealed arrears in
internal check and unsatisfactory state of accounts the Committee stressed the
necessity for vigorous efforts being mrde by the Railway Board to place the mat-
ter on a satisfactory footing. The Committee hoped that the next Report would
reveal better results of test-check.

69. The Committee then considered the Balance Sheets of Railway
Collieries and Statement of all-in-cost of coal, eto. for the period under review. The
Committee were told that the Railway Board owned the Railway Collieries and the
Ministry of Industry and Supply were the managing agents and the whole pogition
was rather unsatisfactory. The Committee were told that one of the points which
the Convention Committee had examined was the over-capitalization of the Railway
undertakings and the collicries formed an integral part for capital purposes of the

-Indian Railway undertakings. The Committee observed that there should be no
over-capitalization and commercial principles should be adopted for purposes of
providing for depreciation in the case of collieries.

70. The Committee was also informed that a high-powered Committee had
been appointed to review the stock position on the Indian Railways and after
that Committee had reached its conclusions, the Board hoped to bring down the
stock balances and provide for a more rational distribution of stocks between the
different railways and also to remove imbalance between different categories of
storer held. The Committee desired to be apprized in due course of the actiom
taken by the Railway Board on the recommendations of the said Committee.

80
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8hri B. Das (Chai_nnan‘)
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Shri M. L. Dwivedi.

Bhri H. G. Mudgal.

Pandit Krishna Chandra Sharma.
Pandit Munishwardatt Upadhyay.
Shri Tribhuan Narayan Singh.
Shri H. 8. Rudrappa.

8hri 8. N. Daa.

8hri Bali Ram Bhagat.

Shri B. N. Munavalli.

8hri T. H. Sonavane.

Shri K. A. Damodara Menon.

} Members.

J

Bhbri V. Narahari Rao, Comptroller and Auditor-Ceneral of India.
Shri B. N. Sen Gupta, Accountant-General, Central Revenues, New Delhi.
8hri 8. Venkataramanan, Accountant-General, Food, Rehabilitation & Supply.

SECRETARIAT

Bbri M. N. Kaul (Secretary.)

Bhri 8. L. Shakdher, (Officer on Special Duty.)

WITNESSES

Bhri B. K. Gokhale, Secretary, Ministry of Worke, Mines & Power.
Shri K. L. Panjabi, Secrotary, Ministry of Agriculture.

Bhri 8. A. Venkataraman, Secretary, Ministry of Industry. & Svyply.
Shri A. K. Roy, Joint Secretary, Finance (1. & C. Divisicn).

Shri M. P. Pai, Joint Secretary, Ministry of Woirke, Mines & Fower.
Shri 8. Ratnam, Joint Secretary, Ministry of Finance.

Bhri M. V. Rangachari, Joint Secretary, Ministry of Finance.

Shri M. 8. Bhatnagar, Joint Secretary, Ministry of Finance.
Bhri G. Mathias, Deputy Secretary, Minisiry of Finance.
Bhri 8. T. Raja, Deputy Secretary, Ministry of Agriculture.

STATE TRADING SCHEMES

Ministry of Works, Mines & Power

73. The Committee first considercd the following £tate Tisding Sckenes cen-
oerning the Ministry of Works, Mires & Fower :

(i) Attock Oil Prospeoting Scheme.

(ii) Purchase of Machinery for Mica Miners.
(iii) All India Reserve Pool of Electrical Generating Flant,
The Commitiee wag informed that exceptirg tde cepite] eCvence of Re. 48

‘lakhs the Goverrment of India had not incv1icd ey ot a1 €3 7xdituacin cerrecticn
with the schcme at (i) above. The arrengcment was tkat Coverrment would
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noe the exploration and exploitation of oil and would be paid back its money
3?:!; a oertain I;ate of interest in the shape of & rebate of Rs. 5 per barrel of oil sold
to the Government of India. Since the areas of opere.tion of the Attock Oil Co.
were looated in Pakistan the assots of the Company had gone to that Government
after partition. The rebate accrued upto 14.8-1947 amounted to about Rs. 14
lakhs. There was also an outstanding liability of about Rs. 12,866,666 payable to
the Anglo-Iranian Oil Cg. by M/s. Attook Oil Co. towards the replacement cost of
equipmont supplied by them for the drilling operations. The Partition Oouncil
had decided that the amount payable to the Anglo-Iranian Co., and the rebates
due to Government should be shared in the ratio of 824% and 174%, between the
Governments of India and Pakistan respectively. The Government of India had,
however, asked the Attock Qil Co. to pay the Anglo-Iranian Co. their replacement
o3t out of the robates accrued upto 14-8-1947 but the Company referred the matter
to the Government of Pakistan. The Government of India thereupon took up this
matter with the Pakistan Government but no reply had so far been received. The
Committee was informed that as the net amount due to India in this oase was
emall it was not taken up in one of the Indo-Pakistan Conferences. The Committee
dosired that this matter should be pursued with the Pakistan Government in
ordor to secure an early settlement of the dues.

74. In regard to the loss of Rs. 6 lakhs on account of the purchase of machinery
for Mioa Miners, which was passed on to the Joint Mioa Mission, the Committes was
informed that that was the position on the 14th August, 1947. It was added that
the latest position upto May, 1950 was that subject to the verification of the accept-
anoe of the debit by the British Government on behalf of the Joint Mioa Mission,
the total expenditure was Rs. 29 lakhs and the recovery was more than Rs. 30 lakhs.
8o there was a sm 11 profit of about rupees one lakh. The Committee desired
that a Memorandum setting forth complete details of the scheme, particularly with
regard to its financial aspect should be prepared and submitted to them in due
oourse,

The All India Reserve Pool of Electrical Generating Plant was, it was stated,
under the process of being wound up. The Committee desired to know the net
financial results of the working of this scheme after its accounts were finalised by
the end of February, 1951. :

75. The Committee desired to know the existing financial control exercised
over projects like the Damodar Valley Corporation and also whether the accounts
of that Corporation were subject to the audit of the Comptroller and Auditor-General.
The Comptroller and Auditor-General informed the Committee that he had
appointed an officer who had expert knowledge of commercial accounts, as
Chief Auditor, Damodar Valley Project whose duty it was to andit the aocounts
of the Corporation. In addition he had deputed his Director of Inspection to
examine the accounting arrangements of all multi-purpose projects, viz. Bhakra-
Nangal, Hirakud, Sindri and Damodar Valley as he had not been feeling happy
aboust it, the expenditure beinz insurred without sanction and to submit to him
a ocomplete report on the subject. The Comptroller and Auditor-General
promised to make available to the Committee a copy of the report as soon as
it was comnleted.

76. The Comptroller and Auditor-General informed the Committee that the
audit of the State undertakings not formally constituted, as Corporations came
automatically under his control. But in the case of undertakings oonstituted statu-
torily as Corporations, the audit had to be regulated under the provisions of the
Company Law, unless the Act framed by Parliament in respect of a Corporation
ocontained a specific provision to the offect that the audit of the Corporation should
be carried out by the Comptroller and Auditor-General. He further stated that the
establishment of private Companies involved diversion of large sums of money to be
spent in a manner different from the ordinary procedure of spending public money -
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and that they do not come within the control of Parliament. He had already
taken up all these issues with the Government in connection with the Telephone®
Pactory at Bangalore. He added that he would arrange that necessary information
in regard to this matter is imoluded in audit reports in future.
Ministry of Agriouliure

71. The Committee then proceeded with the schemes under the control of the
Ministry of Agriculture. Thg utility of the imported fert'lisers in so far as th
helped in improving the agricultural production in the country was oonsidero:{
The Committee wanted to know whether the import of fertilisers could be entrusted
ta the normal trade channels so that the Government of India would be relieved
of the responsibility of spending about Rs. 2 crores a year over this enterprise. It
was explained in this connection that as the supply of fertilizers was very small alk
over the world and the F.A.O. could allocate only about 25 to 30 per cent. of India’s:
total requirements, it was necessary for the Central Government-to co.ordinate the
demands of the various States. Until last year India was unable to get its full
requirements. Now the supply position was quite good but the prices were going
up. It was added that in view of the existing international situation Government
had to eonsider whether time had come to de-control the import of fertilizers and
allow the trade to handle it. As it involved a question of policy the Committee
decided to take it up again when the accounts of the Ministry of Agriculture came
up for examination.

The Auditor-General drew the attention of the Committee to the fact that the’
aooounts relating to the import and distribution of fertilisers were not being main-
tained on a strictly commercial basis. In reply to a question as to how the surplus
amounting to approximatelv Rs. 2 crores which stood at the end of March 1950
had now dwindled to Rs. 30 lakhs, the Committee was told that as the overhead
oharges had been reduced, the accrued balance of the previous year was utilized
to reduce the pool price slightly. '

78. The Committee then took up consideration of the scheme for the Rehabi-
litation and Utilisation of used Tractors. The Auditor.General again drew the
attention of the Committee to the chaotic state of affairs that prevailed in the
Central Tractor Organisation in so for r8  the maintentnee of accounts
was concerned. The Committee was informed that the preparation of the
ocommercial accounts for the Organisation for the entire period from its inception
to the end of the financial vear 1949-50 was in hand and on their completion the
profit or loss on the operations would he worked out. The Committee expressed
ooncern at the manner in which the accounts of an Organisation in which Govern-
ment had invested about Rs. 5 crores had been maintained and observed that in
the absence of commercial accounts having been maintained, it was not possible
to assess whether this enterprise was being run at a loss and whether the money
invested hy Government had yielded commensurate regults. The Committee
expressed ite discatisfaction inasmuch as no balance sheet showing the net out-
turn of this trading organisation had ever heen prepared and there was no safeguard
to ensure that the eost of each tractor had been properly fixed. The Committee
desired that a co-ordinated plan should be evolved in consultation with the Audit
authorities in fixing the prices of tractors, the recovery thereof from the State Cov-
ernment and its proper accountal. The Committee algo desired to be furnished
with a complete note outlining the formation of the Tractor Organisation, the neces-
sity for its continued existence, the amount loaned by the International Monetary
Fund, the mode of its repayment to the General Revenncs, the method of recovery
from the States, the amount of interest charged from the States and the circums-
tances that led to the commencement of the operations without making any adequate
and proper accounting arrangement. The Committee was led to the conclusion that
the Ministry of Agriculture had launched upon this State Trading Scheme without
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appraising the basic principlé undetlying it. The Committee desired that Govern-
ment should oconsider immediately whether such State Trading schemes would
prove useful and result in returning the borrowed capital and, if not, the question
of their early winding up should be examined. The Committee further suggested
that tho desirability of including the acoounts of this Organisation in the Commercisl
Appendix should be considered. .

79. In regard to the reclamation of Teras areas of U.P. which had been under-
taken on the basis of the recommendations of the Russell Report, the Committee
desired that it should be investigated whether in view of the impending denudation
and erosion after deforostation there was a danger Of this land becoming barren
before further money was invested.

80. With regard to the Scheme for the purchase of Agrioultural and Dairy
Machinery, the Committee desired to be furnished with a detailed Memorandum
tracing the origin and growth of this scheme and the financial implications involved
in ite working.

Ministry of Industry & Supply

81. The Committee then proceeded to deal with the State Trading Schemes
under the control of the Industry and Supply Ministry. The Committee first took
up examination of the scheme for a Reserve Stock of Coal and was told that out of
60,000 tons of coal, acknowledgments for 54,000 tons had been received. The
question regarding the acceptanoce of the balance tonnage was ynder reference with
the Ministries of W.M. & P. and Defence. The Committee desired that the matter
should be expedited.

82. With regard to the Rubber Scheme it was stated that all the outstanding
recoveries had been effected.

The Committee also reviewed the schemes re: Machines Tools, Frustrated
Cargo, the supply of cloth and yarn to Pakistan under the Inter-Dominion Agres-
ment of 1948-49 and purchases of alumina eto.

83. Tho Committee then considered the question of allocation of the profits
aocruing from the operation of the Standard Cloth Scheme. The Comptroller and
Auditor-General observed in this connection that since the accounts had not been
maintained on a commercial or trading basis, an agreement should be arrived at
between the Ministries of Finance and Industry and Supply and himself about the
quantum of the profits and the deductions to be made on account of interest and
overhoad and other ancillary expenses before distributing them to the States. The
Committee supported this view of the Comptroller and Auditor-General and desired
to be apprised, in due course, of the action taken in the matter. .

84. In regard to the loss of Rs. 52 lakhs incurred on the import of Japanese
Cloth, it was explained that it was imported when thero was a general shortage of
oloth in the country. After the cloth arrived, the price of cotton tell and the con-
trolled prices of cloth were also reduced. The Committee desired that the settlement
of an outstanding claim of Rs. 15 lakhs against one of the buyers of this cloth shounld
be expedited. The Committee also wished to be apprised of the result of the claim
preferrod with the Customs Department for the refund of Rs. 10,96,624 which re-
‘};tl'esznted the oxcess sum already paid on account of the import of the Japanese

oth.
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. FROCEEDINGS OF THE EIGHTH MEETING OF TNE PUBLIC ACCOUNTS
OOMMITTEE HELD ON THURSDAY, THE ISTH JANUARY, 1951

85. The Committee met from 2-30 P.M. to 5 P.M.
86. Those present were®

8hri B. Das (Chairman)

Prof. K. T. Shah. h
Shri M. L. Dwivedi. |

Shri H. G. Mudgal.

Pandit Krishna Chandra Sharma
"Pandit Munishwardatt Upadhyay.
‘Shri Tribhaun Narayan Singh. > Members.
Shri H. 8. Rudrappa.
8hri S. N. Das.

8hri Bali Ram Bhagat.
8hri-B. N. Munavalli.
Shri T. H. Sonavane.
$hri K. A. Damodara Menon. J

Bhri V. Narahari Rao, Comptroller and Auditor-General of India.
Shri B. N. Sen Gupta, Accountant-General, Central Revenues.

Shri 8. Venkataramanan, Accountent-General, Food, Rehabilitation
and Supply.

SEORETARIAT

8hri M. N. Kaul (Secrelary)
Sh:i 8. L. Shakdher (Officer on Special Duty)

WITNRSSES -

8hri 8. A. Venkataraman, Socretary, Ministry of Industry and Supply.
Shri A. K. Roy, Joint Secretary, Ministry of Finance (I. & C. Division}.
8bri C. C. Desai, Secretary, Ministry of Commerce.

Shri 8. Ranganathan, Joint Secretary, Ministry of Commeroe.

Ministry of Industry and Supply

o 87. At the outset, the Committee considered generally the policy with regard
%0 State Trading. The Cornnittee ngreeing with the Comptroller and Auditor-
General asnd while recognising that during the period of war Government
bhad to undertake these commercial or semi-commercial activities with a view to
maintain the essential national life, becanse ordinary modes of supply of the essen-
tial articles were not available to tho people, it expressed strong disapproval of
the entire system of working of the State Trading Schemes and in particular of the
manner of their accounting. It was pointed out that there was a tendency on the
part of the Governmont to start all sorts of schemes without adequate preparation
or planning or even ensuring the requisite technical staff, whether on the admi-
nistrative or tho accounts side and it was only when confusion arose that the ser.
vices of Accounts Officers were asked for to straighten the position. Although
the schemes started during the war were being wound up, the Committee felt thas
in case it became necessary for Government to continue any of those activities, or
start now activities, the accounts ought to be kept more or less on commercial
prinoiples, as these State Trading Schemes involved the utilisation of enormous
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«
sums of public funds. The Committee stressed that the acconnts should be main-
tained and audited with due regard to commercial principles. It should be ensur.
ed on the basis of the accounts maintained for a particular scheme or project that
QGovernment did not pay more than what should have been paid and that all the
recoveries were effected in time. The Committee sdggested that the various
Ministries of the Government of India should review the State Trading Schemes.
under their control with a view to see that they were not sustaining losses and

adequate provision existed to guard against inourring expenditure without obtain.

ing financial sanction in advance.  The Commit.tee.also desired that before start..
ing any big projeots in future they should be properly planned and appropriate
arrangements made for their accounting and audit in consultation with the Comp-
troller and Auditor-General.

88. The Committee then resumed discussion on the remaining State Trading
schemes relating to the Ministry of Industry and Supply. It first took up the scheme-
for thtee(froduction and supply of coal and commented at the terms of agreement
executed by Government with Messrs. Sir Lindsay Parkinson and Co. Ltd. for
working the project which had resulted in a huge loss. The Committee desired
that a statement showing the amount of the net deficit after final settlement of
the outstanding issues be prepared and furnished to it in due course. The Com-
mittee then considered schemes relating to the ‘Consumer Goods imported on
Government account ' and. ‘ Purchase of Paper’ and desired that a review of the
working of these schemes showing their latest financial position be prepared and
placed before them along with the Accounts for the year 1948-49.

89. In regard to the Reserve Stores it was stated that in the D.G.M.P. portion,
stooks worth about Rs. 39 orores had been disposed of and recoveries éffeoted, and
the balance left over consisted of highly valuable alloy steel worth Rs. 1-94 crores.
The Committes observed that the last physical verification of the stores was made-
in December, 1945. In this connection it was explained that the system of stock
verifioation was discontinued in December, 1945 consequent on the rgtrenchment-
of the staff and that the system had since been re-introduced. The Committee-
dommented at the remissness and serious negligence on the part of Officers who sold
off the stores at unreasonable prices thus putting the State to huge financial losses..
The Committee recommended that in such cases the defaulting officers should not.
be let off with a mere warning but adequate punishment should be inflicted on
them. The Committee also desired that a procedure should be evolved whereby
such irregularities are avoided in future.

90. The attention of the Committee was drawn to para. 21(d) of the Audit
Report regarding the sale of cast iron scraps. The Committee desired that in
order to safeguard the interests of Government a procedure should be evolved
whereby adequate socurity deposits are invariably obtuined from the contractors:
before thoy are permitted to tender for any sale.

91. The Committee then considered para. 21(j) of the Audit Report and com..
mented at the lack of foresight on the part of the D.G. 1.8.D., London in which:
case an oxtra exponditure of £200,000 had to be incurred. It observed that the-
Officer concerned should have entered into formal contracts and stipulated the:
payment of transit. charges on the basis of actuals at least in later contracts. The-
Committee was informed that the Supply Organisation in London had been warned:
to be careful o that formal contracts arc entered into in future.

92. With regard to the income and expenditure Account of the Government:
Test House, Aliporoe for the period under review, the Committee wished to know
whether the Test House was going to be self-supporting, and also whether in view
of the establishment of the National Physical Laboratory at Delhi, it was at alF
necessary to have the Alipore Test House as a small duplicace concern. It was-
stated that India being a very vast country and in view of the large amount of pro--

uction work in Caloutta, the trade could not be compelled to send their samples:
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to Delhi. It was also stated that if the National Physical Laborstory undertook»
the functions of testing for private trade, this question could be considered later.
As regards the question of making the Test House a self-supporting organisationc
it was explained that if was a non.commercial department maintained mainly
in the interests of public as a public utility concern. In accordance with the-
recommendations of the Economy Committee, the fees for testing samples had:
been raised by 259%,. The trade was already protesting against this increase and-
80 it was not possible to raise the fees any more. The Committee desired that there:
should be no duplication qf work in the two institutions and extra expenditure
should be avoided. :

93. With reference to the case mentioned in para. 21(i) (2) of the Audis:
Report, it was stated that the question of taking disciplinary action against the-
officer concerned was under reference for nearly a year with the Union Public Ser-.
vioe Commission. The Committee desired to know in due course of the actiom:
taken against the Officer.

. 94. The Committee noted that large savings had ooccurred under sub-heads.
K. 1 (1) and K. 1(2)-Grant No. 99 owing to non-receipt or non-adjustment of debits.
The Committee stressed that in such cases action should be taken on the lines of
the recommendations of the previous Committee contained in para, 7 of their Re-

rt on the Aocounts for 1944-45 and the ihwstructions issued in the late Finanoe-

partment Office Memorandum No. F. 1 (155)-B/46, dated the 18th December,.
1946, whioh enjoins that a close liaison should be maintained between the supply--
ing and the receiving Departments with a view to avoiding large lapee of funds.

95. While discussing the case mentioned in para. 21(i) (3) of the Audit Repors.
the Committee accepted a suggestion of the Comptroller and Auditor-General that
in order to obviate such cases in future a system of an administrative audit on the-
lines of that in vogue in the MES should, in addition to the andit exercised by his
officers, be introduced in all the major spending Departments of the Govern-.
ment of India.

Minsstry of Commerce

96. The Committee then proceeded with the examination of the Commeroe-
Ministry., It first took up the Eastern Shipping Corporation. With regard to:
the transfer of two ships purchased from North America in 1949 to this Cor-
poration at the book value, without making provision for depreciation, it was
stated that the question was discussed in great detail with the Corporation and
also with the Comptroller and Auditor-Genera] and it was decided finally not to
make any deduction for depreciation. The ships were accordingly transferred to

« the Corporation at their face value and it was also decided to transfer to them the
profits earmned during the period the ships were run by Government which al-
most covered the value of depreciation. Tt was stated that the Company’s audi-
tors would conduct the audit of the Corporation according to the Company Law
and submit a report to the Dircctors. Over and above that, the Comptroller and
Auditor-General had the right to audit the accounts. The Comptroller and Arditor-
Genersl. however, hed rome doubts ax the Company’s Accounts were audited by
the Auditors rppointed under Company Leaw ard he derived suthority from the
Constitution and not from the Compsny’s Articles of Asrociztion. In reply to
a question whether the Scindias drew any managing agency allowance, it was
stated that they got the managing agency commission as part of the profits but
they did not draw any office allowance.

97. A reference was made by the Committee to the question of acquisition
of the Vizag ship-building yard. It wae stated in this connection that the whole-
matter was under consideration and the possibility of Scindias coming in as a share-

holder was being explored. ‘
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M 98. The Committee then ¢lealt with the question of the adjustment of the
topening balance of Rs. 76,88,999 in the Deposit Account of India’s contribution to
U.N.R.R.A. It was stated that the opening balance had been adjusted by oredit-
ing to Misoellaneous Government Accounts in the prepartition acoounts. A sum
-of R8. 51 lakhs and another of Rs. 12,000 representing payment during the post-
rtition period had been oredited to U. N. Fund as India’s contribution to
.N.R. & R. A Fund. It was added that according to the latest position only
- about Rs. 5,000 or 6,000 remained to be adjusted now and that there would be no
further claim,

99. The Committee then reviewed the working of the Offices of the Tea Con-
‘troller and the Controller of Enemy Firms and Custodian of Enemy Property.

100. The Committee then proceeded to deal with the Commercial Appendix
.and examined the financial review by the Ministry of Commerce on the Lighthouses
-and Lightehips Department which showed a surplus of about 4-9 lakhs. The
~Committee was informed that this surplus was credited to a Fund reserved for
“$he development and improvement of lighthouses, oapital charges on new light-
‘houges ato. The Committee was also informed that with effect from lst April,
1950 the Bangoon Lighthouse had been transferred to the Burma Government.
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PROCEEDINGS OF THE NINTH MEETING OF+THE PUBLIC ACCOUNTS
COMMITTEE HELD ON FRIDAY THE 19TH JANUARY, 1051.

101, The Committee met from 2-30 .. t0 5 P.M.
102. Those present wgre :

Shri B. Das (Chatrman)

8hri M. L. Dwivedi. 7
Bhri H. G. Mudgal.

Pandit Krishna Chandra Sharma.
Pandit Munishwardatt Upadhyay.
Bhri Tribhuan Narayan Singh.

8hri H. 8. Rudrappa. Memberes.
8hri 8. N. Das.

8hri Bali Ram Bhagat.

8hri B. N. Munavalli.

Shri T. H. Songvane.

8hri K. A. Damodara Menon. J

Shri V. Nerabari Rao, Comptroller and Auditor-Genera)l of Indis.

Shri B. N. Sen Gupta, Accountant-General, Central Revennes.

&hri g Volnht&nmln&n, Aogountant-General, Food, Rehabilitation and
upply.

SECRETARIAT

$hri M. N, Kaul (Becretary)
8hri 8. L. Shakdber (Officer on Special Duty)

WITNESSES

8hri K. R. K. Menon, Secretary, Ministry of Finance (Department of
Revenue and Expenditure).

8hri J. Dayal, Joint Secretary, Ministry of Finance (Department of
Revenue and Expenditure).

Shri K. G. Ambegaokar, Secretary, Ministry of Finance (Department of
Eoconomic Affairs). '

Shri P. C. Padhi, Chairman, Central Board of Revenue.
8hri M. V. Rangachari, Joint Secrctary, Ministry of Finance,
Shri K. R. P. Aiyangar, Member, Contral Board of Revenue.

Ministry of Finance

103. The Committee considered the scope of audit control to be exercisod by
the Comptroller and Auditor-General over the accounts of tho two Corporations
set up by the Ministry of Finanoce viz., The Rehabilitation Finance Administration
and the Industrial Finance Corporation. It was suggested that provisions ana-
ogous to those existing in the Reserve Bank of India Act, 1934 which empowered
the Cowmptroller ~nd Auditor-Genoral to conduct audit of the accounts of that Bank,
should be enacted by Parliament in rogard to the audit of the accounts of these
Corporations, as well as for other State Trading enterprises in which Government
had invested money. As rogards the audit of the Reserve Bank, the Comptroller
and Auditor-General informed the Committee that it would be a colossal business

89



Pub.l,ic Accoz_mts Committee

and he had not got.the requisite machinery to undertake this job at present-
In this connection, he added that it would be necessary to examine to whae
extent the Comptroller and Auditor=General in the United Kingdom
audits the accounts of the Bank of England. In respect of the two
Corporations under reference he observed that the provisions made for
their day-to-day audit appeared to him to be satisfactory, but he considered thas.
in order to enable him to bring to the notice of Parliament certain important mat-
ters relating to the working of these bodies, he should be empowered to conduat
a test-audit of their accounts in such manner as he¢ deemed necessary.

The Committee considered at some length the working of the Industrial Fin-
ance Corporation. It was explained that this Corporation financed only the bigger
industries and the question of starting of Corporations for financing the smaller
industries had been left to the State Governments concerned. The Committee:
also considered the working of the Rehabilitation Finance Admini.tration.

104. As regards the provisions made in the Memorandum and Articles of Asso.-
ciation of the Corporations financed entirely by the Central Government ss also-
in the case of those finarced partly by the Government of India and partly by
State Governments authorising the Comptroller and Auditor.-General to conduct
their audit, the C. & A. G. stated that he did not regard it as in conformity with his-
oonstitutional pesition to be empowered to perform audit functions by virtue of
the powers vested in him by the Articles of a private Company. The Comptroller
and Auditor-General pointed out in this connection that the present policy of Go-
vernment appeared to be to establish independent corporations for the manage-
ment of concerns more or less on business lines untrammelled by day to day Govern-
ment interference and routine. He suggested that it would be more appropriate
if such corporations were set up under statutes of Parliament rather than under
the executive action of Government and the extent to which he should be made
responsible for their audit should be defined in such statutes. The Committee
shared the views held by the Cow.ptroller and Auditor-General and recommended
that his functions and responsibilities should be defined in specific terms in the
statute itself providing for the seétting up of a Corporation.

108. The Committee then proceeded to deal with the Audit. Report, 1949 re-
lating to the Ministry of Finance and considered paras. 24 and 26 thereof. In re-
gard to the latter para., it observed that in cases where a particular Grant was
operated upon by more than one Ministry, the Ministry of Finance should exercise
strict vigilance to check the tendency of over-budgeting on the part of the spending
Ministries concerned.

106. The Committee then took up pars. 27 of the Audit Report wherein it was ‘
suggested that the Office of the Accountant General, Central Revenues, should
be relieved of the treasury work which should be transferred to a Fanking treasury
to be opened at New Delhi. By this transfer, the audit staff would be enabled to
exercise hetter and more efficient post-audit check on all payments. The Com-
mittee was informed that the Ministry of Finance had accepted the principle that
treasury functions should be separated from audit functions and that necessary
-preliminaries to put through the scheme were heing worked out.  The Cemptroller
and Auditor-General stressed that the Central Government rhould set an example
to the State Governments, as at present the Accountants-General in the various
States performed treasury work also and this led to chaos in the administration
of accounts and audit offices. He slso stressed extreme improyriety of his Officers.
being responsible for making payments and auditing them finally.

107. With regard to para. 30 of the Audit Report, the Committee noted that
there had been inordinate delay in the sutmission of stock accounts to the Audit
Offices thereby defeating the very purpose of those accountse. An assurance was
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given to the Committee that such delays in thé submission of accounts would be
avoided in future,

108, With reference to para. 31 of the Report relating to the settlement of pre-
‘partition claims, the Committee desired that the question of the verifioation of
outstanding olaims should be taken up with the Pakistan Government at an Inter-
Dominion Meeting and an early disposal thereof secured.

109. As regards para. 328 the Committee was informed that the Ministry of Fi-
nanoe had introduoced striot control in the matter of replacement of old staff cars
and purchase of new ones which could only be done with the approval of the Fi-
nanoce Minister.

110. The Committee then took up Grant No. 72-Miscellancous-sub-head
1-3—Small Savings Scheme and wished to know about the working of this scheme
and also whether the expenditure inourred thereon was commensurate with the
vosults achieved. It was stated that it was contemplated to bring about some re-
organisation and offect economy in the scheme. It was also explained that the
system of appointing authorised Agents had been aholished because they were
functioning mostly in urban areas and left the rural areas largely untouched.
As a result of deminds from some States, the system of appointing agents had
been re-introduced, after removing some earlier dofects, in West Bengal, Bombay
and Madras but the commission had been reduced from 239, to 1}% and it was
given only on 12 years’ Savings Certificates. It was proposed to watch the results for
some time before introducing it in other States. The Committee desired to have
& note on the progress made in the scheme so far.

111. The Comptroller and Auditor-General pointed out that the Reviews of
the State Trading Schemes contained in the Corrections to Appropriation Account
for the period under review showed the position up to May, 1950. As the posi-
tion was not likely to alter materially in the Report for 1948-49, he suggested that
thege Roviews need not be reprinted. The Committee acocepted the suggestion.

112. As regards the question of recovery of income-tax from the tax evaders,
it was stated that Government had set up special machinery to investigate all such
eas8es,

113. The Committee considered the remarks offered by the Ministry of Finance
in regard to the action taken on item 1 of the Statement of outstanding recom-
mendations of the previous Committee. It was stated that the whole question of
oontrol over expendituro was still under discussion with the Comptroller and
Auditor-General. The Committee emphasized again the necessity of tightening

. of the financial control by the Finance Ministry over the budgeting aotivities of
the various Ministries.

114. Before the Committee ooncluded its deliberations, the Comptroller and
Auditor-General reviewed the measures adopted by him in strongthening his
Department and improving the efficiency of audit. He stated that the Audit and
Accounts Department suffered very greatly during the war as a result of ocertain
policies in regard to relaxation of audit. During the war recruitment was stopped
when at the same time the activities of Government increased enormously. In
the matier «f aceounting itself many complexities arose as a result of Govern-
ment undertaking novel and complex activities in regard to State Trading, purcha-
ses of supplies etc. The position was further aggravated by taking away audit and
acoounts oficers on deputation to other Ministries. All this resulted in relaxation
of audit and the accounts got into a mess. The Comptroller and Auditor-General
had prepared a two years plan for recruiting suitable men to the Department and
for providing a course of training at the various training centres. He had under
<onsideration other plans and he hoped to strengthen the Department further
%0 oope with the enormous activities that it had to shoulder.
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The Comptroller and Auditor-General thereafter stated that the importans
problems before him could be summed up under four heads :—
(¢) To raise the standard of Accounts Officers in the Part A States to the
re-war level and to increase efficiency in Accounts Offices in Part B
gtates which had just como over to him in a chaotic condition.

(¢8) Audit of foreign transactions, especially «in the Supply field ;
(¢4s) Separation of audit from aocounts;
(iv)‘}Audit of receipts.

As regards the first item, the Comptroller and Auditor-General assured the
Committee that he had the position under his control and constant review, bub
as the whole process was likely to take some time, the results of the policies pur-
sued by him could only bear fruit after sufficient time had elapsed. As regards the
second problem wviz., audit of foreign transactions, the Comptroller and Auditor-
Goneral stated that it was necessary to organise a small audit office in Washington
and to add some more staff to the audit Office in London for inspection purposes.
He said that both the matters were under his consideration.

With regard to the separation of Audit from Accounts, the Comptroller and
Auditor-General expressed the view that this was very important problem and
in no country of the world, his counterpart was required to maintain, abcounts
in addition to carrying out audit functions. He said that the principle of
entrusting accounts functions to the Comptroller and Auditor-Ganemf was quite
wronq and it detracted considerably from the responsibility of the administration
itself for rendering accounts. It was the duty of each Administration to keep its
aocounts, to watch the progress of expenditure so that it functioned properly and
effectively. The Administration will be a live organisation only when the
exoessive central financial control was eliminated and more responsibility in the-
field of Financial control and Accounts was delegated to them.

The Comptroller and Auditor-General said that the fourth reform of taking
up audit of receipts was academical at the moment as there were man-power
difficulties. This matter could be seriously considered only when the men were
trained and they were fit to take up the work.

The Committee endorsed the views of the Auditor-General and observed that

the Comptroller and Auditor-General thould be provided with adequate facilities
to enable him to go ahead with his schemes and to provide for more efficient .

audit.

Proceedings of three earlier meetirgs of the Committee which did not consider any aco-
ounts have also been included as Appendices X XIIT, XXIV and XXV.

42



APPENDICES

ll




‘|pegy w0l ‘emymouBy ‘qivel
‘POO] “g P ] ‘edrewmmio) jJo -
USTUR 93 Aq PONIUIQUS §me1A0Y] 03P A|ISe U 4% 6933TITO)) 83 JO UOHRULIO
Q3 0} peyymIque oq pnoqs soweyos ey} jo
Mooz ojo[dmod y  ‘sotueyoe pesod ey} [fe jo
8)Un0208 oqy eseuy 03 pue o[queod e Apree
9% £1985006U 40U 018 ¥8 WY} JO YINs 9800 ‘Tado « WLIIBITIY JYI0 [[V

*ponsst M9 e yorga Surpsif oje}g Iopun SOWAYOS a-s 79761

Woq $A9Y sUOMONMIW  AIUE0ON OY} [ MOA%I 0} USYe) oq Pnoys edes idedg - ¢ wwemy ¢ g9 Eigaqll 4
“uolnitysuo) mou o
QYA TOMOOUUOO Wl UOHVUITIeXd
»pun ¢ emupuadxe J8A0 joIIU0O
Jo uonsenb epoym eyy ‘seopo ‘T8IOUBE)-I04IPNY 6q} YILa U0y
fMUNo8 oq; W Ppejooq esoys “®3Msuocd Ul pa}3es oq proys yorga ernjrpuad
I amyrpuedxe jo semSy rejaeu -X9 JOAO [OJjuOd 6y} 20] eanpeoosd pestast eyg
-redop Suroucces 103 umop pre; JO 98JNOD enp Ul PIULIOJUT 6q PINOYS 8a}3IUIWO))
Apeonte  ampoooxd eq; eazeeqo oq], ‘“[o1T00 dA1jI0Pe 10§ dinpecoad ejqeqns e
01 Lejerpowrtnr ueywy oq pmogs  umop Aey pue Joyew sryy ensmd A[eonelwue
wlomw oeanooge 3wyl  senLIOgIne pmoye Ansuny uwuly e], ‘amjrpusdre
SArEIESTITIIp Y oq3 o} ponser Jo toxjuoo yodoad eepozexe ppnoys pooerd exv &-10
U90q eawy suorINIWUl AIveseeN SpuUT [seodEIp ePOYM 98 BIIIOYING GAjEISTUTAIPY ¢ eousuly a-L ¥-9761 t
° 9 ¥ 4 4 I
, sBurpescoxd
wxw) powIacuoo 0 qrodeyy  wodey oN
9q 0} pesodoad 20 ueye) uoyoy w0145 88ns 30 FUOIGEPUSTITIOMSY sweuryredeq ey jo Joawex [vueg
30 Ansrarpy ydeaBereg

gi‘ié?%iéﬁi&l&%&Si&%%ﬂ-’lzﬁh

] Xyanagdyy



‘SeNIpomX
-moo nweeso jo Addne’ eqy aof

wWeq SYY WOIOIaY) poeT[Eal 3g
-0xd oqy pue g§g] ‘Amp W umop
Peeo[d waoq sey eweyog sornddng
eHuessy o943 Jepun nﬁ..aadhauﬂoao
JO peIawe[)-I0%eII(J oY) unJy
(es9nope)) asodyy 98 dogg uresp ey,

—t Jopun
s79e 8 Anemuy suoleSMENUITIO)
oq3 Aq Juse FEM MOIAGI YoIgM

20 Burpeiy, eresg jo emroye emy,

S ‘pofoxy ¢

8 cwo amw 8gnyspooy e Suo| o8

.W 2 opeand peumou ySnougy
°

A

ses qogm (z) ‘o ouleyog wo
9300 of} W pours] Apeare sy

'09-3-8% @Y3 uO paeopP
ueeq eoup €8q (]) ‘ON ewmeydgy eyJ,

‘SrBWepuUY
o} Ul £010%8 JOUJ0 puUe Jowmns
-u0o jo Liddns ogy 3oy eweyog (3)

*Ajrexyueo
peesyound guemdmbg -3 w ‘v (1)

—: Jopun
Babﬁsonh.:s»a.ﬁzs
UM

Buppeay, ereig jo seweyos eqy,

45

» 1001 P. 8.



lobfiitimo) oify 67  -BevTNIRq BAI0GS JO JTTNY OATesAE OUf) 36 uonexy jo ‘sydeasapag, pis

Potarttique uoeq swy umpuelomey v uomsenb oyy outurexa-az pmoys juemraeday o, 8I80g ‘feseusy Jojeear ‘d¥L o¥-ci6l L
. *IBINO0I INp Ul wayy 03 apewr jsodax
® puw ponsid eyuny oq pmoys 1aodoy Wpny
opIImmWo) oY) 03 , Y, ednxouuy of} JO Of PU¥ | swe uy :
oY} 03 poRIWANS Useq seq 3jodas y peuoljuqmx esed oYl IBY) PaNsep eepruwoy oqy,  sqydeiSopl F sis0q d-¥I S¥-L¥wl 9
*30%0%})
ouxr} Jo eSNBIdq A[ENOIAGO ‘08IN0O
oY} Mofjo] 03 ejqmeod eq jou
Ma 3N ‘Sjewrse pesiads owvoﬂ
Jo sweq oy} uo uoimsee je8pnq
S o1 BuunpP 1eek oys jo puo o
£ 99 uvoyey muwd Lrewpowopddns
.moﬁ.s esuo oyj Uy “‘ounympErSo
9} JO UOmedy uwmny ey} ut
m uweye} Nums Arejueweiddns ogy *sagodund z030 03 totstaArp
) WOl UOBISAID 10} &[qe[ieAs are 831 Joj pustuop uex0} ¥ Y3nosyy peurmiqoe aq
- eBuires eoy4 SoFEd W ua_adou PImoys amjeisidary ay3 jo eaoidde ayy ‘esodamnd
g 8] eeyylwrmo) ey3 jo uo 9qJ, oyreds ® Joj pewiwiqo Uoeq pwY jueld B ey : sdeajrey ‘d-at o¥-9¥61 ¢
m . osfe syuear) Leapney o} peridde eq pynoys
S 891pes0  pejedioijusun JO UONESIIIN Y3 JOAO
< *e0yjIIImIo)) o3 03 [ox3u00 Arejuoureraeg SulINoGe 10j LFE] Wl quewr ¥
g POTaqus eeq S9Y WNpURIOU)]  -jredeq eouwurg uoyy oyl Aq penssi eopio eqy, - . sfempey g-or 9¥-0F6T ¥
P
Q" *19-0961 oy
q, ¥oBe wWim ouop usaq 908} W
89y 614 -UOIINJIISUO) MeU oYy *SJUSIULIAACY) [VIOUIAOLJ UTB}ded
Jepun ampeooad LrejeSpnq oty wr ut posdope sauy oy uwo ?Wg?o oq pinoys
apem oq 03 sefluego oy  Yua szaded j08pnq oy gym porddns WNPURICWS T
Buops - pesepmuoo oq s swod emy Aiojeuwidxe oy3 ey poyedBns copyummo) oyp ¢ - sousury AV 93-CF6I €
9 ? ¥ € 3 1
sB8urpecooad
woRe PauIsou0d J0 jsodey ji0doyy o
6q 03 pesodoad a0 uexe; uorfoy stiotisad8ne 10 sudIpEpULUIIOIY Juouniredact eys jo Joreax jeuog
) 10 Axysrary ydeifereg




L]

.W

<

‘eappuraIo)
2a3§»§i§ﬂﬂﬂﬁ§<

*Buiyunooos
jo seidpunad Arsjuswep oyj puw Ayaedoad
ognd jo sopdiound [WjuoCIEpUTY Ul puuocsied
sooLaleg eouaje(] ) pejredurt oq prnoys Bururesy
owmos 78y} uonsedfns s[eIOUH Ioypny ey

Joypany IOpIBUcD PIMOYs S2UJR(J JO Aysturyg oyl . . cowoged

3 03 pajyrIEqus aq
puoys uoizeB1EOAU] Oy} PIAB[Sp 0gM IOGHO o}
jsursfe uayw} UOIE o} Uo j30dex @ Yoy} paats

,  eepreamo) -ap eegpymwo) euy ‘gaodeyy y1pny eoueje( oyl
o) ;3 peyyumEns weaq ey Hodar ¥ 3O 2 wred W PAUOIIUOW 98BI B} 0} GOUAIONI YA  ° . eousje(]
9UO0 [BIOIAWIUIOD B L[l S8M
G0[AI08 Oy} JOYIOTA JEIO JOU FUA 91 88 BJUNONY
} uoryeudoaddy oyy 03 xrpuaddy [erosowuao) og}
*a9)TUIaIO) w orpey SIPUf [V JO $1UN0N oFy opnpui 0 ‘Bunyseo

o1 0y payyruiqus woeq eey jzoder ¥

*eangrurTo))
eqy oy pepruiqns uaeq ey joder v

‘uodn pejos oq [

I eepyrarazo)) eqy jo wonsaddns oyf,

L *00g31IITHOY) @Tjy 0%
POIYIUKY ns Uooq S9Y WNpuUBIoudy V

*Ioyyuuz oY) Wl ponest

weaq eA®Y SuonInIIsul AressacoN

| 283000 GNP W1 GOWLUKIIO)
o@ 03 poRNmqns oq [a 3rodar V

Lresscoad B8 1 JoYjayam paambue exypwuIo)) oy, -psoig puv uoneoLIOjU] °

~sred s1q) Ul 0} Paiidjal a¥elsiul Sujunose
oy ojur Armbuo STy JO JMEAI B €8 AEIN0D oenp

W 6oyyEIEiop) aq3 0 PIRIUIQRS oq proys podar y ¢ ¢ [BIATRD I0HPRY .

: -Anstag oyl
£q mede dn uexe} eq pmoys pouIeduod SIs0yjo
oy jsurede uoroe Areundiostp ojenbope Suniey
jo uoysenb oy3 Y pojsadfns eeypwIWo)y o4 - amoqeT

. -pojeuruxe &1 sanp euoydojey 3w . - SUOYFEITUNITIO))
-preSa: yuounsnipe [eyusnnredep W Av[ep 19T}
ounoes 09 8doJ8 OFIASP ‘SOINIBTUT]Y Joy3o Wi uon sydeidapa], pus
-g)M3u0o Wl ‘poYs AMSTUIR SUOIFBIIINUINIO]) O, sy ‘(BIeURD 103001
2Ny
u mado j0u op g¥G1 qodoyf apny "L ¥ 'd oW
jo (B)pg waed w peuoymAUl PUTH 343 jo SAMLISE ‘syduidoa], pue

-nSagx 18y} 998 03 Uee) oq pnoys sdays eaIPH  E10d ‘qB1etRp I03011d

uswiuzesoy) Aq uONE) UORRR [uipawal oy

yna sfunyy eyjo Buowrs Surjuep soyUILIO) Y3

09 pepyraqus j30dax pofiEidp v puv sydeadaeg,

pus sp0J ‘[GIOUSH-IUBIUNONY 913 Uitk HOR

-egyeaoo ut juennrudag sydeadaje] puv s1s0d

oyy £q oym auod aq PMOYs S31038 JO ONSSI pPUY ‘sydeafiaje], pue
seeyaand ey} 10§ erapecord jo momsanb aromm eUy. 81807 ‘reseniy 10908

31

3t

‘d0L

‘d69

*d-08

‘d-6L

‘d-8L

Ly 9¥61 91

s¥-L¥61 Pl

9¥-g¥61 €1
L¥-9%01 eI
9¥-g¥6l

8¥-L¥61 11

9%-g¥61 01

9%-9¥61 6

g¥-g¥761 8

47



‘gopmoasoid 103 0w 99
v jou s §1 ‘Jeegomd oyl yua *3[09] 3¢ osoyy jeuTeBe odeys
£oendsuco ur deoyo pjos sem @I0) 6T 48 UaXBY oq Pnoo tonde rede; Lue J1 pT0D
wqy e pescrd eq jou PpPMOd 0} JUAUTUISAOY) JO SIGRIAPE ME¥] 0y} YilA UOol}
u se ey pourdo oYM JESIADY  -BIISU0D Wl poulUreXe-od 8q Pmoys j1odey IIPUY

, (eBeg o) 03 posejel sa oW oqJ, eoudje eqy Jo g1 vied W pouoyuowr eses eql °  Ajddng pwe Axempuy * gEE C L1-9¥ET 12
, . *sosea Jurpuw)s
933 TIIaza)) -ano oq) jo resodsip oqy JurpaeBaz semod enp
oqy 07 poymuqus weaq seq jrodsl YUY eeyyrurmo() oY) 0 pejyruiqns oq pynoys qioder vy °©  Addng puwe Ansmpuy - .3 G L¥-9v81 03
‘.|nu
-oqpne quojeduiod oy Jo uoHuNe

oy Swmamocss §1 ‘o3 PN O3Sy 0} pejyr
sonenBenr o) J0} POWROUCO  +qus oq Pmoqs jodoyy YPNY LAY oqy Jo 3 pue
oq jwureSe “vonoe Awund 1 sered U pouOTIIOUX SOFED OY) W WAXW) UOK08
£qu Sumyey jo uonsenb oqy, [vup ey jo sxodax v 9vyy pansop eejyummioy) eqy, °  Ajddng pue Amempuy ¢ g ey-IT ° 8¥-L¥81 61

‘@RID0O ONp W WY} 0} opew jaoder € pue
3eTumny pejaligseam oq pMOYE Iej9vWwr 63 9}
*eoyraInoD poamop eepyrarmo) eqy jodey pny eoueye
o3 03 pessruqns Ueeq swy sode Y ouy Jo g vaed wr pouonuew eswo oy o3 preSas up - Addng pue Ansnpuy - ‘a8 $T-L6T 81

*oj8p-03-dn woryem
~30 90304 Y ©Q3 W MUNocow oyj FurBunq wr

i

Public Accounts Committee

*90)IaImIo) epvm d oy3 BurpreSox woy) 04 peygrmaqns
oy 0} peyyrmqus wooq ey odar ¥ oq proys proder ® 48y peneop eepjrurmrop eqy .t 1 edUejeQ ° a6 " revel L -
['os61 ‘fmp w12 -pensand £jqwrgosd
poop (F) ps0op[eelL 'ON "W O _ ©Q 90U P[uoo yoma esoq3 Auo oxem poddorp
souapq fo Awsyspy fo z vsod yo] suopoelqo jey) emsua 03 PNy ejqeUe 0} GOUBJA(]
- -pensand Jo Ausrurly oYy £q peredexd oq pmoys symsox
Aqugoxd aq s0u ﬂﬂu gorqa esoy3  eyy uo 3iodar w pus pensmd puw peddop suon
Lmo oemm pod suopoelqe  -valqo jo sjunomre puw sezoBered prolq ey jo
J9qy POUSIES GXe Oym PNV 0}  SWAjuUe UB J8Y) pensep eoyrmmo) oYy jiodey '
poUSIn £eM UOWUULIOJW! AressocoN PNV eq} Jo 35 Pue L sered o covarejax gum . © edwepeq dve - LY-9F60 91
] -9 ¥ € < 1
sBuarpescoxd
uaxe) POTLIOITO0O Jo yodey wodeyy  -un
oq 03 pasodozd 10 UsYL) UOROY suoiyse@fing J0 sUorEpPUBIINIONGY quomryreday eq3 jo Jonoy rerrsg

B§ qdeiferey

v N T TS

1



‘PUnR g UOIBIAY ALY

9} Ys10qV 03 Popop Ueaq B 9] @EINOD BN Ul POULIOJU e PINOYS 0O oqL, °

“99331mmo))
no.: 03 pojpmqus ueeq seyq yrodes y

. eaimaro))
943 0} peyymqus woeq sey odex y

Appendix 1

“eoyruruIog)
oy3 03 pojyrwqns useq ey loder v
[ ]

[ J
‘pensst
Ueeq OAWY SUOMONIISUT  AIEeB000N

‘80131
-oqine  Juajedwios eg3 jo uon
-wojye o3 Buiatecos s ‘07 pedsajex
seuemBosar oYy JOj POUISOUOD

- Jeoo ey wurede uvorow Lreurd
-wetp  Lwe Burywy Jo wopsenb eqy,

ogy 03 peyymqns ueeq sy poder §

‘punyg uoneIAY LAl 6Y3 jJo evusnu
“13U00 jo uoenb oy3 wo uaxey uowep eyy jo

‘9930 OY] 0} pejpUQNS o POYs 809vrg
pue saoulaorg o4y 03 perddns sureas-pooy jo
4UNOCO8 UO S0LIGA000X Suipue)sino eqy jo eouw

-190p o1y uo 3a0des paurejuod-jes pue ejejdwmoo v *

poog ey soxp Juopesmom c”u_ﬂmoww
X0 03 YA OJBIMSUBUNIOD UNOq 98y peAerqos
jnsex oyj Joyeym Suimoys joder ®w eI

~Wo) 8y} rmuqNs proys Ansruny emymoudy ey, °

*030 ‘sojuremBeant Sugrarwioo
Joj o[qIsuodsol PIUBAIGS JUCWIUISAC)) jSuUTEdw
yoye; sea uoipe Armeundiosp pus gduoad
9813 0INoee 09 o[qiesod g8 LjIwo 88 PeIOPIEUOD Oq
Poys semy [eeddy pue [0xu0)) ‘uorjeoymeey);

o3 Jo Mowmer oYy 79Y3 PojseBins eopmuuIo) oYy, °

*POXg ©q proys Surped € 03 j0e{qus
eoud [ewuomracad ® ‘1341 srodey NPV ey jo

?v.nn ered Ul PIUOIJUSW GUO 8} 09 JE[IUNE S0e0 U]  °

o odey Npny Ay eyy jo g1 vred m
PeuOIjUSUI G882 Y] UO @8INOJ GNP Ul PIj3NugNs

eq progs jzodal v J9Y) pexwep eaynmmo) oYL °

“wislyy 03 poptodal eq pmoys ssodey ypny
eou9le(] Ay jo gp vred Ul 03 pPelIejel BYUMOOOB
epes Swpueno jo juomisnipe eyy W epsw

ssaxBoxd Jeqny oy JE Peamep eepuImo) eqy, °

* FUOREOIUNUIUIO) °

* amguonsy  *

QY oWy ¢

Addng pue Sawapuy  ©

£ddng puw Axnenpuy -

4jddng pue Anupuy  *

‘arn

9¥-9761

8¥-L¥61

o¥-4¥61

L¥9v61
8¥L¥61

97-9%61

Ly o¥6l

Lrovel

88

LS

9%

93



APPENDIX II

Statemens Oomparing Evpenditure with Granss for 1947-48
(15th August 1947 to 31et March 1948).

Bxpenditure Expendlturi
' i Crteraal  with o
Number aud Name of Grant or Original Grant Final Grant Grant or Grant or
Appropriation or or Bxpenditure Appropriation Appropriation
Appropriation Appropriation More + More +
® —_ —
Rs. 5 5
1, Customs : Ba Ba Ba. B
Voted . . 68,988,000 70,72,000 85,82,127 ~3,15,878 —4,89,878
2. Contral Exolse and Sait :
Charged . , 2,50,000 2,560,900 1,19,289 —1,30,712 —1,30,711
. Voted . . 2,20,60,000  2,30,42,000 1,88,61,084 —41,07,016 —41,90,018
8. Taxes on Income including Cor-
poration Tax : .
Voted . . 94,54,000 1,00,04,000 .95,62,182 +98,182 —4,61,818
4, Optum: |l
Votod . 14,59,000 £0,21,000 18,86,100 +3,77,100 - —1,84,000
5. Provincial Exocise .
Voted . 2,756,000 2,75,000 . 1,064,885 —1,10.1(15 —1,10,1656
6. Stamps : .
Charged . . 1,389,000 . 1,66,000 1,48,951 +9,951 —17,049
Voted . . 63,564,000 88,566,000 04,41,200 + 87,209 —4,14,701
7, Porest : .
Voted . . 16,43,000 16,48,000 10,04,879 —8,38,321 —0,88,321
8. Irrigation (including working ex-
penses) l&svi jon, Embank-
ment and Dralnage Works :
Charged . 60,000 60,000 58,085 —1,915 —1,915
Voted . 8,71,000 6,71,000 2,82)187 ©  —38,85,368  —383,308
10. Cabinet :
Charged . . 7,92,000 7,92,000 5,600,984 —2,31,016 —2,31,018
Voted . . 2,608,000 £,08,000 2,068,560 —b06,434 —3i6,48¢
11, Constltuent Assembly :
Voted . . 28,758,000 23,756,000 18,99,070 —9,75,021 —9,756,921
12. Constituent Assembly of Indis
(Legislative) :
Voted B . 14,290,000 14,29,000 . 9,34,940 —4,04,05¢ —4,04,064
438, Ministry of Home Affalrs : .
Voted . . 20,17,000 20,17,000 16,72,053 —3,44,047 —3,44,047
14. Ministry of Information end
Broadoasting :
Voted . o 28,02,000 28,02,000 23,28,850 —4,78,344 —4,73,844
15. Ministry of Law :
Voted . . 5,490,000 5,489,000 4,43,003 —1,05,002 ~1,05,002
16. Ministry of Education :
Voted . . 21,290,000 21,290,000 13,980,621 -—7,38,470 —T7,38,479
17. Minlstry of Agricalture : ’
Voted . . 12,860,000 12,069,000 11,18,812 —1,65,188 ~—1,65,188
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Appendix II

nxpudltlm Bxpeuditure
lt.h 1) 1 ﬂm?
Number and Name of (iraut or  O¥ginal Grant  Final Grant g "’5"" Grast or
- Appropriation or or Expenditare Awmm tion
Appropriation  Appropriation + Moro +
- Loss — Leess —
Rs. Rs. RBa. Ra. Ras,
48, Ministry of Health : ®
Voted . . 8,785,000 [ 8,765,000 3,27,048 —47,052 —47,058
19. Ministry of External Affairs and )
Commonwealth Relatfons :
Voted o . £20,76,000 ' 21,27,000 21,20,450 + 53,450 +3,439
20. Ministry of Finanoe : .
Voted . . 49,556,000 49,56,000 48,42,778 —8,12,287 —8,12,227
21, Ministry of Commerce :
Voted . . 28,18,000 82,74,000 81,14,402 +8,01,402 —-1,68,508
£2, Minlstry of Labour , ’
Volea . . 12,78,000 12,78,000 10,43,120  —8,34,880 —2,84,880
23, Mivistry of Works .Mines and
Power ;
Voted . . 11,28,000 11,28,000 9,00,372 ~1,37,628  —1,37,328
24. Ministry of Communications : :
Voted o . 8,03,000 8,08,000 2,87,648 ~—85,862 —35,858
28, Ministry of Transport ; ’
Voted . 12,58,000 12,58,000 ' 10,04,515 —1,08,485 —1,88,485
268, Ministry of Foed :
Voted . . 80,68,000 30,688,000 28,14,311 2,583,880 —2,58,689
27. Minftatry of States :
Voted . . | 4,71,000 5,09,000 4,890,501 . +18,601 —10,400
28, Ministry of Defence : ’
Voted PR 16,70,000 16,94,000 16,94,635 +1,24,686 + 688
29, M;&l:try of Industries and Sup-
Voted . 12,08,000 12,42,000 12,22,625 +19,625 —~10,47%
30, Ministry of Relief and lehlb!-
litation ;
‘Voted ‘e 8,00,000 8,00,000 5,78,005 —2,21,005 —2,21,908
‘81. Ministry without Poﬂ.folia :
Voted . . 1,10,000 1,10,000 76,811 . —83,189 —88,189
82, Pavmeuu to other Gevernments,
, oto, woount
of the Administration of
subjects and managemen
Treasuries ,oto. :
Voted . N | 19,86,000 19,86,000 10,77,888 —8,117 —8,117
33. Audit: Charged . 40,000 €40,000 [36,110 —3,890 —3,800
Voted . .  1,0855000 1,11,53,000  1,07,72,607 —32,408 —3,80,408
84. Administration of Justice i
Chargsd . . 2,40,000 2,40,000 2,15,078 —24,027 " —=24,037
Voted . . 4,60,000 4,680,000 £,43,708 —2,16,202 —2,16,202
85. Jails and Conviot Settlements : -
Voted . . 18,000 138,000 9,968 —38,082 —3,032
86. Polioe : .
Voted . . 11,659,000 12,15,000 11,72,784 +18,784 —42,218
87. Ports and Pilotage . . .
. Voted . . 21,538,000 21,77,000 10,62,153 —2,00,847 —~2,24,347
88 Lighthouses and Lightships
. 6,78,000 16,78,000 6,11,218 —f81,788 —81,788
80. Boclesiastical :}
Voted . . 2,21,000 12.21,000 2,74,630 +58,650 458,680
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Pu.%lic Accounts Committee

Expenditure Expend iture

oom oomrred
X with Original with Final
Number uﬁ Num:‘:J Grant or  Original Grant Final Grant él vare AGm:t O{i A Gng:r%n al;
Hon or or Expen ropriation 101 n-
pPreP .Appropriation Appropriation pf!ote + I:': +
- e, Re. Ba. RBa. Es.
€0. Tribal Areas: !
Voted . . 55,22,000 65,22,000 48,18,740 —49,08,260 -0,08,260 -
41. External Affairas
Voted o . 1,11,18,000 1,11,18,000 94,02,778 —18,20,227 -—16,20,227
62, Burvey of India 3
Voted B B £4,01,000 64,91,000 $6,01,77¢ —37,00,226 ~37,99,228°
43. Botanical Survey :
. Voted . . 1,438,000 1,483,000 70,807 —~—72,608 —72,608-
44. Zoological Burvey :
Voted . o 1,02,000  1,02,000 1,08,220 —68,774 —83,774
45. @eological Burvey
Voted . 14,15,000 . 14,15,000 10,290,278 —3,86,722 —8, 85,788
46, Mives: )
Voted . . §,80,000 5,80,000 4.68,178 -—1,21,822 —1,21,822
&7. Archaeology : ’
Voted o 12,61,000 12,61,000 12,78,169 +13,169 +12,160
48, Meteorology :
Voted . . 80,938,000 80,98,000 £27,81,164 —3,61,886 —~—3,61,888.
49 ,Other Sclentific Departments
Voted e . 68,12,000 68,12,000 40,14,486  —R7,07,614 —27,07,514.
60. Bducation :
Voted . . 79,561,000 79,61,000 65,84,560 ~14,18,431 ~14,10,482.
§1. Medical Bervices : ’ ’
Voted B . 21,19, 21,10, f A -— :
62. Public H . 000 ,000 15,07,307 —6,11,693 6,11,608
Voted . . $6,81,000 .86.81,000 33,05,910 —3,26,081 ~38,25,083
58, Agriculture :
YVoted . . 1,14,29,000 8,28,11,000 1,72,08,78% +87,79,786  —1,51,02,214.
54, Civil Veterinary Bervices:
. Voted 17,87,000 17,37,000 11,41,427 —5,96,578 —B5,98,878 .
65. Industries and Supplies :
Voted . . 1,08,70,060 2,67,79,000 £,65,02,016 +067,18,015 —1,86,085..
68. Overseas Communication Serviee : .
Charged . . 72,000 72,000 1,601 —70,399 —70,309-
Voted . . £8,17,000 36,086,000 80,709,887 + 2,062,887 —5,26,618.
87, Aviation : ’
Voted B . 1,08,62,000 1,08,62,000 74,809,970 —84,22,080 —384,22,080-
58. Broadcasting :
5. crnticm: Voted . . 57,22,000 60,90,000 54,79,01¢ —2,42,080 —8,10,086-
w Voted . . 20,000 20,000 0,877 —10,628 —10,088.
. Commercial Intelligence
Statistioa: d
Yoted . . 27,909,000 27,00,000  20,10,954 ~7,88,046 —17,88,046
61, Cepsus : : ’
Voted . . 1,50,000 £,25,000 2,22 501 +72,501 —2,409-
62. Joint Btock Companies:
Voted . . 2,82,000 £,32,000 1,068,160 —88,884¢ ~03,584.
@8, Indian Dairy Department) ’ ’ ) ;
Voted . . 8,89,000 8,80,000 5,46,389 ~—2,92,761 02,76 1.
64. Misoellaneous Departments : . ' —honrel
Voted . . 78,94,000 78,094,000 78,11,818 —82,782 —82,788.
o Currency :
Charged . . 1,19,000 - 1,19,000 95,181 —93,819 —23,818.
Voted . . 52,88,000 62,88,000 85,88,877 ~16,74,128 —16,74,1 28
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Appendix II

" Number and Nﬁwg Grant or. Original Grant Final Grant

Exponditure
w!gl?m()ﬂglmmml
Grant or

Expendnmn

mpared
wlth Find
Grant or

Approp. or or Expenditure Appropriation Appropriation-
Appropriation Appropriation % More+
Rs. Rs. Rs, Ra. Rs.
06. Mint : ¢
Voted B . 66,43,000 69,27,000 64,76,461 -—1,67,689 —4,561,680"
67. Otvll Works :
Charged . . 13,83,000 13,83,000 8,056,754 —5,77,246 —5,77,246-
Voted . . 5,20,44,000 5.20,44,000 2,21,08,972 —2,00,37,028 —2,09,87,028~
08, Oentral Road Fund : )
oted . . 86,685,000 86,856,000 66,685,000 . .o
00. Territorial and Political Pensions:
Voted . 18,690,000 18,069,000 10,86,010  —2,82,900 —2,88,000¢
0. swgon allowances and
" Ohorged . 3,32,000 3,32,000 304872 +62,672 +062,678"
. )
Voted . . 1,60,36 1,60,36, , —36,78,080 ~36,78,080-
71, Sta and Prioting: . ,86,000 ) 000 1,32,62,620 36,78, 6,
Voted 1,14,80,000 1,14,80,000 1,02,72,369 —12,07,681 —12,07,681
73, Miscetlaneous X
Charged . . . 8,289 +8,280 +8,289
Voted . ., £8,32,60,000 28,82,60,000 10,78,60,812 —12,54,18,088 —12,64,18,088°
78, Expenditure on Refugees: . : o !
Voted . . 22,00,00,000 22,00,00,000 2,72,08,011 —10,27,01,080 ~19,27,01,08Q.
78-A. Grants-in-aid to Provincial
‘Governments
Charged . . 44,083,000 44,083,000 43,76,000 —28,000 — 28,000°
Voted . . .. 1,40,00000  1,40,00,000 +1,40,00,000
¥9. Mispellaneous Adjustments bet-
woen the Central and Provincial
Gevernments
Voted . . 70,000 76,000 58,046 —16,054 —22,064
80, Resettiement and Development :
Voted . . 8,60,78,000  8,59,78,000  1,45,81,008 —2,13,06,997 —2,13,96,007"
81. Civil Defence : ) ’
Voted . . 1,08,000 1,28,000 1,56,228 +48,228 + 83,@23 3
82, Delbj: i
Charged . . 0,000 23,000 36,617 +16,617 +13,617°
Voted . . 9%,78,000 1,01,77,000 1,08,11,882 +9,88,832 +6,84,883"
63, Ajmer-Merwara :
Charged . . 22,000 22,000 21,722 —378 —~278
Voted . . 42,864,000 42,64,000 . 81,066,011 —10,07,989 —10,07,980
84, Panth Piploda : .
Voted 14,000 14,000 11,128 —2,877 ~—2,877"
85. Andaman and Nicobar lnlmdn )
Charged 22,000 22,000 23,277 +1,277 +1,877
Voted o ' e 56,980,000 56,090,000 43,24,008 —18,85,907 —18,65,007~
86. Relations with Indhn sum:
. 36,562,000 96,68,000 84,04,001 —2,47,009 —~2,68,000~
Im an_Debt and other Obligations
and Reduction or avoidance of .
Charged . . 390,62,40,000 20,62,40,000 32,81,86,954 +11,69,46,954 +11,60,40956
M‘ Houalag and Aflowances of the}
. c it 11,80,000 18,18,000 16,82,025 +5,02,285 +3,04,995
o Charged. 7,80,000 7,20,000 6,08,588  —1,11414  —111416
. Capital Outlay on Forests :
Outiay S . $3,01,000 38,01,000 6,00,008 —£6,01,008 —26,01,008
88, &pt:ul guﬁy on the India Se-
curity Voted . 10,02,000 10,02,000 8,608,781 ~0,88,279 -—4,83,279
129 Onpltal Onthy on Induﬂ.rhl
ment :
Voted . . 5,30,02,000 5,80,02,000 £,82,25,601 —2,48,00,300 —2,48,06,806>
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nxpoudunn nxpondltun

: Imh Orl \| wlth 1
" Number aad Name of Grant or Orlginal Grant  Pinal Grunt - mem nt or
Avpropriation or Bxpenditure Apprﬂmmon Appropriation
Apmopﬂnuon Appropriation : ore + More +
Rs. - Bs. B, Ra. Bs,
~ 92. Capital Outlay on Civil Avintlon
Voted . . 1,58,685,000 2,14,98,000 1,563,68,002 —4,96,008 --61,20,008
" 98, Capital Outlay on-Broadeasting : '
Voted . . 82,78,000 82,78,000 8,00,622 —24,08,478 —24,08478
" 9%, Capital Outlay on Mints: '
) Voted . . 57,45,000 57,456,000 20,564,080 —27,00,031 —27,00,081
* 85. Delhi Capltal Outlay: : )
Charged 28,000 26,000 . 28,000 —29,000
Voted . 62,04,000 02,04,000 ~—1,40,81¢4 -68.58.811 -—43,68,814
~ 86, Capital Outiay on Civil Works : '
Voted . . 64,21,000 64,21,000 5,80,304 —58,60,608 ~38,60,608
97. Commuted Value of Pensions ;
Voted . . 1,02,000 8,687,000 88,88,807 +87,81,307 +385,16,307
- 98. Pa ts to Re -
M{men trenchoed Person
Voted . . 1,000 1,000 —5¢,418 —53,418 ~=B5,418
- 99, Capltal Outlay o ?
. Btl:‘tt: my n Schemes of
Voted . . £,32,71,000 10.85,90,000 10,97,70,318  +8,85,03,318 411,883,318
" 100. Capital Outlay on Develop-
ment;
Voted . . 24,27,64,000 24,27,64,000 13,70,77,368 —10,36,36,642 —10,50,30,842
-101. Capital Outlay on Currency: '
Voted 1,20,000 1,20,000 —18,445 —1,88,445 —1,38,446
-- 102, Interest free and Taterest beu-
ing Adv
Charged . . 26,60,00,000  26,50,00,000  18,98,91,500 ~7,51,08,500 ~7,61,08,500
Voted . 6,55,05,000 6,66,05,000  5,80,02,001 —1,24,12,909 —1,24,12,909
- {Ghamd 48,00,63,000  48,02,31,000  52,12,70,670 4,12,07,670 +4,10,89,670
» Voted . . 1,25,81,46,000 1,89,50,00,000  80,44,84,425 —46,36,01,675 —59,14,75,375
+ Bxpenditure met fromm Revenue :
OUharged . .. 21,50,34,000 21,52,02,000 33,13,79,170 +11,63,45,170 ;i+11,61,77,170
Voted . . 88,14,75,000 87,80,66,000 45,19,16,027 —87,05,68.073 —12,61,40,073
Expenditure met from Capital : .
Charged . 20,000 29,000 .. —25,000 —29,000
Voted $6,11,66,000  45,23,80,000  29,04,76,407 —8,16,90,608 —15,29,13,508
. Disbursements of Loans and Advan-
cos:
Charged . . 265000000 26,50,00,000 18,9891,600 -—7,51,08,500 —7,51,08,500
Votod . f 6,55,05,000 0,55,05,000 5,30,02,001 —1,24,12,009 —1,24,12,000
PAR’I‘ II—POSTS AND TELE-
.—-Exnlmmu MET FROM REVE-
NUB.
9. Indian Posta and Telegraphs De- A
partment:
Charged | . 54,28,000 55,25,000 55,85,954 +1,37,954 +40,054
Voted . . 18,81,57,000  13,81,568,000 12,78,90,718 —588,36,287 —058,87,287

b4



Appendix II ~

Number and Nanme of‘ Graut or
L Appropriation

o:uann Grant Final rmt
Awl'ﬂmauoa Appmpmﬁun

nxpondlture Expenditure
compared
wlsh Orlglnal -m: l‘lml
Hxpenditure Approprhtlon Appromiuon

Rs. Ra. Ba. .7} Bs.
]
-—Exrlmurmu CHARGED  TO
CAPITAL,
89, Capital Outlay on Indian Posta
and Telegraphs  Department
(outside the Rovenue Account):
’ Voted . . 8,11,70,000 $,11,70,000 1,70,13,576 -—1,41,64,426 —1,41,64,425
-
90, Indian Posts and Te}qgmphfa
Revenue Aocount):
Voted . 1,000 1,000  —27,40847 —27,41,047  —27,41,847
‘Total—Expenditure charged to Ca.
pital:
Voted . 3,11,71,000 8,11,71,000 1,42,74,928 —1,68,98,072 —1,68,00,078
T otal—Posts and Telegraphs . 16,07,66,000 16,98,54,000  14,76,71,608 —2,20,84,405 -—2,21,82,408
T Charged . . 54,28,000 55,25,000 85,65,95¢ +1,87,064 +40,954
otal
{vma .. 16,43,28,000 10,43,20,000 14,21,05,041 —2,92,32,350 —2,22,28,359
PAKT III—RAILWAYS,
A, —EXPENDITURE CHARGED TO .
REVENUE.
1, Bevenue—Rallway Board:
Voted . 20,80,000 20,80,000 16,46,016 —4,33,384 —4,33,384
:2, Revenue—Audit:
Voted . 12,02,000 12,02,000 10,07,760  —1,94231  —1,94.231
-8. Revenue—Miscelinneous Ex-
penditure:
Voted . . 44,338,000 44,383,000 82,25,600 —12,07,304 —12,07,894
4. Revenue—Working Expenses—
Adminiatration:
Voted . . 18,00,98,000  18,60,93,000 11,08,78,219 —2,68,14,781 —2,62,14,781
5. Revenue—Working Expenul-—
Repairs and Mulnwnance :
Voted . . 20,48,81,000 20,48,81,000 24,43,04,68¢ —5,05,76,416 —5,05,76,418
@, Revonue—Worklng Expenses—
Operuting
Vobed . . 18,06,07,000 18,08,07,000 14,22,43,621 —8,88,63,879 —3,83,08,379
7. Revenue—Working Expenses—
Oporation (Fuel): . .
Voted . . 18,61,34,000 18,61,34,000 11,63,40,166 —1,07,03,344 —1,07,03,844
-8, Revenue——Worklna Expenses—
p&muoir—other than  Staff
Fuel:
’ Voted . o 4,44,95,000 4,44,95,000 4,06,14,408 ~34,80,694 —38,80,504
9, Revenuo-—Working Expenses—
Iancous Expenses;
YVoted . . 19,80,32,000 10,00,32,000  18,92,77,003 —97,64,097 —97,64,007
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Pullic Accounts Committee

Expendlture  Expenditure
m&l-red Wmm
x rigtual a Hentae ! "Grant or
umber and Name of Grant or O Grant  Final Grant rant or
Appropriation ¢ or ﬂhuon Bxpendi{are App‘r‘%;;ztltlﬂn Avlmg;l:_ﬂw‘
+*
Appropristion Appropr. 1 Loas
Revenuo—Payments t0 Indian
Btates and Companies :
i Voted . . 81,567,000 81,567,000 64,17,489 —17,39,511 —17,80,61%
11. Revenue—Working Expenses—
Appropristion to Doppr:;‘mm
Fund : .
Voted . . 681,561,000 681,561,000  6,80,5¢,258 —96,742 —08,7¢&
12. Revenue—Interest Charges: .
Chamedm. . 13,44,61,000 18,61,19,000 13,29,23,489 —15,37,501 —31,95,601
18. Bevenue—Appropriation . to
chrmentm . . . .
14. Revenue—Appropriation to
Reserve ”. v . . . .o . ‘-
14-A. Revenue—Withdrawal from .
Reserve:
Voted . . 27908000 53275000  208,68,2056 —20,64,706 —2,74,21,705
Total—RBaliway Expenditure Char-
ged to Revenue . .. 1,28,76,84,000 1,96,46,60,000 1,08,27,87,421 —15,48,46,60 —18,18,71,679
{ Charged . . 13,64,61,000 13,61,19,000 13,28,83,499  —15,37,601  —31,95601
Voted . . 1,10,81,78,000 1,12,85,40,000 04,08,63,022 —15,33,00,078 —17,86,76,078:
B.—EXPENDITURE CHARGRD 0
CAMTAL.
15. Capital—Construction of New
Lines :
Voted B 1,60,43,000 1,69,48,000 41,28,246 —1,28,19,760 - —1,28,19,755-
16. Open Line Works—Additions :
Voted . . 10,86,00,000  10,86,00,000 1,88,08,40% —9,62,00,608 —9,52,00,5608
17. Open Line Works—Replace-
ments:
Voted . B 5,08,00,000 5,08,00,000 1,44,67,106 —38,63,82,805 —3§,08,82,805.
18, %N Outlay on Vizagapatam
" Voted . . 14,185,000 14,158,000 08,282 —18,21,768 —18,21,768
Total—Raflway Expenditure Charg- :
ed to Capital . . . .  17,77,68,000 17,77,68,000  3,10,86,984 —14,67,71,016 —1¢,57,71,016.
O.—DISBURSEMENTS UNDBR P.—
DEPOSITS AND ADVANCES.
" ($) Depreciation Reserve Fund—
16. Oonstruction of New Lines :
Voted . . ~—46,70,000 ~—45,70,000 1,090,002 +47,60,002 + 47,060,002
16. Open Line Works—Additions :
Voted . o . . 2,811 <+2,811 +381%
17.0pen Line Works—Roplace-
menta ;
. Voted . . 10,22,00,000 10,22,00,000 3,24,76,240 —0,97,28,760 —6,07,28,760
Total—Expenditure charged to De-
preciation Beserve Fund . 9,76,80,000 9,76,80,000 8,26,78,068 —8,40,61,047 —6,40,61,047
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Appendix II

lxpwdlture nxmdnm

qctml Grant ¥ leunt wlth !
.Number and Name of Grant or i Expenditure c&gﬂm “l Grant or lw
Appropeistion memﬂon mehtba Ap ilon prgnrh‘t_im
ore
— Less—
«¥) Betterment Fund— . Bs. Re BRa, Bs. Bs.
16. m Line  Works—Addi-
Voted . . 8,14,00,000 8,14,00,000 43,80,285 —2£,70,10,785 —2,70,19,765"
47, Open Line  Works—Replace-
ments : . .
Voted . . 70,00,000 70,00,000 15,14,187 —54,85,878 —54,86,878
‘Total—Expenditure Charged to .
Betterment !'m:d . . . 8,8¢,00,000 8,84,00,000 68,04,302 - —3,26,05,688 —8,25,05,088
Total—Rallways . . . 1,85,14,22,000 1,67,84,47,000 1,15,88,46,880 —89,80,75,180 —42,61,00,180
{Chmad .. 13,4481,000 13,61,19600 132923499 —I15,37,501  —31,95,501
Voted . 1,41,60,61,000 1,44,23,28,000 1,02,04,23,821 —39,05,37,670 -—42,10,04,679
PART IV.-~DEKENCE SERVICES,
EXPENDITURE CHARGED TO
REVENUE,
74. Defenoe Bervices —Effective—
Army :
Voted 57,47,10,000 57,47,10,000  45,00,57,000 —12,37,62,000 --12,37,02,000
75, Defence  Servicess—Efectlve—
Royal avy :
Voted . B 8,91,48,000 3,01,48,000 2,23,08,000 —1,08,35,000 —1,68,35,000
76" Defence  Servicos—Effeotive— '
Afr Foroes : )
Voted . .  9,2250,000  9,22,50,000  4,63,04,000 —&,60,46,000 —¢,60,46,000
“77. Defence S8ervices—Effective—
Supplies and Stores : ‘ .
Voted . . 19,01,67,000 30,00,89,000 13,35,26,000 —B5,66,41,000 —g,71,13,000
Y8, Defence  Bervices—Non-Effeo-
tive :
Charged . B . . 2,000 42,000 +3,000
Voted . . 7,71,69,000 7,71,69,000 6,68,70,000 —2,12,00,000 —2,12,99,000
“Total—Dofence Services 07,34,43,000  98,89,20,000  70,79,67,000 —26,64,81,000 —27.59,63,000
r Charged . 2,000 +2,000 +2,000
otal Yoted ‘. . D7,34,48,000  98,39,20,000  70,70,65,000 —20,54,83,000 —27,59,65,000
GRAND TOTAL 4,43,2K,35,000 €,60,8¢,12,000 3,33,47,40,510—1,00,80,04,490—1,27,36,71,490
“ P
Charged . 61,0952,008  62,18,75,000  6597,62,i52 43,98,10,128 +3,78,87,123
Total {Vowd . 3,81,28,58,000 8,08,65,37 000 2 R7 40,74,387 —1,18,79,04,018—1,31,15,58,613
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APPENDIX III

Memorandum on the utilisation of unforeseen recoveries,

The Publio Aococounts Committee in their report on the acvountg for 1944-45 had recommendedt
‘the adoption on the railways, the procedure outlined by the Finance Ministry in their Office-
Memotandum on 13th May, 1847 on the utilisation of unforeseen recoveries,

The following procedure was prescribed :

(@) Savings in the subheads of grants acocommodating recoveries will not be available-
for appropriation to ocover excesses under (other subheads except subheads.
aoccommodating other recoveries. The utilised savings in these subheads will.
be allowed to lapse and suitably explained in the Appropriation accounts.

(6) The approval of the Legislative Assembly to any additionul expenditure over the-
amount voted by it for the gross expenditure in & grant will be taken by
means of a supplementary grant. The supplementary grant will tuke into account
the unforeseen additional recoveries'in the course of the year and will be taken
for the net excess over the total grant, details of the gross expenditure and of the-
recoveries being placed before the Assembly. If the net effect of the additionak
recoveries is o reduce the total expenditure against the grant to & figure less.
than the original grant or to reduce it to a minus figure the Assembly’s approval to.
the increase in the gross expenditure will be taken by means of a token grant.

2. Recoveries are of two types :
(a) Recoveries which are of the nature of earnings and are credited to earning heads.

8uch recoveries are like recoveries from outside deFanments by way of interest.
and maintenance charges on sidings, saloons, level crossings, advertisement fees,.
sale prooeeds of unclaimed and damaged goods, sale of coal ashes, and unservice-
able scrap, electric and telegraph earnings etc.

0

(b) Recoveries which are taken as reduction of expenditure. P

Instances of such recoveries are :

(¢) Service contributions from other departments on account of staff on deputa--
tion.

(3?) Rebate on stores purchased through Indian Stores Department.
(1i7) Costs of suits awarded by Law Courts.
(sv) Hire and haulage charges on rolling stock from Port Trust Railways.

(r) Commission on uccount of audit of Military Warrents and Credit Notes in con-
nection with Military Traffic. .

It is the second type of recoveries which lead to savings in expenditure. Such recoveries
are being utilised at present to cover excesses under the same or other subheads of a grant.
The magnitude of such recoveries or savings is negligible a8 compared to the total workin
expenses of the Railways. As such, the present practice does not constitute a substantia
breach of the orders of Finance Ministry and does not citrcumvent Parliamentary control over
expenditure. For a strict compliance of the instructions of the Finunce Ministry, a separate
detailed head in the Budget with a corresponding Accounts Head in the Railway Abstracts of
Accounts will have to be opened. The amount of work involved therein is not considered to be
commensurate with the little advantage that is likely to be derived from them.

At the same time, while presenting the budget estimates, the anticipated credits or re-
ooverivs are taken into account in the memoranda placed before the Standing Financo Come
mittee the exact amounts on account of these credits or recoveries being specified under
each demand. At the time of rovised estimates again, whether a supplementary gront is re-
quired or not, excess amounts of credits, not anticipated at the time of original budget, are
brought out in each demand. Any actual credits that may be reulised over and above those
reperted to the Standing Finance Committee are reported to the Public Accounts Committee
through Annexure H to the Appropriation Accounts. It will, thus, be seen that the Parlia-
mentary control is secured at each stage of the estimate in regard to such savings.

In accordance with the instructions contained in item (b) of Finance Ministry’s Office Memo-
zandum referred to in para. 1 above, this Ministry has been approaching the legislature for token.
in cases where supplementary grante are likely to be avoided purely by the exceas credits:

or savings in the revised estimates over the budget eatimates.

In view of the fact that the procedure outlined by the Finance Ministry has been sécured.
almost completely, the Railway Board feel thag the existing grocedure regarding utilisation.
of savinge or recoveries is sufficient from the point of view of Parlinmentary control.
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APPENDIX IV

Regort regarding stems 1 and 40 of the Statement of Losses written off referred to in the Audit”
Report, 1948 (Pre-Partition).

. In regard to the case mentioned in items 1 snd 40 of the Annexure* A’ to the Audit Report
for 1948, the Public Accounts Committee, at its. meeting held on the 20th January, 1950 wished*
thematter to bo further pursued and areport made to them in due course. The following
report is accordingly submitted.

This relates to two cases of lose—one at Nowgong and the other at Gorskhpur. The former-
case was referred to the Solicit8r to the Government of India for interpretation of note 2 below
article 91(a) of the Posts and Telegraphs Initial Account Code, Vol. I, as it was in existonce
at the time of ocourrence. Although the rule was not very clear about the responsibility of
the official who actod as escort to the carrier of remittances betwoen the post office and the
treasury or the bank, it has been held by the Bolicitor to the Government of India, that even .
under the rule, a8 it was in existence previously, it was implied that the escort’s duty was to
remain in the treasury or the bank till tho transaction was over and ss such, in both casos the
escorts could be hold responeible for the loss jointky with the persons who actunlly carried the
cath, Much time, having, however, already clapsed and the rule on the subject being also
not very clesr at the time, the Solicitor has, ot the rame time recommended that the escort.
in the case under consideration might be treated leniently. The Director of Posts and Tele-
graphs, Shilloﬂg. has been apprised of the position and requested to take such action against .
the treasurer, Nowgong Post Offico a8 he may consider nocessary. No action is, however,.
&oseible agoinst the Assistant treasuror, Gorakhpur, who has already resigned his job due to.

-bealth.
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APPENDIX V

Memorandum regarding fixation of sthe reserve imit of Siores balanose.

In paragraph 74 of their proocedings on the Accounts for the year 1945-48, the Publie
JAccounts Committee decided that the Department should re-examine the question of fixation
«of the reserve limit of Btores balances. The question has boen examined thoroughly and it hes
‘been decided to raiso the present limit of Stores balances from Ras. 1 -5 crores to 3-5 orores.
“This revised limit will have effect from 1st April, 1951. It is proposed to review the position
safter two years. :

¢
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APPENDIX VI

Memorandum regarding outstandings of telephone repenue.

: [)

In para. 80 of their procoedings on the Accounts for the year 1045.-46, the Public Accounte

Committee desired that the Communications Ministry, should in consultation with tho other

?Mtﬁoal devise :itops to secure that dvlay in departmental adjustments regarding teléphone
ues i8 oliminated.

2. Tho position is that Government subscribers, both Civil and Military, have in recent
{om become serious defaultérs in oct of toléphono rent and trunk call bills and bills num-
oring svvoral thousands are outstanding against them. Outstanding bills to the valio of a
little over Rs, 19 lakhs for the period upto the end of March 1947 were sottled in bulk by tho
Defence Borvices but tho payment of subsequent bills has boen unsatisfactory. The bulk of
outstandings of Telophone revenuo is against Government subsoribers.

8. The outstandings to the ond of March, 1950 in respect of bills issued upto tho ond of
September, 1940, have thus riscn to Rs. 68 lakhs, as inst Rs. 14 lakhs at tho end of March,
1949. Out of the sum of Rs. 68 lakhs, asum of Rs. 8 lakhs is outatanding against private subs.
oribers and the balance of Rs. 60 lakhs against Government subscribers, Civil and Military.

4. Every effort is being made to collect the outstandings. Agreement has just been reached
with the I.A.F. to cffect a bulk settlement of Rs. 5 -6 lakhs in respect of bills for tho period upto
31st March, 1949; payment is awaited. A meoting of the reprosentatives of tho Posts and
Tealegraphs Department, Ministry of Finance (Communications) and Ministry of Defonce was
convoned on the 19th Beptember, 1950, and tho question of offecting an early settloment of the
old bills and preventing delay in the gottlement of current bills, was discussed. Instruotions
bave now been issued by the Ministry of Defonce to all Commands enjoining early claarance
of outstanding bills and prompt payment of current bills. The method of submitting bills to
Defonce subseribors, with lists detailing the bills has been introducod with a view to fasilitating
check and prompt payments. It is hoped that these steps will prove effective in reducing the

outstandings.

8. Tke Civil Departirents of the Government of India and Stato Governmonts have been
rcquested to istve instructions to all concorned that telephone bills should bo paid or accepted
rren ptly en their recoipt end that objections to any item shown therein can be made within
fix 1 coths from the date of isiue of the bill.  Although the Civil Dopartmonts and tho State
Governments have, in their turn, repeated the imstructions to their subordinate offices, the
nct rerult has boen disnppointing.  The matter has now been taken up by the Ministry of Com-
n vnicaticns.. The CLiet Becretaries of the various State Governmonts and the various Ministries
of the Ccntral Government have been addrersed demi-officially by the Ministry of Communi.
cations to expedite gettlemont of tho bille. Tho Civil Dopartments have also been warnod that
if tko bille are not rettlcd Ly the ond of Docember, 1950, the Posts and Telographs Dopartmont
weuld be compulled to take the ttep of issuing notices of disconnocting the telophonos. The
«ffcet of all these wreasures takan can, however, be judged only after some time.
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APPENDIX VII

Regort relating to gara. 59 of the proceedinge of the Public Accounts Uommities in respect of
the Appropriation Accounts for 1946-47.

¥

In the consolidated Profit and Loss Aoccount of Modical Btoros Dopots for the year
1046-47, expenditure under the hoad “Incidontal and Miscellanrous Expenses” appearod as
Re, 26,47,217 against Ra. 43,624 for the gmvious year. * This inorease of over Rs. 268 Iakhs in
expenditure ax shown under that head included an erroneous adjustinertt of asum of Rs. 25,97,179
made in the office of the Accountant General, Bombay in respect of tho Bombay Medical Stores
Depot transactions. The entire dubit of Rs. 26,868,511 passed ongto that office by various Accounts
Cfficers on account of cost of Btoros  purchasod by the Medical Storos Depot, Bombay was or-
roncously adjusted in tho accounts for March, 1947 (final) under the head “Incidental and Mis-
cellanccue expenses’ instead of under the three difforont heads viz. ‘“Pay and Allowances”,
“Trantrportation charges” and “Materials purchasod”.

This mistake was noticed at the time of reconciliation of figures and necessary re-adjustment

was made in the account of March 1947 (Supplemen ). But the cotresponding corrigendum

to ‘;ho:l consolidated Profit and Loes Account of the Medical Stores Depots was inadvortently

An explanatory footnote has been inserted m the figures for 1946-47 shown in the com-~
parative Profit and Loss Accounts of Medical Depots to be incorporafed in the Com-
mercial Appendix for 1947-48.

.

Adequate disciplinary action has been taken against the persons responsible.
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APPENDIX VIII

Memerandum from the Ministry of Information and Broadcasting No. 61(5)/49-B|X
dated the 26¢h October, 1960 1 : Commercialisution of the Acccurts of AU India Redvo.

' While examining theaccounts of All India Radio for 194445, the Public Accounts Comamittee
observed that the year showed a defioit of Re, 81 lakhs . 4.¢., an increasc of Re. 17 lakhs over
4$he deficit in 1943-44, and reocmmendcd that the future policy about the best method of running
the services should be examincd by Government. This nevesgitetcd exrminefion of the ques-
tion whether All India Radio shogld be trcatcd-as a cormmercial conecrn like the Ports & Tele-
gapha Department. The proforma accounts of All India Radio which showed an vpward trend

tho ycers subscquent to 1245-46 end yidlded prcfite in @ progicstive me1noy 1aiccd come
bope that the Organiration would cover ite «xpcnres in cue course. The profcima acecunta
for the ycar 1948.49 have, however. showed a deficit which irattritulet k te cericin fecters
beyond All India Radio’s control. Nevertheless, it is foll that after normal conditicns ere
restored, it mey not be long before Al) Tndir Redio eocovntr cnee agein flow prefitle, erpreielly
in view of the expaneion underieken by All Ind'a Redio in ‘mplcmentaticn of the 8.ycar Deve.
lopmrent Plen. T is, therefore, propored to revic w the poriticn furtler in the ncxt two yeare,
Until then it would not be possible to determine the question whether All India Radio accounts
should be included in the Commeroial Appendix to the Appropriation Aocounts.
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) ¢  APPENDIX IX
Report required by paragraph 3 of the procsedings of the num‘ng of the Puplic Accounte
Commiites held on'the 25th January 1950 an the gcoounts of 1947-1848 (pre-partition).

While examining pava. 2 of the Audit Report, Dofcnoe Bervices, 1949, the Public Accounts
Commnittee desired that  report on the action taken agninst $ae Officer who delayed the in-
vestigation would be submitted to them.

2. Toenable a fuller appreciation of the matter, the facts of the cases are stated below :

(¢) Assistant Lands, Hirings and Disposals Officor, Assam (Mr. J. B. Eastmore), informed
the Deputy Assistant Director, Assam (Major C.A. Buxton) on 206th November
19046 that he had arranged for the sale of tho project known as 66 IGH
Manipur Road, consisting mostly of basha Construction, by public auction on
20th November 1946 for Rs. 17,450 and also submittod relovent documents
for according finsncial sanction. Major Buxton treated all tho assets
as basha construction and thereby brought tho case within his own financial
powers and accorded necessary ﬁmnoing sanction. According to the rules, &
final disposal return should have been submitted immediately aftor the finalisation
of the sale to the Lands and Hirings Directorate through Assistant Directcs,
Assam and Deputy Director, Eastern Command. This was not, however, dons.

(#6) Major Buxton, Deputy Assistant Director, loft Lands Hirings and Disposals Servioe
on 21st January 1947, He was relieved by Mr. Abraham who handed over to
Mr. K. B. Kilner on 30th May 1947. On 19th June 1947, Deputy Assistant Direc-
tor, Assatn (Mr. Kilner), submitted the outstanding final disyosal return fo Deputy
Dircotor, Bastern Command, Caloutta and also requested him (Deputy Direotor,
Eastern Commmend) on 7th July 1947, in view of the observations made by the
Unit Accountant attached to Deputy Assistant Director, Assam’s cflice, that
c: pgai Jacto finanecial sanction of the Government of India should be obtained to
tho Balo.

($¢¢) Mr. Kilner informed Deputy Director, Eastern Command on 24th September 1947
that tho security of the purchaser had been refunded and that he was not aware
as to how the Assistant Lands Hirings and Disposals Officer Assam, (Mr. Eastmore)
had arrived at the resorved price of Rs. 8,500 which should have been approxi-
mately Re. 1,20,000.

{év) On 16th October 1847 Doputy Diroctor, Eastern Command asked Dopuby Assistant
Director, Assam, to submit a schedule of assote, calculation of reserve price and
also for Deputy Assistant Director’s explanation as to why the submission of
documents had been delayed.

(v) On 10th November 1847, Assistant Lands Hirings and Disposals Officer, Assam
{Mr. Eastmore), informod Deputy Assistant Director, Assam (Mr. Kilner), that he
was instrueted, by Lt..Col. I. J. W. Cownie, Assistant Direotor, Askam (who left
Lands Hirings and Disposals Service in June 1947) and Major Buxton, Deputy
Assistant Director Asgam (who left Lands Hirings and Disposals Sorvice on 21s%
January 1947) to dispose of all installations at Manipur Road with all speed and

was in fact givena time-limit and directed to ocomplete all work before

Christmas 1946 and that in an endeavour to finalise all outstanding dirposals,
Apssistant Lands Hirings and Disposals Officers were directed to call the same
basha constructions thereby bringing the financial sanction of the same within the
powers of the Doputy Assistant Director. He also stated that majority of the
installations were in & very poor state of repairs and wore actually basha.

(vs) This explanation by Assistant Lands Hiringe and Disposals Officer, Asreun (Mr.
Eastmoro) was reported by Deputy Assistant Dircetor, Assam (Mr. Kilner) to
Deputy Director, Eastern Command on 3rd January 1948 and theroupon Deputy
Director, Eastern Command, wrote to the Director on 21st January 1948 explain.
ing tho faots and requesting for according ex poat faoto sanction to the sale. He
also pointed out that as tho officers who finaliced the sale hed left India, he had
no other alternative but to request the Director to condone the irregularity.

8. On receipt of Deputy Director, Eastern Commeand’s letter dated the 218t January 1948,
the Lands Hirings and Disposals Directorate asked the Deputy Director, Eastern Commend
on 18th February 1948 to submit H.F. 88 (catalogue of immovable property) and H.F, 41

: g.)iaposal return) with & view to scrutinise the wholo case and submit to the Government of
dis for an ex post facto sanction. This information was made available to the Directorate,
after protracted correspondence, on 2nd March 1949. As almost all the officers omployed in
_the Directorato between February 1948 and March 1949 have left the Bervioe, it is ot possible
to arcertain the exact cause of the delay or to apportion responsibility therefor.

4. The oage has been fully investigated. It appears that the suction of the assets was
well attended and there is no reagon to doubt the bonafides. It is, however, a fact that unjusti.
feable delay occurred at various stages in dealing with the caso but all those who might be held

., esponeible for the delay have left the service.
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APPENDIX X

Memorandum regarding the training of De;{ance Services® personnel in the fundamersal principles
of public expgpditure and elementary principles of accounting.

_In paragraph 1 of tho proceedings of the first meoting of the Public Accounts Committes,
held on the $th November, 1849, the Defence Ministry was asked 1o consider the Auditor General's
suggestion that some tiaining should be imparied o Detence Seivices' personnel in the funda-
mental prinociples of public exponditure, the care and custody of public property, and the els-
mentary principles of accounting.

»
2. The oxisting mrangements, in regurd to such training, are indicated below :
ARMY—

Training in the fundamental principles of public expendituie and eccounting, eto., is
impart«d right from the beginning of an officer’s career as a cadet, and is continued
during the Junior Commanders’ course, which every officer attends. The following
aspects of training are covered : )

{a) During training as a cadet—
Pay and allowances—OQther Ranks.
Tocumentation-- Other Ranks.
Obtaining cash (Peaog)
ing accounts.
Regimental Accounts.
Obtaining cash (War)
Pay and allowances—Officers.
Pay and allowanw s, family allotment—
cers and Other Ranks.
Prevention of fraud.
{b) During the Junior Commanders’ Courso—
Unit accounts.
Unit accounts double entry.
Pay Accounts (Poace system).
Pay accounts (Field system).
Unit accounts—Bulance Sheet.
Use of AFN 1514—Account and Balance Bheet, Regimental Funds.
Audit Boards.

{2) In addition, the Armed Services, such as the Infantry, Artillery, ASC., impart special
instruction at Corps Schools etc. in any aspect that may be peculiar to their own
Corps. Accounts in units are maintained by officers under the direct supervision
of Seconds-in-Commend or the Commanding Officers themselves, The care and
custody of public property are given all attention.

{3) In the Military Engineer Services, an Officors’ M.E.B. Works Procedure Course is,
Tun twice a {ear at the School of Military Engineering. Of a total of 200 periods,
approximatoly half is spent on M.E.8. routine, works and contract procedure,
including the fundamental principles of public expenditure, care and custody of
public property etc. The course is open to military and civilien (M.E.5.) officers.

4) In the Army Ordnance Corps all officers are given training in the fundamental princi-
ples of public exponditure, the care and custody of public property, principles
of cash and stores acocunting in relaticn to their duties in Ordnance mstallations.
Ordnance Officers (Civilian) are also given basic training in Ordnance Depots
before being confirmed.

(6) Traunmg m the form of lectures 18 given to all categories of officers of the Corps of
Electrical and Mechanical Engincers when initially undergoing their organisation
and administration course at the I.LE.M.E. Bchool or Centre.

NAVY—

&6) All Service officers receive instructicn in care and custody of public cash, property,
¢tc. on. their charge and are required to kesp correct accounts.

Cadets recruited to the Bervice, as also Direct Entry officers recruited in Indis,
receive adequate training in theee matters in the treining establishments.

Se far as civilian officers in the Indian Navy are concerned, no regular courses a8
such are cenducted at present, but the introduction of training in the prinoi-
ples of public expenditure eto. is under consideration.
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AIR FORCE—

(7) An initial training of about 10 months is imparted in subjects pertaining to adminis-
tration to each qualified cadet for the ian Air Force. He is roquired to pess
this course before he is granted a Commission. During training, he has to learn
and fully undorstand the principles of public finance, accounting of
public funds, and the custody and accounting of equipment. Intensive and
advanced courses of instruct‘on are arranged for officers of the Aoccounting Branch,
Officors of this Branch are entrusted with the custody and accounting of publie
funds; they are also responsible for the accounting of all Air Force equipment.
The ir initial pre-commissioning course of instruction lasts nine months. (i%nﬁ‘aabc
courses aro olso given. Tho advancement of Accountant Officers in rank is oon-
ditional on the passing of promotion examinations. Thaese examinations are of &
high standard. All Equipment Officers receive complete training in Equipment
Regulations and Accounting. -

ORDNANCE FACTORIES—

(8) It is proposed to institute suitable training in acoounts, finansial oontrol eto. for the
civilians in the Faotoriea.

8. The Dofence Ministry, in consultation with the Ministry of Finanos, have examined th ®
above proocsdure in the light of the irregularities in accounts that oocurred during and after the
war and have coma to the coanclusion that the fault liee not with system of
training but with individual officers of the Defence Bervices, who despite their training in the
maintenance etc. of accounts, and the oxistence of clear instructions, at times fail to ecomply
with them thiough neglect or carelessness. To minimise such failure on the part of officers,
mecessary instructions have been issued that immediate and effective measurss Bhould be takem
to ¢nd irregularitios in the maintenance of acoounts of all types, and to ensure that the accounts
oonform to the prescribed procedure in all respects. The necessity for safeguarding Goverm-
ment property, avoidance of waste and losses have also been clearly imp on all conocarned
and it has been emphasised that sovere notice will be taken of irregularities i future,

4. The Direotor of Audit, Defence Bervices, who has been apprised of the above position
on behalf of the Comptroller and Auditor General, is satisfied that the system of training and the
orders issued are adequate.



APPENDIX XI.
Beport regarding the progress mads in bringing the Asr Foroe Aocounts up-to-date.

)

Tais report has besn compiled in reaponse to para. 9 of the proceedings of the first meeting

-of the Public Accounts Committee held on the 9th November 1949, wherein the Committee

-stressed tho need for making adoquate arrangements for the security and safe oustody of stores

and degired that a report should be submitted to them in due course regarding the progrees made
in bringing the Air Force accounts up-to-date.

2. The above proceedings r8lated to the acoounts for 1946-47, and their regularities pointed
outb in audit majnly related to the pre-partition period, when the R.A.F. were responsible for
the maintenance of tho stores accounts. The Air Forve was reconstituted after the 15th August

1047 and the acoounts were gradually controlled undoer phased planning. Since then steps
have been taken to iroprove the state of accounts and to ensure the safe custody of stores; &
modified aystem of acoounting, which was then in force, was replaced by a detailed system of
aocounting with effect from the 1st April 1949,

Bince tho introduction of the detailed system of acocounting, the position of the Air Foroe
Btores accounte has been carefully scrutinised in audit. The Controller of Accounts has furnished
she following r:aport t—

{A) GENERAL STATE oF ACCOUNTS :

The introduction of peace system of acoounting and audit has resulted in marked improve-
‘ment in the accounts of the Air Foroe Unite. The accounts of the uundermentioned units only
were found to be unsatisfactory during the year 1049.50.

(1) No. 7 ‘X' M.U.,—April 1949 onwards.

(2) No. 4 Air Force Recruiting area—1/10/48 to 30/9/49.

{3) Camp Commandant Air Headquarters—January ‘49 to May '49.
(4) No. 1 Wing-—August 1948 to April 1049,

Bteps have been taken to put these right.

Though a general all-round improvement in the maintenanoe of stores accounts at the LA.P.
Uaits has beon observed, some instanoces of irrigularities still continue to be detected in audit.
n order to check the occurrence of such oases in future, instructions have been issued to all
LA.F. Commands, Stations, Winr and Units impressing on them the need to exeroise continued
earv and vigilance, particularly by senior officers.

(B) Broox TaxIxg.
The position regarding stock-taking is broadly as stated below »—
EQUIPMENT DEPOTS.

a) There are four Equipment Depots in the LA.F. A regular machinery for the verifica-
tion f) stook exists at these dopote. Large discrepancies between the actual stook in hand and
she figures indicated on the Tally Cards have, however, boen discovered at stock-taking. These
disorepancies were mainly due to the inacourate and incomplete accounting on Tally Cards
during the days of the R.A.F.

The main points doteoted in audit of the accounts of each of the above Equipment Depote
are detailed below :—

(i) Nos. 2 & $ Equipment Depots.

The first attempt at 1009, stock-taking at these depots was made early in 1948. Thaé
sbook-taking was, hogvevar. no{? complete au;sd satisfactory, mainly due to the short period of 8
months allowed for the completion of the task. The first oycle of biennial stock-taking whieh
eommenced on 1-4-49 is in progress and is expeoted to be completed by 31-3-51. Large defi-
eiencies have been observed as & result of stook-taking in certain seotions, and the main causes

for these deficiencies are :—
(a) irregular maintenance of tally cards by the R.A.F.

®) the fact that the initial stock-taking, which was carried out in 1948 was done in &
@ shorbperiodofamonthaaqagainnanorm&lperiodofzimonthldlowedfwtb

purpose; and
78) a$ the time of the initial stook-taking, the quantities marked on the packed cases were
“ h:anintz.oo:\lmﬁnsmmbero eam,@mtndoﬁho actual quantitios contained
in the packages whioh were frequently different.
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(ii) No. 4. Equipment Depot.

This depot is the snccessor of the late No. 802 M.U,, R.A.F. The first eyocle of Biennial
stock-taking has commenoed and is expected to be completed by, March 1951. No large vari-
ations between ground balances and those indioated in Tally Cards have oome to light during the
biennial stock-taking conducted so far. It hns, however, been found that owing to incorrecs
categorisation andm)%entiﬁcation of stores during the initial stook-taking, which was rushed
through with a very limited number of Aeronautical Inspertion Staff and other technical perso-
nnel, the condition of mamerous items of technical equipment differs from that shown in the
Tally Cards. With a view to completing the initial stock-taking satisfactorily at an early date
the question of augmenting Aeronsutical Inspection Btaff andtechniocal personnel at No. 4 E.D,
is under consideration. .

‘Wharever divcrepancies have been discovered as a result of the biennial stock-taking, prompt
notion hiss been taken by the unit authorities for their reconociliation and adjustment.

®) ‘X' M.Us.

No stock-taking was required to be carried out by thege Unita till April 1948 when the peace
stein of accounting was introduced. The biennial stock-taking on the lines adopted for
uipment Depots has commenced and should normally be completed by 31-8;51, though the

progress so far has been slow. The administrative authorities concerned ar¢ taking steps to
ensure that stock-taking in Nos. 5, 6 and 8 ‘X' M.Us. will be completed by the target date. In
order to arrange for stock-taking to take place even with the present shortage of personnel, the
officers commanding ‘X’ M.Us. have been asked to draw up a programme of stock-taking and
classification. An inspection questionnaire for these depots is being drawn up to ensure com.
plete ir ion and the removal of irregularities pointed out in the previous sudit is being made
& special point in it.

(c) Other Units.

The position is aatisfactory except in the following cases :—

(i) 11 Mechanical Transport Storage Units—Btock-tuking of tools held on charge on F. 748
bas not been carried out simultancously with the stock-taking of M.T. vehicles.
8teps are being taken to have it done now.

(ii) Camp Commandant (Stores) Air Headguariers.—1009, stock-teking was ocarnjed
out, but that could not be regarded as satisfactory in view of the fact that sevér
surpluses (including typewriters etc.) have been discovered subsequent to-the
initial stock-taking. 1009, stook-taking of all items by various sections is being
undertaken afresh. :

.



APPENDIX XII

Report in respect of the case mentioned in para. 5 of the Defence Audit Report, 1949
. (pre-partition)

Out of the 4 firms with whom the contracts were entered into by the Purohase Organisation
for fabrication of mail bags, tho following three have migrated to Pakistan : —

Name of the Firm , Amount dus from them
. " Rs. As. Ps.
(1) M/s Rox Industries . . 16,492 18 24
{2) M/s. English Warehouse . . . . . b6,888 8 2
(8) M/s.Bafig&Co. . . . . . . 5164151}

‘In spite of the best efforts no recoveries could be effected from them as they have left no
property in India. The amount due from them has been written off. Out of the total value of
the material iseued to the fabrioators, viz. Ra, 166,474 as a result of arbitration, a sum of Rs.
817,980 is to be recovered from M/s. Xashyap & Sons, Delhi. They have deposited a sum of
Ras. 70,006 and the balance of Rs. 17,324 plus interest of 439 on amount due from them will be
deposited by November, 1950.

2. The following officers of the Textile Commissiom;r‘s Office were considered responsible
for theloss ocoasioned to the Government on acocount of the non-recovery of the cost of Govern-
ment material supplied to the above parties :—

1. Mr. H.B. Hayeem.
2, Mr. M. 8riniwas Rao.

Mr. Hayeem is no longer in service in the Office of the Textile Commissioner and no action
ocould bo taken teﬂégmt him. As regards Mr. Briniwas Rao the explanation furnished by him
has been accepted as satisfactory as negligenoe oocurred on the first day of his taking over charge
of the work and it has been decided to administer a severe warning to him.
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APPENDIX X1II

Reoport in respect of the dispesal of outstanding casee relating to the Minisiry of Industry and

Out of the 8 outstanding cases, 5 cases inolving 5-57 lakhs have since been finalised with the
exoeption of a small amount of Rs. 803-12-0 which is to be recovered from a supplier in Pakistan,
Necesaary action regarding the recovery of this amount is being taken. The remaining one case
involving Rs. 1-73 lakhs is still pending due to non-submission of the statement cf accounts by
the firm. Regurding the two cases (involving R, ¢- 22 lakhs) which were before the Arbitrators,
& settlement was reached outside the arbitration ; but ultimately it was decided in consultation
with the Ministry of Law and the Partition Becretariat that the responsibility in these cases lay
'th:t. the Govt. of Pakistan and the firm should approach that Government for final settle-
mol
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APPENDIX XIV,

Report relating to the adjustment outstanding eale accounte referred (o in para. 66 of the
JJDefence A ¢ Report, 1949 (pre-partition).

Out of 8,000 cases of outstanding sale accounts 2,000 cases have been cleared upto April
2950. The Deputy Accountant General, Industries and Bupplies, New Delhi, has also received
gpoumonh in & large number of cases during the past few months and is taking necessary ae-

ion. .
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APPENDIX XV

Ofice memorandum No. 70/1/50-Admn., dated the dth October, 1950 from the Ministry of Home
Affairs re. the review of the Olassification, Control ani Appeal Rules.

With geferonoe to the correspongdence ending with the Parliament Seoretarist office memo
wandum No. F. 3.IX.F.C./50, dated the 16th 8 ber 1950, on the subjeot noted above, th
andersigned is directed to say that the position in respeot of item 26 of the recommendation

wof the Publio Accounts Committee on the Accounts for 1047-48 is as follows :—
[ 8 o

2. (a) After fullest consideration the Ministry of Home Affairs ave satisfied that the exist
sing rules relating to disciplinary conduct do not require anmy material modifications. In their
-opinion the fault lies not in the rulés theroselves but in the general relustance and failure to

apply the available ra with due geverity and expedition. The question of simplifying the
o8, wherever possible, is nevertheless being further “explored.

(8) In go far as the reluotance or failure mentioned in (a) above, is due to lack of pro
@] ciation of the powers available, the defeot would, it is hoped, be oured by & broohure on he
subjeoct which is being prepared und will be issued shortly. This brochure will explainin detail
-the statutory provisions, rules and prooedure governing the conduoct of disciplinary enquiries, and
should contribute in some measure to the expeditious disposal of such enquiries.

. (o) In so far as the reluctance and failure are due to the fact that senior officers are too busy
with their own normal duties to aparo the time and attention demanded by departmental pro-
-oeedings, the defect can only be cured by the appointmont of & Special Officer or Agenoy to whom
the conduct of ell such proceedings may be entrusted, of. also clause (a) above. Buch special
Agency has been set up by the Government of Madras. In this connection, information regarding
‘the working of certsin speoial Admibistrative Tribunals which have beenset up in the States of

Uttar Pradesh and Madras for the purposes of holding departmental enquiriag into the conduot
-of Government servants is being obtained.
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APPENDIX XVI.

Repors relating to the Grow More Food Schemes. .

With respect to the information required by the Publio Accounts Committe
stated t}‘mt in_the past, there®@vas no machinery aty tke Centre for the purpose :l; iuo:;t?inl?:gy t]l;:
manner in which grants made to the Provinces were utilised end the extent to which the sel exen
subs!dxsed through these grants achieved the target additional production estimated. Bince the
subsidy required for the sohemes was shared by the Provincial Governments, it was assizméd
that they themselves would be no less anxious to emsure that the expenditure incurred would
in fact produce the estimated results. No test checks were carried out by the Centre for individual-
schemes in the Provinoes since ¢t was expeoted that cuch checks would be carried out by the
Provinoial Governments themselves, as part of their normal inspections and acoounting proce.
dures. It is impossible at this distance of time to introduce any scrutiny now over the
ml‘liiﬁremetx:;s oﬁt tl}cstehescheéne; in thc;l ?:dst, though it may generally be stated that taken by
an e cost 0! subsidy on the additional production achieved o been
higher the cost of imported grain . 4 oved could not have '

2. Now that the Centre has decided to take more positive action in the field -
duction, steps are being taken to organice at the Centre an adequate agency forogof;mdnug,ll?y
watohing the future progress of Grow More Food sohemes with a view to sarutinise whether the
grants made are actually utilised for the purpoces intended and assess the extent to which parti-
:ml:: schemes o&!‘litribu,t;e )sn the forxlnBof adtﬂtéonal roduction. For this , speoial staff
s being appointdd in the Statistical Branch of the Indian Couneil of Agricultural R ;
in the Direotorate of Econoimios & Btatistios in the Ministry. & eecarch and

3. The Btatistical Branch of the I.C.A.R. will be required to plan suitable erop-cutting-
experiments on a random sample basis whioh could be conducted ‘gy tke Proviuompég\';zgg.
ments under ite sipervision. TLe object of thece experiments will be to astess the responte in-
the form of additional production to different types of G.M.F. aids, such as seed, manure, eto.
used either singly or in combination. When these experiments are completed, it will be. :
sible to evolve reasonably aocurate yard-stioks for estimating the additional production
G.M.F, measures in parvicular areas.

4. The Direotorate of Economics & Statistios at the eame time will (a) lay down iate -
proformas in which progress reports skould be submitted by the Provinoeeyon a nggﬁ;: l::;;
monthly and annuel basis, (b) analyse theee progress reports, () locate points at which Progress
is not adequate, and ascertain the oausos responsible and (d) invite attention of the executive-
officers at the Provinces and the Centre to these g0 that remedial measures could be speedily
taken. In particular, the information received will be examined with special reference to the
following items :—

I. Expenditure,

() Relation of total sanctioned to total incurred,

(#5) Proportion of Central, Provincial and private ocontributions in the sanctioned ex-.
penditure.

(#i5) Proportion of Central, Provinoial end private contributions in the incurred ex-
ponditure,

(sv) Distribution of expéenditure sanctioned on different types of schemes such ag—
(a) Irrigation works ' .
(b) Land Improvement Scheme
(c) Distribution of Fertilisers
(d) Distribution of Manures
(e) Other schemes
(f) Total
(v) Distribution of expenditure inourred on the same lines ae (iv).
() Relation of sanctioned expenditure to incurred expenditure—8cheme-wise,
(vis) Relation of expenditure on staff to expenditure on materials—Scheme-wige,
) II. Loans.
_Collection ff information regarding utilisation of loans and its analysis on tke same lines
as
III, Additional Produciion.
(¢) Relation of target set to actual achievement, total and scheme.wise,
(#) Relation of sanctioned expenditure on each scheme with the additional product
estimated.
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(##6) Relation of inourred expenditure with the additional production achieved—ascheme-
wise.
(fv) Per ton anticipated oost of additional food production—scheme-wise.
(v) Per ton actual cost of additional production—echeme-wisa.
(i) Yardstick acoepted by Provinces for assessing additional production.

IV. Procurement.
() Relation of procurement to production, district-wize and grain-wise for eaoh Pro-
vinoe, )

() Relation of additional proourement, if any, to estimated additional production in
a district as a consequence of G.M.F. moasures.

6. A note on the progress of G.M.F. schemes during 1947-48 and 1948-49 on the basis of
such information as is availablo is appended below. At the samo time, the newly created Sta-
tigtical Branch is trying to collect additional information for the past years on the same lines as
is proposed for the future. When this infiemation is received, it will be possible to prepare a
more detailed and coritical note on the progress during the past years,

The note alio deals with the plan for increased production as at present formulated for the
By its very nature, however, any plan for food produstion can only be

1960 and 1951.
mtive and will have to be modified from time to time in the light of experience.

A note on the progress of Grow More Food Scheme during 1047-48 and 1948-49.

The G. M, F. programme was started on a planned five year basis from 1sé April, 1947.
Befor- that it consicted of a number of ad hoc schemes of increased food production betweon
1043 and 1947. Tho G.M. F. work in the early stages consisted mainly of diversion of the acreage
undor somr.e of the cash crops like short-staple cotton to food orops with a view to increaso food

production during war time.

2. The targets of additional production for the 5 years commencing from 1947 were fixed
at three million tons for provinces and one million tons for states. The Provincial target of
three million tons during the five year period was apportionod to the various provinces in the
light of thoir potential. Of the targets assigned to each province, the total production aimed
at during 1947-48 was 9 -09 lakh tons of which 8 -71 lakh tons was reported to have been achieved
during that yoar. This achicvemont reprosents 74 :3%, of the target gimed at.

8. Bimilarly in respoct of 1948-48, the target of additional produoction was 8 -86 lakh tons
in addition to tho 1847-48 targot, the base year for the com?utation of the targots being taken
85 1046-47. The actual attainment during 1948-40 was 7 -27 lakh tons, which represents a ful-
filment of nearly 829, of the target previously fixed. Two statoments showing the targots aimed
at and achievements during those two years undcr the various schemes financed under the G.
M. F. Campaign are contained in Annexurcs A and B. It will be seen from that statement
that out of tho total targpt of 17 -85 lakh tons for the first two yoars (1847-48) and (1948-49)
of the five yoar plan, the actual achievemont was 13 -88 (or 14) Jakh tons, which reprosents an
overall attaanment of 77 8%, of the two years target. The figures of additional production were
calculated by the provinces gencrally on the basis shown in Annexure C.

4. The G. M. F. schemes consist of a series of short term projects both of permanent and
recurring nsture, which produco results within a very short time. The t; of G. M. F. schemos
whick are tuken up by the provincial governmeonts and financed by the Govt. of India are of the
following categorios :

L Permanent Schemes

(a) Land improvement schemes including land reclamation, and
(b) Minor irrigation schemes like construction of wells, tanks, channels, small dams, ete.

IL Recurring Schemes .
(a) Distribution of improvod seeds.
(b) Distribution of chemical fertilisers.
(¢) Distribution of manures like oil cake, vompost, green manure, eto,
{(d) Plant protection schemes and othor schemes of miscellaneous nature designed to ine
erease food production.
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8. On the financial sido two statements showing the actual expenditure incurre
Provincial Governments and the Govornment of Indli‘fduring 1947-48P:nd 1048-49 are iﬂim
in Annexurcs D and E. It willsbe seen that out of the total of Ra. 1 -91 croro, a sum of Rs. 18
aroro was utilised by the Provinces in 1947-48. This works ont at 939, of the sanctionod
amount. In 1948.49, out of the total grant of Rs. 418 crores, the actual expunditure has heen

reportad to bo Rs. 2-78 crores. The actual expenditure incurred in 1948.49 therof .
to 66% of the sanctioned amount. pe oro comes

6. The results of the G. M. F. Campaign during tho two yeara under revi :
below with tho actual expenditure.'c d § ye review aro compared
1947-48 1948-49
Pormanont Recurring Permanent Recurring -
Aotual cost (Re.) . . . . . *l15-01 *73.056 *182.81 *90
Aoctual additional produsction (tons) . 092 580 2:08 5-20-
©ost per (ton) as . . . . Re. 1256 Rs., 13 Rs. 88 Rs. 17
(* in lakhs)

It will be seen in this oconnection that the oost in respect of
have its continuod offect on food production. For example, if a certain number of walls or tanks.-
have been sunk, the irrigation facilities thus provided wiﬁ continue to be used for a long timo and
the expenditure once incurrod will continue to produce its beneficial effocts for a number of yoars..

anont schamos is expacted to-

Considering 10 years as the least period for the continuance of tho pormansnt improvements,
the expendituro incurred by the Govt. of India per ton namely Rs. 125 in 1947-48 and Rs. 88 in
1948-49 roprosents only & amall fraction of the valuo of extra orop which thoy will produce.

7. It will also be secn from the above tablo that tho cost por ton of permanent schemes in-
1948-49 has been reduced whon comparod to 1847-48. This is due to tho fact that in 1948-49

works sterted in 1947-48 but not complated during that year wore available in the next yoar
for use and additional production.

The cost of rocurring schemes has, however, gone up in 1948-49 beoauso of the inoreased-
cost of seod, manures, otc.

8. In respoot of recurring schomes, the Govt. of India’s share per ton of additional fuod
production is given at Rs. 13 in 1947-48 and Rs. 17 in 1048-49. Evon if we assume that an equal
amount was contributod by the Provinocial Govornmonts conscernod and the total of both these-
subsidios was produced by the private oultivator, tho gross exponditure per extra ton of food

roduction involved in the Grow More Food Scheme would bo Rs. 68 on the outside. Taking -
%H. 300 to bo the minimum averago prico for ono ton of ceroals, the total amount spent on roour-
ring sohomes of G. M. F, by tho Central and Provincial Govornments as woll as the privato farmers-
ocomes to about 25% of the cost of food grains produced. Similarly in vespect of permanent
schemes if tho figuro of Rs. 88 is takon as the Govornment of India's ahare for pormanent sohemes:
and tho lifo of pormanent improvements is takon to be at least 10 years, the average cost per-
year comos to Re. 8 -8 per ton, which if multiplied by 4 in ordor to arrive at the gross cost por

year, would come to Rs. 36 wr ton. This would again ropresent nearly 129 of the oostpo of”
one ton of coroals which is takon at Rs. 300 per ton.

9. This analysis of the cost of G. M. F. Bochemes in relation to the bonefit acorued from them

ought to sot at rust any controversy or erroneous impression about the efficacy of Grow More.
Food moasurvs takon so far,

As rogards the carrying out of test check for verifying the information received from pro--
vinces, a conforonce of provincial and state ministers held at New Delhi in Beptember, l‘:“
recommendud that additional yiold resulting from Grow More Food work should‘t)n asocrtained:
in the following manner +—

(a) By estimating the increase by the unit of each type of work and caloulating the totalk
increase by reference to the total number of work units of that type.

(b) By use of random sample survey by crop outting method.
(¢) By test checks by provincial and Central Government officers on the spot.
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10. The provincos and states who actually made theso recommendations were asked to
implement thom while checking the results of their Grew More Food SBchemes. This rocommen-
dation was aleo followed up by evolving a suitable proforma and oirculating it to provinoces and
states for sending their informaticn in a uniform manner. The Central Government also undor-
took the checking of G. M. F. work done in the province of Delhi by mointing a team of engineers
under an Executive Engineer to go round and to find out how fany permanent works have
actually been carried out and what expenditure has actually been in on these works. Tbis
team has carried out test checks and its report has now been received and is being considered..
Bome of the Provinces like West Bengal, Madras and C. P, have a syster of crop cutting experi-
ment for checking the results of the Grow Moro Food activities. The officers of the Governmeont
of India also go around the Provinces, visit the district and carry out spot inspections and checks.

11. More recently the method of computing tho results of the Grow Morn Food schemes:
was diccuseed at & meoting of tho Provincial representatives and also in the Food Producticns
Board. It was folt that the mothod mentioned in para 10 above does not take into acoount tho
ocumulative effect of more than ono measure applied to the same field. It was, therefore, oonsi-
dered that experiments should be made in selected areas in each Province on cultivation ficlds,
with each of the Grow More Food measures and also by combinations of more than one measures,
and the results used as a yard stick for checking the credit to be taken under increased yield:
claimed by the Provinces. This is now being implemented. In addition, a special wini‘hu
mc;mw in the Btatistical Section of the Ministry for colleoting and collating all Grow More-

tatistios.

It may, thoroforo, bo stated that all possible steps are being taken in order to ensure that
the expenditure earmarked for food production is actually spent for that object and also that the
exira production targots reported represent the actuals. This extra production will naturally
bo reflected in the procurement of foodgrains, as it has not been decided that 60%, of the additionak
production should necessarily be procured by the Governments concerned. ?[t has even been
recommended to the provinces and states that while extending finnncial assistance to privato
agriculturists, they should get an undertaking from them that they will offeg for procurament
6G%, of the oxtra produoction resulting from Grow More Food schemes finanoced by the Govern-
ment.

12. The five year programme of Grow More Food which would have ended in 1951-52.
and which was calculated to-produce four million tons of foodgraine was revised in the early
part of the current year. The Honoursblo Prime Minister doclared that India must achieve
self-sufficiency in foodgrains bi the end of tho calendsr yoar 1951. The requirements of food
grains for the population which may come into being by the end of 1951 had to be caloulated
and extra production of the deficit had also to be planned. For this purpose, 1847-48 was taken:
as the normal base year. Tho indigenous production of foodgrains in the Indian Union which
was available for human consumption in this year was 41 -7 million tons of cereals. In addition
to this indigenous availability, 2 -8 niillion tons of foodgrains wero 1nported from outside making
& total of 44 ‘6 million tons for the population then existing. After taking into account the
inerease in population until March, 1961, it was calculated that the total quantity of cereals ro«
quired for feeding the population then existing, at the present standards of nutrition, would be
46 -1 million tons. Tko lecway to be made up, therefore, would be the requirod quantity of
46 -1 nuillion tons minus the indigonous avgilability of 41-7 million in 1947-48, which would
mean 4 -4 million tons. The target of additionul production by the end of 1061 was therefore
calculated at 44 million tons over the normal production of the country.

13, It is proposed to make up this deficit in the following maaner : —

(¢) Intengive cultivation schemes of provinces and states . . 40,00,000 tons.
(¢3) Land reclamation by Central Tractor Organisation . . 3,00,000 tons,
(¢¢¢) Increased distribution of compost chemical fertilisers . . 1,00,000 tons.

ToTarL . . . 44,00,000 tons.

The above figures do not take into account the extra production that may be achiaved as
a result of tube well construction schemes for irrigation purposes. In the areas of U. P,, East
Punjab, and Bibar, where a good deal of exploratory work in the boring of irrigation tubewells
has been done, the provincial governments and the Central (jovernment are already considering
& programmé of tubewell construction ‘with u view to increase irrigation.

14. The intensive oultivation targets are fixed in consultation with provincial and state
governments concerned. The provinces and states have aleo given a b -up of these targets
acoording to Kharif and Babs and also aocording to each type of intensive cultivation scheme,
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15. The co-operation of all the sections of the public in this im t national sask has
besn sought mdvdoomodnrzrsoﬁ' ive of their political leanings. ising that the sucoess
of the food production drive will depend largely on the enthusiasm of the farmers themselves
ocommithess -of progressive and influential farmers and land.less labourers have been n?ml
in each village or a group of villages. Similarly committees at the Tehsil and Distriot leve
have been suggested and many of the Provincial and state governments have already implem ente

16. Schemes of prize distribution for encoursging the best farmers in vi tehails, dis-
triots and provinces, have been suggested. Attractive prizes are to be a both to indivi-
duals as well ag the village commgnities.

17. Bpecial Directars of Food Production have been appointed with a view to carry out
and look after the task of food production and sub-committees of the Cabinet have been set up
to take quick decisions and to supervise and implement the provincial and state Grow More Food

programmes.

1001 P.8,
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Annezure A
Biotement showing the Targets of Addstional Production aimed af and attained during 1947-48
and 1948-49. *
1947-48 1948-49 Total targets aimed at and
(Inorease over 1946- (Incresse over 1047-48 dttained during 1947-48 and
47 production) production) 1948-40 (Increase over 1046-47
production)
Neme of
Province Targete Targets Targets Targeta Targets Targets Percen-
aimed at attained aimed at aimed at attained tage.
Cols. 2& Cols. 3 &
4 5
1 2 3 4 5 6 i 8
1. Assam . 0-08 0°20" 0°42 051 0:50 ' 071 142
2. Bibar . 0:61 079 0-37 053 0-98 1-32 134-66
'8. Bombay . 060 0-65 1-21 060 1-81 1-25  69-08
4. CP. & Berar 0-59 0°26 " 003 0-48 0-62 0-74 1l19-66
&, East Punjab .e 0-01 0-24 0-09 0°2¢ | 0°10 41-08
6 Madras . 450 8:00 1-42 279 5-92 5:79 9780
3. Orissa 0-07 0-12 0°13 016 0-20 0°28 140°00
8. United Pro-
vinces . 3-16 1°66 838 1-86 574 3-42  59-09
9. West Bengal 048 0°13 1-46 0-26 1-94 0-30 10-10
Torar 9:09 6-72 8-86 7-28 17°95 14-00 78:00
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Appendix XVI
Annezure €
Statement of Yord Sticks

L J
1. One dl:srt‘aoo woell normally irrigates 5 aores and gives additional yield of 1 ton of food.
gr o

2. Improved seeds give an additional yield of 109, over the yield which would otherwise
have been given.

3. One ton of SBulphate of Ammonia produces additional 2 to 3 tons of foodgrains.
4, One ton oil-cake manure produces 1 ton foodgrains.
5. One ton bone meal produces nearly 2 tons additional foodgrains.

6. One ton n manure seed produces 60 tons green manure whioh in turn prodaces
" 2tons ge:dditionsl foodgrains. v P

7. 30 sons compost produces 1 ton foodgrains.

-
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APPENDIX XVII

Note on outstandings from the States for supplics of ipyporied foodgraéna.

) Further to the note that was oiroularised to the Publioc Accounts Committee in November,
1949, the outstanding amounts aguinst tho various Statos for supplios of imported foodgrains,
a8 on 8lst March, 1850 worv es follows :

Travancore & Coohin . . et . Rs. 4-18 crores,
Saurashtra . . . . . Ra. 1-60 crores.
Jammu & Kashmir . . . Rs. 077 crores.
Rajasthan . . . . . . Rs. 090 orores.
Madhya Bharat . . . . . Ra. 0-65 crores.

Torar . . Ra. 8-10 orores.

The action since taken to realise the outstanding ducs is detailed below :—v

TRAVANCORE AND COCHIN

A number of meetings were held with the represontatives of the State at which the Ofeers
of the Btatos Ministry wore also prosont with a viow to expadite the realisation of the outstandi
amounts. At the last meeting held in the States Ministry on 25th February, 19560, it was deoi
that +—

(a) The amount of Rs. 2 crares due to be paid to Travancore and‘ Coohin by the Govera-
ment of India on account of federal financial integration, should be adjusted towards
the arrears due from the Btate,

(6) The State will pay up the arrears remaining to be Eaid after the adjustment of Ra,
2 crores, in instalments of Rs. 15 lakhs per month ; and

{¢) The conoesaion given to the State to pay for the grain reccived by them within 15 da;
of the completion of deliveries which was withdrawn by the Food Ministry in Feb.
ruary, 1950. would bo continued as a special case, upto the 30th June, 1950, as the
wnfys and means position of the State was very bad. Bhould, however, the Btate
default on payment of the monthly instalment of Rs. 15 lakhs or delayed payment
for current supplies the immediate withdrawal of the special concession given to the
Btate would be taken up. .

SAURASHTRA

A number of meetings were held with the reprosentatives of the Stato and the officers of the

of Btates. The State possess stocks of grain which is being gradually sold by them and

i% has been decided that the State may be permittod to liquidato their arrears by payment of

monthly instalments of Ra. 50 lakhs or the actual value of the grain sold whichever is more. The

matter is being actively pursued. No eupplios will, of course, be made without realising $he
oost of the grain in advanoce.

JAMMU & KASHMIR

The matter was discussed by the (States Ministry Becretary for Kashmir affairs) with the
Daglty Prime Minister of Jammu and Kashmir Government on 20th March, 1050. A sum
of Ra. 192 .75 lakhs has been adjusted from out of the two loins sanctioned by the Government
of India to Jammu and Kashmir leaving a balance of Rs. 76 -60 lakhs to be recovered. A
further sum of Rs. 19 -04 lakhs is due to the State on account of bonus and subsidy and this amouat
will be adjusted against the arrears. The net amount due from the State is therefore Ra. 57 -86

only. The Btates Ministry would arrange to set off the amount against the loan which the
her tie:nt of India are proposing to give to the State to enable them to tide over their financial
oulties.

RAJASTHAN

Tho matter was discussed with tho representatives of the States in a meeting held in the
Btates Ministry on the 25th February, 1850. Orders have been {ssued to adjust a sum of Be.
3677 lakhs due to the Union on account of salt dues towards the amount due from them on
4ooount of food supplies leaving a batance of Rs. 44 lakhs to be realised. The States Ministey
bave issued instructions to th‘:%nion that the money should be paid immediately.
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The matter was disoussed with the represontatives of the States and they have promised te
pay up the amount very shortly.

A detailed statoment showing the quantities supplied, recoveries made and balsnos vus,
standing on 31-3-50 is enclosed for information of the Committes. It may be stated however,
that the Btatoments show the figures as appearing in the books of the Food Ministry and are

sing reconciled with the acoounts as mdntn?:ed in the office of the Deputy Aococountant General *
(F & R), and also with the regjpient Btates concerned. These figures in same cases do nat agree
with the figures reported by the recipient States. The main difference relates to the quamtitis
of grains supplied, as while the Government of India take into account the Bill of Lading quan-
tity, as distributed pro rata over all the recipionts (imports where 1009, weighment is not carried
out), the recipient States have taken into account the quantity as aotually rececived in their
godowns at destination.
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Annexzare
Statemens showing outstandings yecoverable on ascount of cost of ihported foodgrains from
various Siates.
Balanoe
(—) ﬂ‘lﬂ
8. Name of Btate  Period Costin  Recovories du
NWo. 000 Rs. madein +)duoto fr
'000 Re. in (+ to
D) R"
1 2 L] 4 5 6 1
1 Travancore . Recoverable )
30-6-47
1.7-47 to 31-13- 68,159
1947 +28,185 (+) 28,165
1048 1,47,978 1,40,832 —17,146 (+) 16,019
1849 1,217,851 88.85§ —39,208 (—) 28,274 (A)
3,20,628 2,097,349 ”
3 Coohin
30-6-47 2,719 —2,865 (—) 2,865
1-1-47 to 381- 12 17,903
47 18,049
1948 54,627 56,680 + 2,088 5—-—) 802
1949 60,499 41,718 —18,781 (—) 19,588 (B)
1,35,894 1,16,311 « A+B (—) 42,857
8 Travancore-
Cochin January to 31st
. March, 1950 9,256 10,231 (+)976 (—) 41,882
4 BSaurashtra . Upto 31-12-47. 7,464 12,239 (+)4,778
1948 565,612 30,781 (—)24,7381 (—)19,956
19049 51,130 48,650 (—)2,480 (—)22,436
Upto 81-3-50 . .. 8,431 (+)6,431  (—)16,008
§ Jammu-Keshmir . Upto 31-12-47. 1,007 782 (—)1,126 ‘e
1948 10,189 599 (—)9,590 (—)10,715
1949 16,220 190,276 (+)8.0§5 (—)17,660
6 Jodhpur (Rajasthan) Upto 31.12-47 372 128 (—)244
1948 7,083 17,080 (—)923 (—)1,167
1949 14,233 3,775 (—)10,458 (—)11,625
Upto 31-8.50 . . 2,616 (+)2,616 (—)_9,000
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duobnu{m in "000

8. Name of State Period Cost Reooveries State (+) R- ( gdu
(S *000 Rs. made in  due
‘000 Ra. State in '000 (+& due
Ras.
1 2 3 4 § 6 7
7 Madhya Bharat Opto 31-12-47 . 4,499 4,086 (—)413
1948 . . 12,308 10,261 (—)2,047 (—)2,480
1949 8,388 6,286 (—)2,102 (—) 4,562
Cost of foodgrains
issued from De- § 1,978 (—)1,978  (—)6,535
pots.
(Upto 31-8-50) 10 . (—)10 (—)6,548

3¢
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APPENDIX XVIII

Ministry of Finanoce (Defence)
Bupast

Statement of losses m.pmmiwhdeascefo?hu.ﬂnaﬂyMMMMthw 15
to 31-3-48.

In view of the constitutional changes brought about by the partition of the country on 15th'
August 1947, losses eto. pertaining to the period prior to date, but finally dealt with
during the period 15-8-47 to 81-3-48 could not be formally includell in the Defence Appropriation
Aocounts for that period. Details of all losses, etc. finally dealt with dun':;ithe period 15-8-47
to 81-8-48 including the loases which occurred and were finally dealt with during this period
are shown in the enclosed Annexure for the information of the Public Accounts Committes.

-8-47



Appendix XVIII,
| Annexure
Bictement of lossss of cash, overpayments, elc. pertaining to the Defence Services] dealt with finally,
during the pervod 15th August 1947 to 31st March 1948. =

A

Berial _Nature of losses written off with particulars Amount
No. ‘ Rs.

¥

L—Cash losses, overpayments, irRcoverable clasms etc. due to theft, fraud or neglect.

1 Three cases of loss of cash stolen from Units in 1946. The losses were
investigated by Police/Court of Inquiry.

In one case the police investigations failed to establish evidence against
the suspected culprits. They were however discharged from servioce.

In the other case, the officer concerned was called upon to pay Rs. 250
and no other disciplinary action was taken on the advice of the D.J.A.
G.,8.C. In the 3rd case, no disciplinary action was taken as the offi-
cer had been released . . . .

»

2 Two cases of deficiency of cash in Imprest Accounts discovered in 1/48
and 1/47. In one case, the officer concerned was severely reprimanded
and put under stoppages of pay for Rs. 1,600 and in the second case
the Irprest holder was tried and oashiered . . . . 13,51F

3 Extra expenditure incurred in 1948-46 due to disparity in rates of two
contractors at the same station during the same period for supply of
pork. The officers drawing the contract did not exercise vigilance
and prudence properly. As they have either retired or been reioued
from service, no disciplinary action is possible . . . . 28,000

4 Deficiency occurring during May, July *45 in the cash scoounts of an
Army School of Cookery due to absence of vouchers in support of ex-
penditure alleged to have been incurred. Court of Enquiry was ocon-
ducted and the officers conoerned were held guilty of gross hx;?l.igenm.
No disciplinary action was possible as some of the accused
ed to UK., on release and no charges could be framed till all concern-
od were present . . . . . . . .

8 Loss of cash in 11/46 which disappeared from the safe of the Caehier, H.M.
I. Dockyard, Bombay. The C.N.A., Bombay tapped all possible
avenues to investigate and establish the liability of the loss bat in
vain, The C.N.A. was asked to take suitable remedial actien in
future to prevent the reourrenoe of the loss of 8 similar nature . . 10,465

6 Erroneous payments to & meesing contractor from public funds of the
retaining fee for R.A.F. officers prior to November, 1944. The
expenditure which should have been recovered from the officers oon-
ocerned was met out of public funds due to the failure in the timely
communication of orders enhancing the liability of the officers. No
disciplinary action could be taken as the individuals at fault, being
R. A, F. peraonnel, were repatriated before the irregularity waa no- 30,803
M . . . . . . . ()

7 Losses exceeding Re. 10 and less than Rs. 2,500 in each oase . . 0,741’»
Torar—I . . . 1,509,081

40,801

I, —~Oash lossss, overpayments, irrecoverable claima eio, due Lo other causes.
[

1 Extraexpenditure incurredin 1046 onacoount of erroneous issue of Rly,
warrants for exoess baggage due to misinterpretation ofen order, . 5,646

2 Extra expenditure duo to wrong issue of 25,000 war substitute water

bottlos on paym-mt which had to be replaced later by the original. As
the two typos were accounted for together for issuo to troops, no ono

was held responsible . . . . 7,169~
3 Trrecoverable amount due from certain Extra Tomporary personnel in

reapuct of selesin 1042-48 of certain stores from & Grain Bhop attach- .

ed to an Ordnanoce Depot . . . . . . . . 5,

91



Public Absounty Committee

Nature of losses written off with partioulars

o

10

1

12

13

14

Expend:turo due to unauthorised employment in the office of the Sta-
tion Staff Officor and Btation Transport Officer of Extra Temponry
clerks belonging to an Ammnunition Depot .

Wrong pay ment of War Bonus to re-employed ponmono;c incertain fac-
tories prior to 10/46 .

Losa due t> purchase of comont by s State P.W.D. Construction Agency
st Civil mnwrk t ratesinitead of st Supply Department rates for the
construction of an Airfl "ld during November 1943 to September 1944,
No enq iiry as to why the State P.W.D. made direct puroc 8 was pos-
sibleat this stuge and the ~fforts torecover the dnﬁerenoo from the sup-
pliers also proved ineffootive

Loes due to unadjusted advances of gay f&ld 1o Recruits pested from s
Rooruits Reeoption Camp from 6/42 to 10/44. Recoveries of the ad-
vanoes could not be verified due to improper maintenance of accounts
by inexperienced staff of the Camp . . . .

Overpayment of pay and allowances to certain personnel of the A.F. (I)
due to ante-dating of thoir date of enrolment in 1941. Disciplinary
aotion was notpossible due tolapse of time . . . . .

Loss due to orroneous payments whioch became irrecoverable as they
were detected after the disbandment of the units concerned. No dis-

ciplinary action was poselble as the oﬂcer responmble hed teen *

reloased . .

Loss duo to ynadvancs drawn by a Central Poultry Farm in 1945 being
wrltten off. Noinv wtxguhonw ocould be c¢irried out nor a Court of
Enq iicy holdasthaformition conoerned had dlnbsnded and the re-
levant files wero not available . . .

Over-payments to certain released Naval ratings in the R. I. N. Pay
Office due to failure to follow the regulations. The Officers mainly
responsible had been releasod and disciplinary action was precluded

Threecasos ofloss ranging from Rs. 5,599 to Rs. 18,6256 on account of
stores short landed at & port prior to 1-1.45. The oluims originally
preferred against tho shipping agents having been disputed by them
were dropped under instruotions from the War Office who decided
that sush claims could not be properly substantiated as the war time
oonditions did not parmit of un effoctive check being maintained over
tho quantities actually shipped or received . . . . .

Loss sustaind in 1946 on aocount of reduction in the quantity of Med,
Stores originally contracted for. Although reduction was offccted
th» firm had to b paid for certain components some of which could
not b» disposed of . . . .

Oashlosses yto. bytween Rs. 10 and Rs. 5,000 in eachcase .
ToraL—II . .
G.ra.nd Total —I & IT . . .

5,088

8,713

1,560,803

19,249

14,100

52,338

5,787

5,859

31,324

10,747
72,95,276

76,18,038
ety
77,171,119

Nots.—Loss of public money in 1944 dus to fire caused by enemy action.

Rs. 8911
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- Public Accounts Committee

. Annexure .
Statement showing detasls of the more important losses in Appendin XVIII-A
[9
Serial Nature of losses written off with particulars Amount
Mo. Rs.

Loases of Stores over Ra. 5,000/- dusto Thefs, Fra8or Neglect,

Loss by thoft of wire gauges and Drills Twist from RTAF Maintenance
Unit between 28/2/47 und 3-3-47. The loss was inyestigated by a
Qourt of Inquiry and was also reported to the police without any
fraitful result. No disciplinary action was taken against any indi-
vidul as no responsibility could be ixed on anybody . . . 8,078

8 Three oares of losses in 1946 due to damage to M.T. vehicles in accidents
on nocount of negligence on the part of the drivers concerned. The
lossos wore duly investigated by Courts of Enquiry and suitebleaction
was takon against the drivera. In one oase, the driver was fined £3
and in other two oases they were reprimanded severely by the Com
manding Officor . . . . . 24,087

3 Lossduoe to damage to vehiole hold on charge of a field Ambulance Umb
inannccident on 25-7-46 on account of fault on the part of the driver.
Noaction could be taken against the driver as he was d.woharge from
serviceonmedicalgrounds . . 8,848

¢ Loss due to defloiency of atores dxsoovered in 1946 in the Quarter
Mastor stores of @ Hospital. The Court of ]anun'y investigating
the loss attributed it to the negleot of certain officers against whom
no notion could be taken as they werc all released from servioe . H 10,726

8§ Throe cases of loss of jeeps due to theft by armed gangs from Car Parks
durmg the 1946 disturbances in Caloutta. The logses were d.uly in-
vestigated by Courtsof Inquiry. In onecase,disciplinary action was
takenagainst an officer and in the other cases no aotion was taken a8

i

tho losses ooourred during abnormal times . . . 28,652
¢ Los:ofclothingin February 1948 due to theft froma shlp during mutiny
Tha culprits were dismissed from service as a result of a court martial. 11,825

7 Two caues of losses of Ra. 8,120/- each of vohicles stolen from a unit.
The cases were investigated and disciplinary aotion was taken against
the drivers in both cases. In the first case the driver who was held
rospondible for theloss was permanently reverted from a Lanoe
Naik to a S8epoy. In the other case the driver was sentenoced to 28
days R.I, . . . . . 12,240

& LossofOrdnancestoresin Ootober 1 945 ina Demob. unit for which neg
root wasattributed to the Oficer Commanding. No disciplinary action
could ba takenagainst him as he wasreloased earlier from service, 9,489

9 LossofBlanketsin April 1946 from an Infantry unit due to fauldy ac.
ooue\tins for whioch the Quarter Maater of the unit was held
responsible. The severe displeasure ofthe Army Commander was
conveycd to the officer and was recorded in his documents . . 5,260

10 Dofloioncy of rations in & Boys Battalion of & Regimental Centre due to
nogligonoe of certain oficers. Out of a totalloss of Rs. 14,800 a pml
recovery of Rs. 600 waseffocted from the officersconcerned . 14,290

11 -Loss on nsocount of vehiole belonging to an Indian Fisld Regiment due
to hainginvolvedin atraficaccidenton11.3-48. A Courtof Enquiry
whichinvoestigated the loss held a gunner responsible for the accident.
No disciplinary aotion could be taken agamst hun. as he was re-
leased from service in the meanwhile . . . . . 8,760

12 Two oases of losses of vehicles stolen/found missing from unit lines dur-
ing 1946. The losses wore investigated by courts of enquiry. In
onn ocase asum of Ra. 250 was recovered froon an officer and disci-
phnary aotion was taken against 3 other ranke. In the othor oaso,
the driver abaconded and could not be traced. . 11,010

13 Losxofstoresfrom a Public Relations Film Unit during 1945 due to
nogligenos and lack of supervision. - The loss was investigated by a
Court of Inquiry and the severe disploasure of the Army Comman.
der was conveyed to the Commanding Officer . . . . 7,862

8¢
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No.

Nature of losses written ;off with partioulars

Ty

15

16

17

18

19

20

21

22

24

YFour cases of losses of vohicles (ranging in value from Rs. 5,677 to Rs.
10,646) damaged boyond cconomicalrepaira during 19046 inaccidente
due to tho fault of drivers against whom disoiplinary action was taken,
Intwo cases, the driversgere put understoppages of pay for 1 month
and 14 daysrespeotively, ghile in the other two cases, the drivers were
awarded 28 days R.I. each . . . . . . . .

Loss of certain atores in a Bse Veterinary Stores Depot discovered at
the time of taking over in November 1946 by & new Qficer Conmand-
ing. The loss wasattributable to the negligence of a previous Qficer
Commanding against whom no action could be taken as he had been
released previously . . . . . . . . .

Loss of vehicle in‘August 1945 left behind by a unit proceeding to an
overseas theatre. The vehiclecould notbe tracedsubsequently. No
court of jnquiry was hold as the officers conoerned had prooceeded to

Loss ofvehioles stolen frobn a Base vehiolo workshopon 14-9-1946. The
loss was investigated by three courts of Inquiry. No disciplinary
action against the officars could be taken as tho unit was disbanded
ond the officers released from service . . . . . .

Loss of vehiole duse to theft from a car park on 4-12-1946. The loss was
investigated by a Court of Inquiry. The gato-keopor and driver
were prosecited by a civilcourt but acquitted forlack ofevidence. .

Lossof two comptomsters stolen from an Ammunition Dapot in Febru.-
ary 1947. Tho thoft war reported to the civil police who intimated
that ths cass romninad untrased. The Court of Enquiry found the
seourity arrangements inadequato and they have been tightened. .

Loss of vehicle on charge of a vehicle Depot dammaged in an accident due
to fault of drivor against whom disciplinary action was teken after
investigationbya Court. A penal recovery of Rs. 10 hasbeen made
from the driver . . ‘e . . . . . .

Loss of vehicle damaged beyond repair in October 1944 due to out-
breakof fire caused by carelessnoss of cortain persons. .The case
was duly investigated by a court. The two individuals concerned
were both dircharged andblacklisted for 3 months. A sum of Rs. 85
wasrealised from %hom and oredited to Government , .

Costofu joep of chargeofan Artisan work Coey. stolen on 28/29-5-46.
The Court of Inquiry convened on 6-6-46 hold that the Coy. was
ocoupying & temporary accommodation wheré many othor vehicles
wore also kept and it was not practicable for the Oflcor Commanding
to keep constant supervision and the jeep wasstolon by a W. O. (later
disappeared) who substituted a Ford 16 owt. vehicle in lieu. The
substituted vehicle was subsequently handod over to R. A. 8ignnls.

Oost of ons 16 owt. Dodge woapon earrier on charge of a Chicf Engineer
of & Comwmand rondered unsarviceable by fire on 15/16-12-46. The
fire ocourrad while draining the potrol tank and was due to the neglect
of the drivers who attempted to pilfer petrol. A Court of Inquiry
was held on 22.1-1947 and disciplinary action was taken against the
two drivers who were dischargnd and dobarred from further employ-
ment. . . D . . o . . . . °

Cost of buildings destroyed by fire caused by the nogloct of a railway
watchmanin June 1947 at Railway Staff Quarters . . .

Oost of M.E.B. stores lost during the construction of a Transit Camp
during 1044. Tho Court of Inquiry revialed that certain loases were
due to theft and frand. Diwiplinary action waa taken agninst the
Assistant Garrison Engineer who was dismissed and awarded 6
months rigorous imprisonment and the §.D.0. who was disynissed

ﬁpm servioo .

.

8,400

5,248

5,900

5,268

8,720

5,196

5,248

10,780

17,017

87,6.522
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Berial
No.

<

Nature of losses written off with particulars

Amount
Re

10

11

12

13

14

16

16

17

18

19

. L
II—Losses of stores over Rs. 15,000 sn each case due to dther cauces.

.Deﬂcwncy of equipment in a Maintenance Unit due to defective stock

taking and discovered during July 1847 at the time of declaration
of surpluses for disposal « e . . . . . .

Two casges of deficiencies in stores in a ship and in the Naval Store ot
discovered at tho time of stock-verification in July *48, Septembor'45
and May *46. The lossos are attributable to exigencies of service
and war time conditions for which no individual could be held res-
.ponsible . . . . . . o . .

Loss of stores in a ship due to oyolone and floods on 18-10-456 .

Loss of cables laid at certain ports rendered unserviceable or irrecover-
able and destroyed being a source of danger to ships o . .

Two cases of losses in transit of stores consignod to factories. No in-
dividual responsibility could be fixed as in one case the numbers of
packages were received as consigned and in the other, the deficiency
was due to wrong entries in transit documents . . . .

Loss of clothing stores found unserviceable in a Harness and Saddlery
Factory due to long storage, faulty manufacture etc. Remedidl
measures have been taken to avoid similar loss in future . .

Loss of stores in a faotory due to fire caused by short oircuit of electricity.
No individual responsibility could be fixed. Remedial measures
taken. . . . . . . . [} e [ L}

Loss of timber found partly deficient and partly deteriorated in Ordn-
ance Inspection Depot on account of floods in 1943. . .

Loss of ordnance stores destroyed by fire in December 45 inanI.E.M.E.
workshop. The Court of Enquiry opined that no person could be held
responsible und fire fighting arrangoments were adequate . .

Nine cases (ranging from Rs. 19,512 to Rs. 72,702) of loss of medical
stores condemned by Boards of SBurvey as unserviceable due to abe
normal conditions during war, like deterioration, defective storage,
being of inferior quality etc. for which no resposibility could be fixed.

Two cases (Ra 5,82,511 and Rs. 19,373) of lose ofsutplns atores returned
by units in a dotoriorated or time-expired condifion ‘and condemned
a8 ungerviceable in an Army Medical Store Depot . . .

Deficicncics in stores (Pair of Gloves Operation and Syringe serum)
discovered during stock verificticn in 1946 and attributed to incor-
rect figures recorded by previous stock-taking tcam .

Two cases of losees of medical stores (Rs. 108,176 & Rs. 140 4‘15)
destroyed on oxpiration of warranty pericd as thoy could not be
either utilised or sold in the market . . .

Two cases of loss of medical storeefrom stocks de-clm'cd surplus to
military requirements found unserviccablo at the time of disposal .

Loss of surplus medical stores by evaporahon due to their highly vola-
tile nature . . . . . .

Loss due to leakage in tranqu‘ of madu.me drums despatched to a
Medical 8tore Dopot during Januery and April 1045 . . .

Stores found deficient in certnin camps of & Divisional Area during
stock verifioution. As the individuals concerned had been released
no Court of Enquiry could be held . . . . . .

Loss of clothing due to fire on 12th Fe bruary 1947 in_ a Homeward
Bound Transit Dapot since disbanded: No individual Fesponsibility
could be fixed by the Court of Enquiry . . . . . .

Loss of two vehiclos danmaged beyond economioal repairsin an accident
in 1946. The court of Enquiry held three gunnors responsible. One
wns awarded 10 dnys oonfinement within lines and two 28 d&ya for.
feiture of pay each. . . B . . .

23,924

84,438
24,608

8,14,138
50,201
17,364

1,87,348
20,257

31,680

3,32,481
6,01,884
2,26,874

2,48,611
96,093
57,006

1,84,965

22,380

1,88,248

56,670
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Nature of losses written off with particulars

Amount
Ra.

21

22
23

81

Loss on account of damages to a vehicle engine in transit discovered on
arrival at a depot. The Court of Enquiry could not fix individual
responsiblility . . . . . . . . .

Loss of clothing in transit between two Ordnance Depots. The defi-
oienocy probably occurred jn Factory packed bales which had not been
opened and checked onreceipt. To prevent recurrence ofsuch losses
stores are subjected to a greater percentage of check prior to receipt

and issue . . . . . . .
Loss of ordnance storesdue to wrong accounting discovered during
stock verification in Central Ordnance Depot in 1946 . . .

Deficiency of 2644 tyres discovered during stook taking in September
1944 in an Ordnance Dopot. It was considered a nominal or paper
lose due to a wrong count at the previous stock-taking which had
shown a surplus of & quantity in exocess of the present deficiency .

Loss of la¥ge quantities of various ordnance stores found deficient
during stock taking in an Ordnance Depot. It was considered a
nominal loss as quantities exoeeding the present deficiencies were
{::nd surplus at the previous stock-taking due to inoorrect count-

. . . . . .

Ordnance stores destroyed by fire in an Ordnance Depot on 12-5-47.
The Court pf Enquiry absolved all staff from a charge of pegligence
and no responsiblility could be fixed . . . . .

Loss of Ordnanoce stores in 1944-45 due to deterioration in an Ordnance
Depot without suitable covered storage accommodation .

Loss arising from disposal of 1,13,864 owte. of cotton waste from
Central Provision Office stooks purchased against Eastern Group
Bupply Council demands at rates lower than those paid to contractors
on account of sudden notifiction of reduction in demands .

Loss incurred in 1945 in the disposal of 24,562,364 1bs. of surplus vege-
tables recoived from the Bengal vegetable schemo and sold to
Bengal Govt. at a rate lower than the purchase price. The surplus
was ocoasioned by the unanticipated reduction in requirements .

Loss as a rosult of destruction at a Resorve Supply Depot in 1946 of
mrg‘lnus orange juice which was found deteriorated due to defective
go and storage under adverse olimatic conditions for which
no individual responsibility could be fixed . . .

Loss of surplus Flame Thrower Fuel due to deterioration and conse-
quent destruction in P.OJL. Depot in 1948 . . .

Loss of Insect Mite Repellant during 1946 at a Hygiens and Chemical
Depot due to leakago in transit and to adverse storage condition for
which no individual was to blame . . .

Seven cases of losses (ranging from Rs. 16,400 to Rs. 61,795) of RIASO
stores condemned and destroyed as unfit for consumption at various
supply depois due to deterioration caused by wartime conditions, such
a8 storage under adverse condivions, over stooking, defective
packing, eto. . . . . . . . . . .

Lose of RIASC supplios in transit received short at consignee sugally

ts. The claim has not been pursued with Railways in view of the
overall settlernent with Rlys. of all outstanding claims prior to Ooto-

Ten cases of losses in 1947 (ranging from Rs. 16,330 to Rs. 76,131) of
petrol oil and lubricants from storage installations due to causes
such as evaporation, leakage, spillage in decanting and pumping opera-
tions eto, ‘The losses wero considered reasonable owing to the tem-
porary naturs of installations. Instructions to take all possible
mﬁons and measures to keep losees to & minimum have been

.

Losa of petroleum due to fire while in transit to a supply depot during
April and May 1946. Olaim not pursued with Railways in view
of the over-all settlement with Railways of all olaims prior to October

20,000

17,720
45,000

9,094,070

27,70,188

89,008
83,508

2,14,210
2,94,335

1,02,548
4,45,580

2,48,008
2,20,178

48,481

3,91,088

19,078

——
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No.

" Nature of losses written off with particulars

87

41

47

48

Loss of stores due to fire in a Bt;rma Refugee Organisation Camp

Loss of clothing by fire in April 1947 in a Depot Battalion Sappers and
Miners. No blame could be attachod to any particular person by the
Court of Enquiry . . . - e . . .

Oost of buildings and furniture found damaged or missing on the
closing down of an R.A.F. Station in February 1946. Court of In-
quiry eouid not fix any responsibility as no evidence was available

Engineer Stores wore found deficiont during stock taking in March 1946
after the closing of Engineer Parks situatoed in War Zone. The
losres wore due to various reasons arising out of conditions
creatad by war in a war zone. No disoiplinary action against any
individ was possible . . . .

Cost of coir screen and Camouflago nets found deteriorated in March 1946
in an Engineor Park through long atorage. Court of Inquiry was
not considered necessary as the loss was not attributed to negleot:
on anyono's part. Similar loss i not likely to recur a8 rogular ins-
pections ara now practicable . . . . . .

6110 Nos. of glass window sheets reovived in a damaged condition in an
Enginocer Purk in April, 1945, from an Engineor Stores Depot.
No individual responsibility could be fixed by the Court of Inquiry.

.

Cost of furniture found doficient in un Airfiold on its being vacated
by the U.R.A. A.F. in July 1944 without propor handing over. 'No
Court of Inquiry was possible snd no remedial measures were
feasiblo as tho loss was due to war condition®s .

8 cases of buildings comprising amounts ranging from Rs, 18,800 to
Rs. 64,234 destroyed by fire during the period May 1045 to July
1947. Courts of Enquiry wore held but no individual responsibility
could be fixed . . . . . . .

6 cases of buiidings comprising amounts ranging from Rs. 18,401 to
Ras. 87,258, dostroyed by storms from Octobor 1944 to Muy 1947 .

5 cases of MEB storvs comprising amounts ranging from Rs. 17,808 to
Rs, 78,815 found deficient during the periods 1048 to 1947 in various
Engineer Stores Depots and Garrison Engineor Storas Yards due
to short receipts and inaccurate issue of stores or.rocords not being
available. No individual responsibility could be fixed . .

. -

* 7 casos of MES stores comprising amounts renging from Rs. 18,543 to

Ra. 89,356 found deficient in various Engineer Stores Depots during
April to September 1947. Theso are only book losses arising from
inoorrect identification and wrong accounting in the past. Sur-
pluses found in idontical stores have been taken on charge .

Cost of engincer stores dsteriorated in an Engineer Park situated in-an
operational area. In spite of periodical turnover of the stock,
the rapid deterioration could not bo checked due to war time oan-
ditions prevailing in tho area, heavy load of work ete. . .

60,140
23,568

17,638

1,15,308

22,883

15,681

1,30,857

1,61,688

2,381,378

1,85,088

3,606,018

1,600,001

LOSSES TO\WHICH NO MONETARY VALUE COULD BE ASSIGNED

Loes incurred due to rations boing issued to troops accommodated in &
Britiah Red-Cross Hostel from August 1946 to April 1946. Due to
non-availability of records, it cannot be verified whether these troor-
had also drawn rations money in addition. The officer responsible
for the issue of the rations has since beon released from servico and
the hostel abolished.

——

b~

‘Norms :—Out of ten cases of losses included at Serial No. 34, four cases of
%0 Ra. 1,41,562) relate to &o;t-pueition period and have been exhibited in
Appropria

tion Acoounts, ‘onoce Servioes, 1047-48 (15-8-47 to 31-3-48).

losses (

Appendix B

4



0} pUs oMY [AI) JO [eieusp 10} ov[g s, Suor] 2epun PRYITY
-OMIQ ©Q3 0} A0 popuEY oo SBUWPMY - Lor'6L€e1 000°L1‘1  indrey 9e UOMEpOWIONoS [GUOPPPE JO UOWLAIT 9

-ueid waiey Suoy wepun prRY

'Z wWeyl jsurede fe SIEWOY  pojreas LEOTTTT 000°S1°03 -ITV SP[LL ¥ UOIJBPOUIWONE [BUOIHPPS jo UowlAGly g
‘syran v I, Aq syny usestN oq3 Jo LypIn . “[eUONIY
wo uowmwop Surpuwed jo pesodsrp 984 JON. 08L°28'% 000°19'S queg Jeswidug Joj UOREpOUNINOX8 jo UOEIAOXd ¥
“(andsepg) peow
€98°00'01 0003591 000°15°33 18rey] 49 UOHYPOWIWIO0® [VUOIIPPE JO UOMlAGI €

*Poj3306 484 30U 1 JUBWUISA0Y) [SLOULACI]
w & Joysuny) queuwumed jo womsenb oyj,

i3 ‘seafinjal  JO TOMBPOWIWO0E JOJ ‘3ACH . ‘(mdsepg) eI94q
W Iwieg pus ‘gD 03 3Jeao papusy 3urprng poyisae 000°39°91 0003112 -BIyUT) ¥ UOI}¥POTITIONDS |FUOKHIPPS Jo uoisucld 3
) sgoM Jo eFeddogs yo . . w
R euil} oyj y9 #0948 poBwa[es Ou eiam QrYY a61°32 €61°23 oLI‘op - wpeueoe) 98 sBwppng [EOIUYA], JO UOHONIEUO) |
< 9 g ¥ € g 1
‘%8
s[eLIeje
pefuajus moxyy
fpostyeaz poacsdd;
. spoeooad POLINOUY Ajoaryer)
opes jo ypard  amgipuedxe  -sTUTWIP® 3809 :
ey wAn_Bvo_i o.”!-ﬁa SNONPNIJU]  JO SFOUWEH peucpueqe xuom Jo srernorpred Joug ON 18
o't i3
-TPuecxe  sno
-nongul 9N

8751 0 LF-8SI m.o..nw&oﬁg%a!a:
“DégrsUsps g\o%\o%ss%iggiﬁge:sﬂg.nﬂ\o-.ﬁocm%qaeaggg

E€-INAX XIONHIIV



Y
-ixozadds (£9‘g ‘7 M peumeauoco | jo0foad
SN} €9 FuJ 08 spENOIYWI ofwsres oqy

jo oeoy; GYus Suopme jo posodsip wem ~eSepreqory 99 sdooxy,
wofoud  srqy jo reneIEm podesres eql  L9B'OT'T  L8L'SI'I 000°98°% qenug opepowrmocos 03 durey "I Jo S..mﬂ»noo 81

100

o1 T LLE'L8 T 089°68°3 ©A%O’] TSOLYY 4904\ 78 GO[4SPOUIIIOsOS JO. B_Hna LI
‘Jo pesoderp wooq ‘(rqouwy) nyeq 78 enyued
9ad j0u easy Joesw() SRV 10 eBupimg . 838°39°1 003'66°L seofenia [eweds o) J0j UONVPOWTIONS JO UOMEIANLE 9]
® "39L°%0'0 9 A[uo o ‘T om &q *sodsopani() e wonwpoum
m pourmal  eeoqy Buiireq pios s jo 3500 980'SV'LI  8EH'8HEE 000°79°68 ~000® [SOTUY09} PUB 01{S0WOP [YUOHIPPY JO UoWAGIY 91
g Apaoye eerrenssje 03 pegoed
-xo 81 sjeewe Jo resodsiq  "0¥8° '8y 0}
m sjunoure [esodsTp WO} POBITYRI 831038 JO 1900) PLY'OF'F 000°8L°91 : UrezeAVUUS[) 49 E}I04 [VUORIPPS JO WOMIAGIT I
(&)
‘urepnBnredeps L,
] ‘reeodsTp 30pun ore a8 oy M pejreas 95000z 000'76°9 v sBuIp[Inq 01SEWOP PU [GOMUYIS], JO WOMONNERO) g
£ pus peAldel UBEq 63U OABY UONO®
W -swe1; oy 0} Swiyeiez swOno, esuedxTy —. "LIBAWPOY) xogid.ﬂvsg.uvoa
poyress geL'Le's 000'7L°61 ~W10008 [8O[UYYe] PUE O[3S0WOP [SUOIHPPS JO UOIA0LY ]
-Lequiog CdB@w 18
% popacoos ses wonoues opnf-teod-zTg poyreae 098211 . umejorjed 10§ eFelos Jng [PUOIPPe JO taies SRL
‘e
<3 q3odsueay, pus juewEOIOJUI-0y] W], Suo] Jepun
$ 8£9'20'3 S0L'LTT 000°98°9 plegy wedunyvH e 9001408 Ao Jo uolAcig O
Q, ‘803038 JO ‘93odmIB 9€ UOIIEPOWIONDY
ees muoeoidox g9'gI‘E PY JO PN OUL  £8Q'9L0T  FLE'CQ'CI 000°L3'88 reoruqoo], pue oNsewo( 1853 jo womneyg 6
-Jo pesoderp oq 03 pepuojm
eq 03 jou o8 Yoga s3urppmq Jungsrxe o3 iﬁoﬁ»&oﬂmﬁ&oﬁﬁwgomgkoﬂﬂ
suOljeIojfe PEe SUOINPP® A[U0 Jo SPWUOD  £38°08'1 80L°26°T 076'98°¥1 ey} 0o} UDMEPOUIONB [BUOIHPPE jO UOIAGIY 8
: ‘mejoeq ‘jodeq Ameyary
¥29°c¥ $39°%y 000°09°2 redoy e sBulpimq jo juoumosides R uUoneIOlseY L
0q by | aq
'] 9 y 4 {4 1

- - " I SRRl Moo DRl ascass ammem G 0E



Appendix XVIII o

101

‘amyrpuedxe jo wmges Lue 308 “dpeys
jou pIp ‘ja0p ‘sylom pewor SBuleq M g6L99 96L°99 089°L9 -urep 03 MyNAPNVH WoJ §-V Peol 0} jusmeacidury g3
5o
pesodstp Weeq 90U oAUy pus een W *esodemq ‘reudsoy Areym
038 are, joaoqy sEuUojem Jo sBurpmg . £8T'9T'Y 000°68‘¥ PeUIqUIO) SUD I0J UONSPOTWIWIONrS Jo UomIAOLF (9)
‘esn Tl [[I98 exe SITYONIS
JuousuLI®g  ‘00€°‘L Y % peuocy .Panmg 1% iuﬂsm redowop)
-one weeq esvy samgons Areloduwe; AfuQ 200'72'S 009°08'L eeug UUTPU] OM4 JOJ UOIRBPOTIUIO0E Jo UomiAcLy (v) g%
oma « umouy 0N 8LI'8¥Y 00€°0L°¥ : speq 009 4q wndsoy vy jo womwedxy 1§
.g—gsﬁmsgﬂgszﬁmi
‘340p eqy [f¢ e PojuIiUAlePIp ©q 30U ) .
pmoo sfurpimq eeeqy jJo specooad efes Jo *(qsmog) sey) pue (PHON) svq) ‘Hojeloy 18
qUNO0OW U0 POEI[eas SHIPOID JO sjUNOWNe Y], UMoUj 0N  L§8'09 0L6°69°1 ejujIeuU] [849US) O3 UoMepPOUTUICdw Jo UOISIAGI] (O

“Jo pesodstp weaq ‘qowey—rijogefoyy /iosediq e sdool], yeLIg
tof 10U 0aSY Joomyy S[ULINW 3o sBuppIng 4§8°00°1 000'80°s 30} sopv[IOUS JO oywee 0y dn SwiBuuq puUY UoIRRAUD) 61



jo uoresmemBes oy Joj Aressoo
*aory . -eu St “jA0p) JO UONOWeR SOy

aon
-sonb w1 emgpuedxe oy 303 wOu JO UOTIURARIUCD UI OWNeS OY3 JIOJ ‘89-€-1€ 03 L¥y-8-91
-OUBS JUSIIWIDAOE) UMWqo 0} UGOMDOS  J08JjU0O 8 JUWPNouod  Jnoyjs @0z powad oqy Sulmp jque) IR “0'S
Aresmooou Surie; ore oym youmig  Aed  Jo eojex Youueu uo Aqedo] ‘v1| “4op -dng L1 “0°0 oq3 £q
8D WO o4 WLm Suxsel 51 6w oy, 0’0 gy £q pakordwe ses moqe] §E8'E‘l peeH U  Ajreoo] pokodwe mmoqe 03 yuswisd §
‘ormrpandxe
e} J0J Aressooou QIOJaY} ‘st

-[TBA® GPBUI 40U SuMA Pea(] 308J7U0) ‘e[qereAs jou
oyj £V JpNe Ul PoYyrupe eq 30U FeaM peo(] WWUD) pUISuo o)
~qowesg ©,0-UI-[ Oy 03 oUAIRJel  puoo muowded oy geyy pumoy gorqa jo joodser ur gpg] Swmp
Jopun 81 J0¥EW of} J8Y) PAIEWIHUT  Ses 31 ‘LFE1 W MIq [PUY  euy mpunymp ‘ouey Anpod Areyqiy
wq eung ‘gounig s, HWD o sdiedar ug  gpeI W WIR] 6y ) Y3 JO WOTONISUCO oY JOJ ufjem
smysobpeoy Auuy ‘swreg P JO UOIONISUOD o3 J0f J030BIJTO0 ‘0[y GBUIg I9PUTYOJY 3040RIIU0D Q
130994 JUnOWey JO 3030y e, o3 09 epunx asas sjuewded Surauny 8¥9°9 ¢ pweH U ©} eopsw suowmded Suruny -

‘LONEER “O'M VIO T

Public Accounts Committee

e |
[ J
9 9 ¥ 4 L4 1
Lyuoyms sedaxd pepnpoul
- erngrpundxe oy exuremBos 9nogya. pojywps seam amyrpuad peapoAut qoma S0Y] JO BIVOMIR *ON 18
04 Toxw3 worsow 64 Jo eBess guosary X0 oY) YOI Ul Se0UsjStnosy) Junowry 1 JUnoios

> . . °
1000 oY1 fo uorDUDS Aupeseoon oY1 Yoryn fo 100dess u—(85-g-1¢ 01 LF-§-ST) S¥-LFGI 400R oy 4of ‘senates souehr
‘squnace uoyosdosddy fo pt ‘vmwd fo ‘vivd-qne 04 oﬁtmazkalﬁaﬁs&ag.wdﬁgg%%oggg

O-IIAX XIANEJIV



4 CAFA. Carourza.

Appendix XVIII,
344
Bg's

i

HE
§§f‘§§

éﬁu

, Main Head
3-A

r actory
during the period
1047,

Muradnagar
from 1944 to

Loss of stores in Ordnance F'

108

d
20,00,000 Same as above

1046, 1947 & 3-A(a)

8 Loss of stores in Ammunition Fac- Main Head
t;:za,Knkeodurmg




Public®Accounts Committee

acudde eansmsrrwpe pesia ‘(swegt g) reacadde
-1 Na Bururesqo 10y esodmqqne eAMeRSTUIWIpPe Jo juea J0f mdBeN
“OTH0 oq Bumeadd &1 oya PepIode sem [esoxdde ‘repg  pws ‘dD “DV oM
and3ey ‘geepeigd ®AUPS “D'V  GASHSTIWIDE YOIGM 10j 84y JO H-01 Aq uorpelqo yopun peosrd sxIOM
91} 1A GOUSIOJRI JOPUN 5T J0)UW O], 8800X0 Ul PALMOUl gus ernyrpusdxgy 17672 PWH Ul o004 XY 0} Sunepl emyrpusdxy m

‘Raq veEEq “AVVD L

sea Juwledmac JuBm
Egoﬂi.lﬂ!.!
o[ Ou SUM QIO ‘PF-F-9F POIVP
‘S81-DV/9%L6 "ON 2091 DHD
onast JUBTIYEqese
2 i oo -.Bﬂb.c ‘Ly8]_ Aremwep 03

Toyy ur pesuoTHN:
qoues Suppy  peumossed Addn soud (&ddng) omj
8 nm ) %M&nw @1 o va“ .mum omﬂﬁauua_k wopoun{
. 1 urely -uco wr : yuomfedmag
UOMEIOpIUGO  IBPUN S oYW OYJ, OPeJp (3l Gopoum{uoo ur ad usmouy 0N PwH A fidion o

9 9 14 L § L 4 I




o
APPENDIX XIX

Ministry of Defence

Analysis of items in the consolidated Trading Account and Profit and Loss Acoouns of Mdlitary:
Jormas for the year 1947-48 (15-8-47 to 31-3-48) by Commands.

*132, The Committes observed that the only trading account of Military farms which was fure
nished in the Appendix was a consolidated account of all farms, As the number of
farms had greatly increased they desired that separate trading accounts for farms by com.
mands or circles should be fyrnished in future in order to enable them to see which set of
farms was being run at a profit and which at a loss, This would enable them to
exercise bett®  control”.

As desired in para. 32 (repro lu ced in the margin) of the Proceedings of the Mili Aococounts:
Committee on the a(ooounts of 1043-44 Con;‘:nndwise Trading Aoccount sntd"meﬁt and
Loss Aoccount of MilitaryFarms, in support of the consolidated accounts printed at gogea 7
to 9 of the Commercial Appendix to the Appropriation Accounts, Defence Services 1947-48
(15-8-47 to 81-8-48), are enclosed for the informatfon of the members of the Public
Accounts Committee. (cf. Annexure to this Appendix.)
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Public Accounts Committee

Anpex
Analysis of items in the consolidated trading account and consolidated profit and loss account of
[
. PROFIT AND
h’
Particulars E.C. 8.0. All India
Ra, Ras. Rs.
To Administrative Staff eto. . . . 1,59,712 1,28,570 2,838,282
» Pay & Allces. of Staff & Officers . . 16,92,617 14,885,107 31,67,724
» Mﬂyb.::kooouma Deptt. charges for internal 27,484 80,702 58,276
[ .
,» Leave & Supr.alloes. . .. . . 23,002 9,110 33,102
» Travelling sllowances etc. . . . 56,575 74,728 1,31,308
» Accommodation :— .
(§) Deferred rovenue expr. brought forward 7,46,801 17,568,626 25,08,127
from previous year. =
(#5) Expendituro during the year . 1,35,820 (—)92,190 43,3380
(¢%%) Total of (i) & (ii) . . . 8,82,021 18,684,436 25,46,457
(¢v) Less deforred revonue expr. oan-iod for- 3,08,641 3,18,865 6,22,508
ward to next ysear,
(v) Net.oxpenditure (iiiy—(iv) . . . 5,783,380 18,50,671° - 19,283,051
“To water and eleotrioity . . . . 62,255 89,777 1,32,032
,» Conservancy charges . . . . 8,808 991 9,797
»» Telephone charges . . . . 6,629 2,032 8,661
3» Part cost of Contra! Vety. Labhry . . 1,602 3,307 4,000
»» Cost of froe medical treatment . 426 . 428
,» Plant & Machinery—repairs, etc. :
(%) g’oaluo of stock-spare parte at beginning of 6,14,601 5,065,089 10,19,690
the year. .
(¢¢) Expenditure during the year . 1,08,246 1,92,028 3,091,174
(s¢8) Total of (i) & (ii) . 7,12,847 6,98,017 14,10,864
{sv) Loss value of stock-spare pa.rte at ond of 4,72,860 4,560,077 9,22,037
the period.
(v) Net expuondituro (liiy}—(iv) . . . 2,39,987 2,47,940 4,87,027
“To Miscollaneous stores (Stationery eto.) . 5,89,970 4,57,096 10,47,068
»» Deprociation :—
(¢) Buildings . . . . . . 1,566,233 53,636 2,09,868
(#6) Live-stook . . . . 2,16,281 81,258 2,97,639
(444) Plant & Machinery . . . . 1,08,007 77,797 1,85.894
“To Casualtios of cattle etc. . . . . 43,987 80,5626 94,613
»» Condemnation of Cattle eto. . . . 1,73,605 2,20,012 3,938,617
»» Interest on capital 2,13,235 1,99,955 4,13,100
. »» Bad Debts .. 63 3,136 3,199
» Development Farros . . . 4,32,707 03,414 5,268,121
»» Net profit made during the year . 4,26,832 7,184 4,34,016%
Total . . . 52,14,474 46,21,939 98,368,413
0-11 3-08

Percentago of profit on turnover . . . 538
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Appendiz XIX
b
Military Farmes, for the years .1947-48 (15.8-47 0 31.3-48) by Commands.
88 ACCOUNT

Or.
Particulars E.Cc. B.C. All India
A
Ra, Rs, Ra.
TRADING ACCOUNTS.
“To stook on 15-8-47 :
Dairy Produce . . . . . . 2,086,290 10,834,086 12,41,276
Joe, Salt, Acid . . . . . . 82,921 43,811 76,782
Fodder . . . . . . . 32,638,284 28,82,070 61,45,354
Other Misc. Stores . . . . . 14,956,659 14,93,043 29,88,702
“To purchases Ice, salt, acids, eto. . . . 40,098 1,28,409 1,68,604
Customs duty on imported material . . . .. ..
Transfer of dairy produce between farms . 2,08,452 1,563,560 3,62,012
Dairy produce & hire of Cattle AR 8,88,269 11,78,041 20,686,310
To Cultivation charges . . . . 8,20,884 3,78,3687 6,99,251
“To Rent of land . . . . . 50,5958 44,388 94,983
To food of animals including rent of grazing 8,809,991 17,84,735 26,74,726
land & ‘grazing charges.
To rail charges & other transportation charges 1,217,366 2,22,789 3,560,164
To gross profits carried forward . . . 38,26,443 13,01,608 51,27,040
Total . . 1,18,49,248 1,08,45,805 2,19,95.053
_ Percentage of gross profit on turnover . 476 21-2 362
By Gross profit brought forward . . . 88,25,443 13,01,606 51,27,040
» Miscellaneous receipts . . . . 11,265,496 82,18,610 43,44,108
4 Intorost on R.R. Fund . . . . (—)1,569,601 (—)2,85,006  (—)4,44,808
+ Recoipts from casualties & condemnation . 1,566,491 1,756,700 3,31,191
+» Transfor of stores from revenue to capital . 2,67,545 2,11,028 4,78,578
o Lm . . . . e . ve
Total 52,14,474 48,21,939 98,36,413

*The oonsolidated P, & L. A/ as prepared for publication in the commercial Appx. ehows a
Proﬂt of Rs. 4,27,516 ae against a profit of Rs. 4,34.0‘?; shown herein. The difforence of Rs, 6,500
$s due to tho adjustment made in the all Indis P. & L. A/o on acoount of M.A.D. charges for

internusl check.

By transfer of Dairy Produce betwoen farms . 2,08,452 1,563,560 3,62,012
, salo of dairy yroduce . . . . 62,70,005 49,60,5621  1,12,30,526
+ 8alo of Agricultural produco . . . 12,438,779 8,88,604 21,32,283
» Developmont Farms . . . . 3,09,838 1,28,852 4,38,690
+ Value of stook on 31.3-48 - .. ve
+» Dairy produce . . . . . 665,807 10,03,743 10,69,640
o Joo salt acids eto. . . . . . 65,308 37,277 1,02,583

Foddor . . . . . . 17,39,126 23,08,448 40,47,574

. Other Misc. storos . . . . 14,46,782 11,681,764 26,08,546
“ Bad Debts . . . . . 63 3,138 3,199
TOW B . 1'13n49'2“ 1,06.“,805 2,19'05.053
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AYPENDIX XX
Memorandum tn respect of Coniribution to the Renewals Reserve Fund (Posts and Telegraphs).
p \

While examining the Posts and Telegraphs Appropriation Accounts for 1945-46, the Publle.
Aoccounts Committee considered a suggestion from the Auditor-General that a committee should
be set up to determine the average lives of the aasets of the Posts and Telegraphs Department,
which would provide a acientific basis for contribution to the Renewals Reservo Fund. After
oonsidering the suggestion, the Committee observed in para. 70 of ite report that in view of
the large accumulated balance in the Renewals Reserve Fund, the matter was not one of very
great urgency and might be left over for the present. It was, however, mentioned that the

tter would again come up before the Committee in the reports for subsequent years.

2. A Depreciation Fund was established on 1lst April, 1926 from which date the accounts.
of the Posts and Telegruphs Department were put on & commercial basis and the annual contri-
bution from revenue to the Fund was calculated on the basis of certain assumed lives of the
Capital Assets. This method was abandoned with the institution of the Renewals Reserve
Fund from st April, 19036 when it was decided that the contribution to the new Fund should be
calculated on broader considerations, such as (i) the amount likely to be required for rehabi-
litation of assets and (i1) the amount of Capital at Charge. This revised basis wus adopted in aoc-
ocordanoe with the views of the then Accountant-General, Posts and Telegraphs (Mr. E.T. Coates,
which were endorsed by the Public Accounts Committee in 1935. Theso views were exp:
in the following words :—

“Instead of Depreciation Reserve Fund, calculated on a pseudo-scientific baais, the Depart-
ment should constitute 8 Renewals and Replacement Reserve Fund on the bagis of what is
actually required year after year to cover renewals and replacements with a emall margin; the
eontribution to such a fund should of course be subject to periodical review”.,

3. During-the period from 1938-37 to 1849-50, & sum of Rs. 9,36 lakhs (including speciak
contributions of Rs 1,60 lakhs in 1942-43 and Rs. 1,00 lakhs in 1944-46) was contributed from
Revenue to the fund and a sum of Rs. 4,31 lakhs was withdrawn from it to meet the cost of
renewals and replacements. After eliminating the share pertaining to Burms (28,61) and
Pakistan (97,54) and meeting the loas (1,02,00) on_press traffic, the acoumulated balance on 381st.
March, 1950 at the credit of the Renewals Reserve Fund stands at Rs. 5,86 lakhs which represents

1¢- 4%, of the Capital at charge of Rs. 40,79 lakhs.

4. It may be mentioned in this connection thut the question of the method of ocalculation
of ocontribution to the Railway Depreciation Reserve Fund was tonsidered recently by the
Railway Convention Committee, 1949 on whose recommendations it has been decided by the
Ministry of Railways that an ad hoc contribution of Rs. 15 crores per annum should be made to
this fund for the quinquennium commencing from 1-4-60. The accumulated balanoe at the credit
of the Railway reciation Reserve Fund as on 31.-3-1950 amounts to Rs. 97°42 crores repre-
senting 18-49%, of the Capital at charge (Rs. 728" 8 crores) on that date.

5. In these circumstances, it is sug that the basis, which was approved by the Publia
Accounts Committee in 1935 and which been followed ever since may be allowed to continue.
If this is approved it is pro to make an annual contribution of Rs. 75 lakhs for the next &

years and to review the position at the end of that period.

6. The Aceountant-General, Posts and Telegraphs, has suggested that a stock-taking of alb
assets should be conducted for assessing the exact valuo of assets of the Department existing in
the Indian Dominion after partition as well as thoso taken over from the ex-Indian States. The
matter is under consideration. The preseot method of contribution to the Fund will be further
reviewed on the cornpletion of this valuation.
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Ngfice Memorandwm No. 23.A/2-51 dated the 15th January, 1981 from the Mindstry of Communi-
sonal

’oahom re: Agreement with Asr India Internat
SuBJEOT : A1R INDI1A INTERNATIONAL

As desired by the PubliceAccounts Committee two copies of the agreement between the
Government of India and Air India International dated the 12th March, 1948 has been separately
sent to the Parlisament Becretariat. TLe prinocipal financial provisions of the agreement are :—

(a) The Government of India have taken up 49 per cent (namely, Rs. 98 lakhs) of the capital
(namely, Rs. 2 orores) of Air India International and have the option to take up further 2 per cent.
at any time if they so desire,

(b) Tke Board of Directors consists of 6 members, 2 of whom including the Chairman being
nominees of Air-India (Chairman’s appointment being subject to the approval of the Government
of lndia), ono Director representing the ral share-holders and the remaining three boin?’
Goverbment nominees including a Special Director with powers to reserve specified items o
importance for the decision of Government.

afte (o) iovemmenc is r:qm;;ed to re-imb;:rse to Ai;d India Intematgonal any loss incurred by it,
r making provision for depreciation, for & period of 6 years, the loss for the purpose being
the actual loss as disclosed by the final auditedp:ocounta of the éompa.ny. P

*

(d) When the Company begins to make a profit, not loas than 50 per cent of itx annual profit
is required to be returned to Government in repayment of the subsidy, if any, which had been
paid to it in earlier years. The balance could be retained by the Company and out of that a
dividend not exceeding 34 per cent migbt be declared until the whole of the subsidy received by
the Company from Government is paid off. Thereafter 50 per cent of the balance of profit made
each year after deducting a sum equivalent to 5 per cent of the capital, is to be paid to Govern.
ment.

(e) Payments made to Government in accordance with (d) above would not be subject to
income tax.

(f) Air India is to be paid a management fee by Air India International for acting as the
latter's Technical Managers on a sliding scale decressing, in respeot of Constellation operations,
from 6 annas per mile for the first 1 million miles to 1 anna per mile for over 2} million miles
flown during the year.

(9) Air-India have also the exclusive booking agency in India for Air India International
receiving commission at 10 per cent of the gross bookings of the latter company if it makes
& profit and 7} per cent. otherwise.

(h) Air India International would have exclusive rights of operation over all routes to the
west of India within a specified zone, for a period of 10 years.

(s) Air India Internationsal has to bear the cost of its own staff exclusively recruited for ite
purpose and haa to share the cost of staff serving both the concerns with the provieo that during
the period any member of the staff of Air-India was exclusively looking after the affairs of Air
India Internationel, the latter has to bear his full cost.

Brief History of the Operations

Air India International was incorporated on 8th March 1048 and commenoced operations on,
8th June 1948 on the U. K. route with a frequency of one service & week. The frequency has
sinoce been progressively inoreased to 4 services a week (the fourth gervice is at present under
temporary suspension). It is also operating a weekly service on the route Bombay-Karachi-
Aden-Nairobi.

Pinanotal Results 1948

The accounts for the Company for the year 1948 disclosed the following positicn i—
Operating loss . . . . o . o . . . 4,238,868
Normal depreciation . . . . . . . o . 18,01,349
Initial expenses . . . . . . . . . 12,70,184

TOW lw D 29.“,‘01
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" Public Accounts Committee

£t has been agreed Jto spread the nitial expenses over a period of five years and in accordance
with the terms of the Agreement vide () of paragraph 1 above, the Government of India paid to

the Company a sum of Re. 19,78,254 oomprising the operating loss, the normal depreciation and
1/8tt of the initial expenses.

The loss is attributed to the following factors :—

(a)PDaring the initial period of operation when the frequency was for the greater part only

1 servioe a week and later inoreased to twioe weekly, the airoraft were not utilized to their maxi-
roum oapacity ;

(b) Aotual Operational Costs were considerably more than those anticipated;
(o) Certain foreign check crew and

enﬁineeringsta.ﬂ' had to be retained for an initial period
~when Indian el familiarised themselves with the handling of the complicated new type of
~afroraft and the new field of operations.

MG4Omm

sIn the second year of operations, the Company made a small operating profit of Rs. 77,000
~and an additional Rs. 85 lakhs by sale of one Constellation aircraft. In accordance with the
terms of the Agreement with the Government of India the Company has made a provirionsal pay-

ment of Ra. 2,10,228 to Government which represents half of the total profit less 1/5th of the
initial expenses carried over from the previous year. The Company's acoounts are subject to
audit by Government Auditors.

1850—

The Company expects that operations during 1950 will show & small profit.
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APPENDIXXX[I

Memorandum for the Public Accounts Oommiites on the item regarding * Bapenditure on 4. R. P,
works on B. Q. and M. G. system on the Bombay, Baroda and Ceniral India Raslway” a :
at page 86, Anmesure ‘A’ to Part 1I of Appropriation Accounts of Railways sn India (162
August 1947 to 31s March 1948).

During the course of the examination of the Apiro riation Aooounts of Railways in India
for 1047-48 (post-partition) on 15th January 1951, the Public Accounts Committee wanted to
know the reasons for which the expenditure on the item “E iture on A. R. P. works on B. G,
and M. G. system (Rs. 78,372) on the Bombay, Baroda and Central India Railway” appearing
at paﬁ 86 of the Apl?ropx iation Accounts of Railways in India for 1947-48 (16th August 1947 to
8lst March 1948), Part II—Detdllod Appropriation Acoounts, which had been placed under
obﬁootion in August 1941, could not be regularised so far. The reasons for which this item has
#till remained not regularised are given below :—

In view of the urgenc{aof A. R. P.measures, the Railway Board docidedin August 1941 that
when the proposed A. B. P. schemes were in acoordance with the presoribed polioy, the Railways
oould proceed to inour expendituro thereon, but they must, as soon as possible, submit thejr
estimates for financial sanction. The Bombay, Baroda and Central India Railway had incurred
an expenditure of about Res. 40 lakha on various A. R. P. measures and regularised it by obtaining
oeompetent sanotion to the block and detailed estimater, except for the sum of Rs. 78,872 which
appeared in the Appropriation Accounts for 1947-48 (post-partition) as the item under reference.

The estimate prepared in June 1945 by the Deputy Chief Mechanical Engineer, Ajmer, to
rige this expenditure was found to be defeotive in certain respeots and it was returned by
the Aoccounts artment in August 19045 for necessary revisjon and submission through the
Engnoer-in-()hie , who was the co-ordinating officer for the M. G. system for the purpose of
A. R, P.measures. InJanuary 1948, the Deputy Chief Mechanical Engineer, Ajmer, replied after
he had been reminded seversl times that he had submitted the estimate to Engineer-in-Chief. As
the Engineer-in-Chief had not submitted the estimate, he was reminded in April 19048 and he
lied that the matter was under correspondence with the Deputy Chief Mechanical Engineer. In
Ootober 1948 he stated that he had furnishéd the estimate, but on scrutiny it was found to be for
& similar expenditure on another District. Thereafter the matter was not further pursued by
the Acoounts Office as the papers were merely linked and filed by the dealing clerk through a
misapprehension. It was detected in October 1950, while preparing the Appropriation Aoccounte
for m7-48 (post-partition period) that the amount still remained unregularised. Although
with the lapse of time it has become still more difficult to obtain the requisite detaile, special suEt
are being taken to get the information and obtain General Manager's sanction to regularise the
position. The failure on the part of the staff concerned to take vigorous action for getting the
expenditure regularised has been suitably takenm up.
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éPPENDIX XX
Proceedings of the meeting of the Public Aocounte Committee

1960 at 11 asm.
The following were preeent :
Shri B, Das (Chairman)
Shri M. L. Dwivedi. 3

Professor K. T. S8heh.

Sbri H. G, Mudgal.

lg;rndxat lgu.liilhwardntt Upadhyay.
1 . D, udmppa.

Shri 8. N. Das.

Shri Bali Ram B ts

Shri B. N. Munavalli.

Shri T. H. Sonavane.

Shri K.A. Damodara Menon.

Shri B. 8. Hiray.

Members

J

SECRETARIAT
8hri M. N. Kaul (Secretary)
Shri 8. L. Shakdher (Officer on Special Duty)

2. The Committee first considered the
Accounts for 1947-48 (post-partation) and

Xmgmmme for the examination of the Appro
udit Reports thereon. It was decided to

held on Freday, the 18th November,

*

jation
d the

meetings of the Committee from the 8th to 18th January 1951 to consider these Acoouats. It

was agreed that the Committee should meet in the mornings

After some disoussion the following programme was agreed to

Defence Appropriation Accounts

" Railways Appropriation Accounts
Civil Appropiiation Acoounts . .
Posts & Telegraphs Appropriation Acoounts

The programme for the 18th January 1851 was postponed

only from 10-30 A.M. to 1-30 P.M.

8th to 10th Jan. 1951.

11th & 12th J't;n. 1951.

18th, 16th & 16th Jan. 1951.
17th January, 1951.

for consideration at a 'Jater dates

8. The Committee then oconsidered a Memorandum (Annexure) on the question whether
the Reports of the Public Accounts Committee on the Accounts yelating to the pre-partition

period, t.e. upto the l4th August 1847 should be discussed in the House.
these reports should only be laid on the Table of the House and not

i [

It was agreed that



Appendix XXIIT
Annsxure

. '
MWWMWWMwMMWRMoijMAW lommsties
i} o ) N . . » a
aooouﬂunldmtothcpn.pammnpmod,;s.&u to the 14th August IM?’:M&MZ“.
"m ouse,

During the debate on the 31st March 1948 in the Constituecnt Assembl i
:ﬁ;{n}otwn for election of membgrs to the Public Accounts Committes, thmyw(::g oi;nl:tg:')a!rl:

ciam of the decision of the Ministry of Finance not to prepare the Appropriation Accounts
lhhhmm outstanding at the timo of the partition of the oountry except in respect of the
: Bervices expenditure, which were necessary for of ing military axsenditum
ThumounurdamtothopeﬁodfromthelltAerl«itotheu A 1047. The
mm ﬁlnmco dti‘:;l;lthnt there h:tiinb:;: a ;‘:mmdmding about the actual position”of these
8000 0001 y olarified i ir Memorandum, dated the 20th dressed
%o the members of the Committes, ths substance of which was : Moy 1845, ea

{1) The decisien to discontinue the work on the Appropriation Acocounts was due to
. uine deubt as to the competensy of the Legislature (1048) of either Dominion
or the Publio Accounts Committes elected by them to scrutinise the Appropriation
Acoounts of the undivided Government as also to the inadequacy of the staff to
take on this additional work. Thore was also the fact that uent on inter-
transfer of staff batwcen the two Dominions, it would have been diffioult to obtain
suitable explanations or fix responsibility for irregularitios which had occurred
before the partition.

(2) The Acocounts Officers concerned have, however, bean instructed to complete the accounts
for the pre-partition period in accordance with the normal procedure to which the
ordinary process of audit will be applied ; and the non-pre tion of the Appro-
¥nntmn Accounts would not therefore mean that there will be no accounts at all
or

that period.

3 The Ministry of Finanoe had reconsidered the position in the light of the debate in the
House and proposed that—

(¢) the Appropriation Accounts for tho year 1945-46, on which work had reached an
gdvanood stage should be completed and placed before the Public Accounts
ommittee ;

(%) for the yoars 1046-47 and 1947-48 (pre-partition period) the Public Accounts
Committee could examine the Finance Accounts prepared by the Auditor General
along with a memorandum, which the latter would prepare, for the consideration
of the Committes, and which would bring out the important financial irregularitics
ordinarily appearing in the Appropriation Accounts.

2. At the same time, the legal aspects of the case also wcre examined by the Minstry of
Finanoe, in consultation with the Ministry of Law, and explained in 8 Memorandum which was
gl::ed beforo the Public Accounts Committee at their meeting held on the 8th September, 1948,

points mentioned in that Memorandum were :—

(1) The statutory obligation of tha Auditor-Gt nersl under the Government of India Aot,
1935, as adapted, and the Government of India (Audit and Accounts) Order, as
amended, to compile the Apgro piation Accounts is only in respect of the period
after the establis t of the Dominion and not for the period prior to the 15th
August 1947 ; and that in compjling any such acoount, he would not be discharging
& statutory funotion.

2) The Legislature of the Indian Dominion and the Public Accounts Committee elected

@ by them are technically not competent to deal with the accounts of undivided
India.

{3) The authority of the Government of India and of the Legislature of the Indian Domis

nion does not extend to the period when they were not in exiatence and they cannot,
therefore, regularise the excess over grants, voted or non-voted, in ths pre-partition
accounts.
4) In view of the legal position explained, the Public Accounts Committes, in_de alin with
. :ll:aw go-psrtiotgi:nl;coounta will not be discharging a statutory function but only
be ing the exeoutive overnment to take adequate action in the matter of
disposal of financial i ties portaining to the Indian Doiminion brought to
their notioe.
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Public Accounts Committee

(6) These Accounts and Audit Reports and the Reports of the Public Accounts Committee
thereon will not be laid before the Legialature or dehated by it as section 169 of the
Government of India Act, 1935, as adapted, relates only to the accounts of the
Dominion. They may be placed in the Library of the House for the information of
the members and action taken by Government, as usual, to implement the recom-
mendations of the Public Accounts Committee.

3. The Public Accounts Committee, having considered the legal position, recommended in
paragraph 2 of their Report on the accounts of the year, 1945-¢6, as follows :—

“Normally these excesses will have to be voted by the Legislature. But we are advised
that techniocally it is not within the competence of the present Legislature to deal
with the excesses which relate to the pre-partition period (Ap ix XXII) and we
accordingly recommend that no action need be taken to ise- them.”

The Committee did not comment on the point that these acoounts and reports need not be
laid before the Legislature or debated by it. Having accepted, howevor, the legal position a8
explained in the Ministry of Finance Memorandum, it would appear to follow that the Committee
also acoepted the position that these reports etc., need not be laid before the Legislature.

4. In view of the fact that these accounts and reports relate to the pre-partition (renod and
are more than three years old and in view of the legal position explained, it 18 proposed that they
may be laid én the table of the House but no debate should take place. The Committee may
kindly consider this question, and if approved, recommend this course of action to the Houss,
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F

The Committee met fror 11 A.x. to 1 P3¢,
2. The following were predhnt :

Shri B. Das  (Chasrman).

Prof. K. T. Shah.
Shri M. L. Dwivedi.
Shri Tribhuan Narayan Singh. Members
Shri H. 8. Rudrappa.
8hri B. N. Munavalli.
8hri K. A. Damodara Menon.
L]

SeoRETARIAT
Shri M, N. Kaul (Secretary).
8hri 8. L. Bhakdher (Officer on Special Duty)

3. At the outset a point was raised whether the quorum for constituting a meeting of
the Public Accounts Committee should be raised from four to five. After a brief discussion it
was agreed to defer a decision on this matter for the present. Tt was, however, decided that the
Chairman should write to the Members impressing on them the need for attending the meetings
of the Committee. If for any reason a Member was unable to attend a meeting of the Committee
he should normally inform the Chairman stating briefly the reasons for his absence.

4. The Committee then toock up for consideration a recent reference received from the
Ministry of Finance proposing that in view of the strong views held by the C. & A.G., a working
arrangement under which the P.A.C. would examine the Audit Reporte and Appropriation
Acocounts only after they had been laid before Parliament, might be adopted. ter a brief
discussion, it was decided to circulate relevant pa containing the opinion of the Ministry of
Law, the views of the Auditor General and the orders of the Hon’ble the Speaker on the subject
to the members of the Committes. The Committee decided to take up this matter for further
congideration on Tuesday the 6th Decernber 1950 at 2-30 ».M.

e > ]
n ]

5. The Committes agreed to the following detailed programme of the meetings of the
Committee to be held in January 1961.

Day. Time. Subjeoct.
. . 10-30 A.M. to 1-00 P.M. . General Discussion.
Monday, the Sth 8-00 .M. to 5-00 P, . Meeting with the C. & A.G.
Tuesday, the fth . .Y 10-80 A.M. to 1-00 p.¥, . Defence
Wednesyday, the 10th . I1&8, Defenoce.
Thureday, the 11th . Food Estimates,
Friday, the 12th . } 10-30 A.M. to 1.00 .M. . Railways afos and Transpar
Raturday, the 13th . Ministry. o
. . . Do. . Communications Ministry & P.
Monday, the 15th p -y
. Do.. . State Trading Accounts of s}
Tuesday, the 18th . nistrios.
. Do. . 1. & 8. and Commerce Minis-
Wedneeday, the 17th ond
Thursday, the 18th . . Do . I"Hml.i:looA :[idnmtg.P co.8
i . . ome rs, U.P.8.0,, States
Friday, the 19th . . . , Do. e A Mibistaes.
. Food, iculture and Rehabie
Saturday. the 20th . . Do od, Agriculture an



Pubiic Accounts Committee

6. The Committee then discussed the question o;!:mrﬂbse and soope of Audit of the
Acocounts of the Indian Union and also whether the Committee should require the Comptroller
and Auditor-General of India to give the Committee a report on the audit of Revenues and
Reoeipta of the Indian Union. Committes agreed that it was competent to consider such
matters. The Committee further desired that an entgx;n'y may be e from the Comptroller
and Auditor-General whether the finanoe accounts ting to years 1948-47 and onward had
been red and published. If they had not been oo‘r;gkd when they were likely to be com-

. Committes felt in this connection that they examined the receipt side of
the accounts of the Indian Union, their examination of the acocounts would not bs complete.
The Committee considered that matters arising out of the ways and means policy of the Govern-
ment also fell within its purview,

7. The Committee noted that last year the Comptroller and Auditor-General had stated
that it was not possible for his isation to detect in the course of disbursements whether
any particular grant approved by Parliament had been excesded and he had promised to look
into this matter and to inform the Committee of the proocedure that he would propose for adop-
tion 8o that the provisions of the Constitution were com with, The Committee desired
that the Comptroller and Auditor-General might be asked to give & memotandum to the Com-
mittee on this subject, and also to find out what information and data had been collected lz an
officer of the Mini of Finance who, it was understood, had recently gone to the U.K. to
stuc'y the prooedure followed there in regard to this matter.

8. The Committee then proceeded to consider whether it was sufficient for the Comptrol-
ler and Auditor-General to check payments with sanotions alone and whether it was not the
function of the audit authorities to audit the sanctions themaselves in order to see that the need
for obtaining the full value of the ex%anditm-e covered by the sanction had been kept in view
by the sanctioning authorities. The Committee was atrongly of the opinkbn that this was an

t funotion of the aud't authorities, and aoccordingly desired to discuss the matter fully
with the Comgtroller and Auditor-General on the 8th January 1951.

e
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Appendix XXV

I3 ‘ J -
Procesdings of the Meeting of the Public Acoounts Comunitiee hald on Tuesday, the Sth
Decemnber, 1850. ‘

The Committee met from 2-30 2.M. to 8-30 p.x.
L ]
2. The following were present :

Shri B. Das (Chasrman). .
Prof, K. T. Shah.

8hri M. L. Dwivedi. ‘1

8hri Tribhuan Narayan Bingh. ;
8hri 8. N. Das. Members

8hrj Bali Ram Bhagat.

8hm B. N. Munavalli.

8hri K. A. Damodara Menon.

SEORBTARIAT

Shri M. N. Kaul (Seoretary).
Shri 8. L. Shakdher (Officer on Special Duty).

8. The Committee noted the decision of the Honourable the Sﬁker that it was compe-
went for the Public Accounts Committee to begin the examination of the Reports and Acoounts
-84 soon a8 they became available, but they should not submit any reports thereon to Parliameuat
before the Accounts were laid on the Table of the House.

The Committee also discussed the procedure for the submission of the Audit Report
by the Comptroller and Auditor-General to the President, but as this matter conoerned the
‘Comptroller and Auditor-General, it was decided to disouss this aspect of the matter informally
with him on the 8th January, 1951.

4. The question regarding the separation of Accounts from Audit was also raised, but
further consideration of the matter was postponed by the Committee till the relevant material
was oollected and a comprehensive Memorandum obtained from the Ministry of Finance.

5. The Committee then reconsidered the programme of the meetings to be held in Janu-
ary, 1951 drawn up at its meeting held on the 2nd December, 1950. It was decided not to hald
meetinge on Saturday, the 13th and 20th January, 1951 as previously fixed. The following

revised programme was approved by the Committee :
8-1-561 . . . Morning Session—General Discussion.
Afternoon Seesion—-Meeting with the Comptroller and Auditor-

.

9-1.61 . . . 1

10-1.51 . . . »rMinistry of Defence.

1161 . . . J

12.1.51 . . . Ministry of Railways.

15-1.61 . . . Ministries of Railways and Transport.

10-1-61 . . Ministry of Communications and Poste and Telegraphs De-
partment.

17.1.51 . . . Btate Trading Schemes—All Ministries.

18-1-61 . . . Ministries of Industry & Supply and Commerce.

19-1-61 . . . Ministry of Finance.

It waa decided to take up the examination of the Ministries not included in the present

programme at a later date.
The Committes adjourned till the 8th January, 1851.

———————t
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APPENDIX XXVI

Proceedings of the Mesting of the Public Aocounts Commisiee hald on Monday, the 26th March,
N 1951.

1. The Committee met from 5-45 .M. to 7-15 P.M.
2. Those present were : ¢

8hri B. Das  (Ohairman).

Prof. K.T. Shah
ghﬂd Hg Mud
andit Munishwardatt Upadh
8hri H.8. Rudrappe il
8hri 8.N. Dag Members
8hri Bali Ram Bhagat
8hri B.N. Munavalli
Skri T.H. Sonavane
Shkri K.A. Damodara Menon J

8bri V. Narahari Rao, Comptroller & Auditor-General of India.

SEORBTARIAT

Shri M. N. Kaul (Secratary). s

8hri 8. L. Bhakdher (Officer on Special Duty).

3. At the outsot, a reference was made to the letter dated the 3rd March, 1951 from Prof.
K.T. Shah suggesting the form and structure of the Report of the Public Accounts Committee,
and aleo the examination of the Accounts covering the Revenue side, Public Debt and the Liabili-
ties and Asseta of the Government as deduced from the balances recorded in its books, The
Comptroller and Auditor-Generael informed the Committee that the compilation of the Finanoe
and Revenue Accounts for the period 1946-47 was elready nearing completion and that it was
likely to take some time beforethLe Accounts for the year 1947-48 (post-partition) could be re
as the question regarding the cettlement of Debt and other outstanding adjustments was sti
pending with the Pakistan Government. e further stated thet sinco the Finance Accounts
were also ‘Public Acccunts’ the Publie Accounts Committee was quite competent to take up
the examination thereofsimultaneously with the Appropriation Accounts of the correspondin,

ar. Thre Committee held a brief diccussion over t{).e otl.er points raiscd in Proferscr Shah’s
etter referred to tbid inarmuch as they related to the form of tLe Report of the Committee on the
Acdcounts of the year 1947-48 (post-partition). It was decided that while presenting the Report
to Parliament, the Chairman might add some of the pointe raised during the course of the dis-
oussion in the introductory part of the report.

4. A referenoce was also made to an earlier letter from Prof. Shah in which he had suggested
that an Introduction containing precepts from the ancient Hindu books like Kau: v Agrlha:o-
stra and the Swkranits should be added in the various Public Account Codes whick were bein,
revised and pul lished by the Comptroller and Auditor-General of India. The Comptroller an
Aud.tor-General told the Committee that Prof. Shah’s suggestion was not feasible as there were a
large number of Account Codes issued by him and also that by doing 8o no practical purpoee was
likely to be served from the accounts and audit point of view. He added that he was sending &
reply to this effect explaining the reasons for not accepting the suggestion put ferth by the
Honourable Member.

5. The Committee shared the view expressed by the Comptroller and Auditor-General that
the Executive Government was not taking adequate action to implement the recommendations
made by the Public Accounts Committee. The Comptroller and Auditor-General stated that he
was looking into the matter as to what effeotive steps should be taken to ensure early and effective
actioninthomatter. The Committee desired that the matter should be pureued with the Govarn.
ment and the result intimated to them in due course,

6. The Comptroller and Auditor-General brought to the notice of the Committee that the
state of acoounting and auditing arrangements, as revealed in the report under consideration
and as also found by him from the report of one of his officers whom he had deputed to take up

.examination of the Accounts of the various multi-purpose projects and State ing Corpora-
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tions, was far from satisfactory and some measures should be ado to tighten up the Audit
oontrol over the spending of mpney by these autonomous bodies or the Government apnrbmonh

ing and executing the projects. The Central Tractor Organization was oited as an
instance in this connection. He suggested that to remedy this state of affairs, an embliﬁ
measure should be enacted by Parliament whereby it should be laid down that the power
audit control of all Corporations set up by Government or undertakings financed bry Government
should vest in the Comptroller and Auditor-General of India. In the latter case the investment
of money by Government should be made subject to the express provision that the accounts
are audited by the Comptroller ared Auditor-General.

7. Before the Committee took up consideration of the draft of the First Report on the
Appropriaion Acocounts of the year 184748 (post- ition), the Comptroller and Auditor-
General congratulated the pew Secretariat of the Public Accounts Committee viz., the Parlie-
mdn&oremb:riat, for the manner in which the First Report of the Bovereign Committee had

8. The Committee then proceeded with the consideraticn of the draft Report. The teport
was approved subject to some minor additions and alterations here and there suggested by the
Comptroller and Auditor-General.

In oonnootiox; with the appointment of Arbitrators referred to in the timate sentence
of para. 8, it was decided to appoint ‘three’ persons instead of ‘two’—one of whom should be &
highranking judieial Officer.

In the heading of para. 7, it was decided to insert the words “and Manufacturing”" between
the words ‘State Trading’ and ‘Schemes’.

In the heading of para 8, it was decided to substitute the word “‘Statutory” for “State”.

9. Some minor corrections in the proceedings of the Meetings of the Committee as indicsted
by the Comptroller and Auditor- General were also approved.

10. The Committee authorised the Chairman to sign the Report on their behalf and present
it to Parliament.
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Public Accounts Committee

€

No. of
Date Members Duration' Business transacted
attending the
meeting
P
16-1-51 1 12 [ 2§ hours Consideration of the Appropriation Acoounts of the
) Railways in India.
17-1-51 Y 13 [} hours . &State Trading Schemes—Ministries of Works, Mines
Mﬂ & Power, Agricuiture and Industry and Supply.
18-1-51 . 18 24 hours . Consideration of Civil Accounts relating to the
Ministries of Industry and Supply and Commerce.
19-1-81 -9 12 2¢ hours . Consideration of Civil Aoccounts relating to the
- Ministry of Finanoce (including Revenue Division).
;:-3-51 . 11 14 hours . Consideration of the draft report on the Accounts of
1947-48 (post-partition.)
ol «

Nore.—(1) The individual attendance of Members at each meeting has been shown at -

encement of the,Proceedings of the meeting cnnoerned.

W (2) In addition to the above meetings, the Publio Acsounts Committee also held two
informal meetings on the_10th August, 1950 and 8th January, 1951 lasting 1 and 2§ hours res-

pectively.

et————



APPENDIX XXIX

-
Statement showing summary of the recommendations of the Public Accounts Committee on the
Aoccounts of the year 1947-48 (post-partition).

Paragraph Ministry or
of the Department
8.No. Report ooncerned Recommendations
. or
proceedings
3 -
@ (3) (4)
1 4-R Ministry of Finance. The Ministry of Finance should frdme neoocessary

3 G5B
3 o-R
“.P
4 10-R
95-P
s 110-P
] 7R
87-P

Ministry of Finance.

All Mimstrm of
Government of
India.

Dill;eetor Genersl,

Ministry of Finanoe

All other Ministries.

Ministry of Finanoce

Ministry of Finanoe

All other Ministries.

rules and regulations to ensure that the spending
Ministries exercise proper checks and show
complete responsibility in the matter of budget-
ing and keeping ocontrol over expenditure and
in oases of laxity it should be the duty of that
Ministry to take appropriate action in the mat-

The Ministry of Finance should once again draw

the attention of all the Ministries to the s -
tion contained in Para 7 of the Report of the
Public Accounts Committee of the year 1944.45
and a suitable procedure should be devised in
consultation with the Comptroller and Auditor.
General whereby the indenti Department
should ascertain telegraﬁhi y the preoise
position in regard to supplies within the year
and estimate as accurately as poasible the
total expenditure against its appropriations.

The Goverriment of India should impress upon the

heads of Departments that replies to Audit
objections should be sent with the  uumost
romptitude and that immediate steps should

taken to remio:e :etegt: in the administrative
system existing in their departments which may
be brought to their notice through the Audit
Notes.

With reference to the case mentioned in Para 21(i)

(3) of the Audit Report on Civil Acoounts, 1949,
the Ministry of Finanos should formulate compre-
hensive rules and regulations, for the institution
of @ system of ‘Administrative Audit’ in consulta-
tion with the Comptroller and Auditor-General
and incorporste them in the existing Codes eto.,
and a report submitted to the Committee in due
course.

With reference to Grant No. 72-Miscellaneous-

sub-head 1:8.—Small Savings Scheme, the
Committee wished to have a note on the progress
maede in the re-organisation of this scheme and
economy effected.

Special steps should be taken to review the exist-
ing

State Trading and Manufacturing Schemes
under the control of the Government of Indie
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)

(8) «

(4

10

n

12

6-R
7-P

6-P

9-P

11.P

Ministry of Finance
(Defence).

Ministry of Defence

Ministry of Defence

All other Ministries.

Minisﬁy of Defence.

Minietry of Defence.

Ministry of Defence,

with & view to eeeing that they were not sus-
taining any loss and that an adequate return
commensurate with¢he ocapital invested in the
scheme was forthcoming. A complete review
of the schemes should be ;u.ll)lmibbeg by the Fin.
anoe Ministry in respect o! the State Trading
Schemes under the overall control of the Govern-
ment of India before the oconsideration of the
Aoccounts for 1048-49.
®

A Meamorandum outlining in detail the varioua
aspects of the financial control exercised by the
Finance Ministry over Defence Expenditure
should be submitted to the Committee.

A Mémorandum should be submitted to the Com-
mittee in due course showing the progress made
in reviving the Equalisation Fund.

.

It was suggested that a Committee oconsisting of
representatives of the Ministries of Finanoe;
Defence and Law should be set up to into
the existing contract forms in use by the De-
fence Services with a view to drawing up stan-
dardised contract forms which should be strictly
adhered to and no deviation therefrom made
except under the express ordefs of the Govern-
ment of India. At all events every contract
should be entered into only after competent,
legal and technical advice has been taken.

It was further suggested that similar action should
be tauken in respect of other Ministries of the
Government of India. The Committee also
desired to be furnished with certain standard
forms of major contracts which were in comdmon
use.

With refcrence to para 12 of the Financial Advieer's
Review on the Appropriation Acoounts (Defence
Bervices), the qudstion of allocation of works
expenditure to ‘maintenance’ or ‘capital’ should
be further exdmined in consultation with Audit
Authorities and & report submitted to the
Committee in due oourse.

The Committee desired to know the reasons which
necessitated the conclusion of fresh contracte
in the cases referred to in para. 7 of the Audit
Report, Defenco Services, 1949. They also
desired to be apprised of the devision of the
Government on the question of (i) taking discip-
linary action (ii) imposing penalties on the con-
tiutou and (iii) regularising the expenditure in
this ocase. -

A target date should be fixed by which all the
ground balances of the entire Militery stores
. should be verified and correct balances under
each category of atore entered in registers so
that there was no room for any m‘egularx? or
fraud thereafter. The Committee should be
informed in due gourse of the progress made in

this respect.
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The Committee should be furnished with a state-

) f, e, mett Mhowing. the Adtal walus &:;WA'W
ey #.1 v . 1.t - dach category om. hand on P ugust,
r 2yt 1 :1047 and 31st March, 1948,

Yt

'+ 108 - Winistey bfiDefease:

‘A- Wlomorandum outlining the Fresent procedure

-+t .dbtaining on the Defe::oge side for the reconstruo-

g a ,?qn of store accounts and registers on the basis .
S e O duplicates of the ‘rélevant 'f doouments : and

i - 'glouchers eto. should be furnished to the Com-

G s vt Unlittee.  The Defence Ministry should  issue

: s O m:iary‘m:ymgnlm tl:)eans\m tgat om?n of
AR el AT ppgved integri y ut in-c of store

3Bﬂl)ding establishmenta. P e

La ol ot .
Minjatcy of Defonigs. A Momorandum should be farnished to the Com-
oy

b T ¢
1 ;

- mittee showing in detail how the atores were

e declared surplus or unserviceable and disposed of,
e nich authorities were empowered to declare the

' res unserviceable and how they were sal-

vaged,

T 4P . Ministry of Defemce. : 'With reference to sub-para. 4 of the M.A.G.’s

Lo " ’ - Certificate contained in para. 30 of the Defence

+ Acoounts, the Committee desired that the ques-

A tion regarding adjustment of the outetanding

t amounts due from Jammu & Kashmir State

Government and other States and Departments

- should be expedited and the matter reported to
' ' them at an early date. ;

w16, 16,2  Defence . -+ With reference to Appendix F to the Defence
o Aoccounts, the Committee desired to be informed
how the autharities were planning to avoid
! recurrence of the instances of over-estimating
! shown therein. v

‘.17 ' 11P - Defénce . . ‘Adequate steps should be taken in consultation
' ‘ N ' * with Audit to prevent huge losses of cash, over-
o C ‘payments ete. in future resulting from the
. . neégligence of the officers concerned. A memo-

S P randum showing the measures adopted for

tighteni control in the matter should be

" sitbmitted to the Committée in due course, : :

Tt 218@;':_'4.196[6»60 .+ ., . It Waa suggested that one or two members of the
EU R PE TP . .Committee might visit one or two Military
N g S ST . Btores Depots to appraise their proper work-
. (.. JiDg.
tee @t > S0\Ps v Défence: ¢ /.- o :With reference to para; 20:of the Audit Report
B AR S S oot . 1049, the Committee wanted to know whether
S R R T . . :Governmertt had acoeptedithe suggestion of the
R coeel e v« ..l .. Audit authorities for the restriction of the
st e o ooy st iy o0« gmount of imprest on the basis of actual
Boowtep o Tosd oy oo« a0 0 jmmediate requirements and the periodical
verification of balance being made by the officers
LI S < e st of the Military Acoounts Departiment. i
B (IR SR B2 T Y 3 H Liovo 7o Lt
20 21.P ' ‘Défence” ' *." ' . 'The Committeo wanted to know what procedure
. o . had been adopted to bring doim the debtor
R A N PR AR batknce in the pay acésuhts of other'ranks antl to
..':!,vv"'\ 3 ’ 1' 3 '!w‘ .’.'«‘ % (\? : " pemtriot the future p‘mmﬁ-
LR S IR SRR AR T yallas b [N - - - e -
it A‘)_A.II'AAJ._\_-‘Y L ” s . ! — 1
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Q)

()

®

@

21

22

24

26

26

27

28

29

58-P
28-p

26.P

28-F

0-r

81.p

34.P

40-¥

o
Works, Produstion & Steps should be taken to aoccelerate the-

Supply

Defenee .

Defenee

Defence

Defence

Defence . .

Communications .

All other Ministries.

Communicationa

Directer-General
Posts & Telegraphs

Ministry of Finaswe.

clearance of the outstanding sale accounte.

Memorandum stating the exact number of the-

outstanding eale accounts and their latest

so-ition may be furnished to them at an early
ate.

L]

(i) With reference to Para 8 of the Audit Report,.
1949, a report setting forth the steps taken to
realise the excess amount drawn by the parties
as also the amount actually recovered stould be
submitted to them.

(ii) In order to obviate such losses being caused te
Government in future, a prooedare should be
evolved in oollaboration with the Civil authorities
and the Audit to ensure that no payments om»
account of com tion are authorized unless
the ocertificate of compensation is granted by the
Military authorities requintioning the land.

A Memorandum eetting forth the existing pro-
cedure followed by the M.E.S. authorities im
scrutinising tenders whether they contained:
an estimate of the work to be executed item
by item or whether tl«y were preparcd on &
lump sum basis should be submitted to the
Committee.

A Memorandum outlining tlLe revised policy laid
down by the Government of India for the provi-
sion of b read by the Army Bervice Corps to the
Armed Forces and for the olosing down of bakeries-
whioch were being run uneconomically should
be submitted to the Committee.

With reference to para. 2 of the Defenod Audit
Report, the matter regarding acoounting of’
‘overhead expenscs' inaemuch as the charging
of idle faoilities to_production cost was concern-
ed, should be examined in the light of commerciak
principles in consulation with Audit and a report
submitted to them in due course.

*

A memorandum should be submritted showing :—

(i) the quantities and value of tinnod food imported
during the pre-partition period, as compared
to those in the post-partition period.

(ii) in detail the procedure regarding supply of
food articles to the Defence perronnel and te
their families.

The Ccmmittee wanted to know whether agreement.
similar to that entered into by Government with
the Air India International Ltd., had beem
executed by the Government of Indis with any
other Com’pany whereby exemption from the
payment of income-tax had been granted.

The Committee desired to be furnicled with »
note giving the up-to-date smount that was
merged in the general balanoes.

With reference to para. 8 of tke Apprepriatiom
Acoounts, Peste snd Telegraphs, a unifosm
poliey slould be evelved by Ministries for
allosating centzibutions te the Renowals Bastrve
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¢4) (2
3 9P
31 (s
32 %P
Y 76.P
v 78.P
% s.r

1

Direclor-General
Poste & Telegraphs.

Funds eonstituted by them and that this matter
should be regarded as urgent and gone into
thoroughly by & Committee of experta.

80 far as the Poste and Telegrephs Department

was concerned, a detailed examination of the
matter should be undertaken as already recom-
mended by the previous Committee in ‘rn 76
of ite Report relating to the year 1845-48.

With reference to tLe cases of defaleations or

Joss of publioc money referred to in pare. 14{a) of
the Audit Report, the Committee desired that
recoveries should be made from the persons con-
eerned in cases in which contributory negligence
was proved.

Natural Resources & A Memorandum setting forth details of the scheme

Soientific Research.

Ditte .

Comptroller and
Aunditor-General.

relating to the purchase of Machinery for Mioa
Miners, particularly with regard to ite financial
aspect should be prepared and submitted to the
Committee in due course.

The net financial results of the working of the

scheme named ‘All India Reserve Pool of Eleotri-
cal Generating Plant’ after ite accounts were
finalised by the end of February, 1951 should be
furnished to the Committee.

The Committee was promised to be furnished by

the Comptroller and Auditor-General in due

course a report of an examination conducted by

one of his officers on the accounts of such pro-

jeots as Bhakra-Nangal, Hirakud, Sindri and
amodar Valley Corporation.

Food & Agriculture (i) A co-ordinated plan should be evolved in

consultation with the Audit authorities in fix~
ing the prices of tractors, the recovery thereof
from the Btate Governments and ite proper
accountal.

(ii) A complete note outlining the formation of the

Central Tractor Organisation, the necessity for
its oontinued existence, the amount losned
by the International Monetary Fund, the mode
of its repayment to the General Revenues, the
method of recovery from the 8tates,theamcunt
of interest charged from the Blatcs and the cir-
eumstances that led to the commenoment of
the oporations without making any adequate
proper accounting arrangements may bo furnich-
ed to the Committee.

The desirability of inclvding the accounte of this

Organisation in the Commercial Appendix
should be considered in collaboration with the
Acocountant General, Food, Rebabilitation and
Supply.

Feed & Agriculure With regard to the Scheme for the ebase of

Agrioultural and Dairy Macbinery, the Commit-
tee desired to be furnished with a detailed
Memorandum tracing the erigin and grewth of
this asheme and the finaneial implicatinms fa-
velved in its working.
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PEADAEE 43 i v

(l’ (" (’) » . (". P S S o

) oy H Ty
3¢ 83.P Oommosroe & [ndustry With reference to the question of aHocation of the

. et et et b b e —d rofits aooru.ing fro€a the Op(’tﬂtion of the Stan-
Poear 0l bt Qotapistdller: ceamd o' dard Cloth Scheme, the Committee désired thas
s mrag ban e ibob:Gonoral. ! an agroement ahould be arrived at between the

caqan foonah e gl el oo Ministrie's of  Finance and Commerce and
Industry and the Comptroller and Auditor-

Wit gt TNl B b 0l il e iGesfioral sbout the quantum of the profita and
BTy ragia s bads b haswooecs o vhe deductions be made on acsount of interest
deo vt Do e aal s b Blets votcgnd overhead ®and other ancillary expenses be-
Somep T v has ') urs vty 4 fs i bubreo fore  distributing them to the States snd the
A3 e 0 Lol et g T3 b matter reported to them in due course.

vy I ARSI R v T 0, ut
ry In 8on.qqqt!ifn h.ﬂiq, port of Japanese cloth
: "'i ., the Commit ?_K;f wis to be appriged of the
Y NPT SN ... result of the claim preferred with the Customs
Y ST N YN .v» Department for therefund of Rs. 10,096,624
' g .. yhich represented the éxcess sum already paid

onthat acoount.

[ I t e g RGO oo e 4 'l'-.} N in
38 8P - * Works, Prodeotion A statement shdwing the“amount of the net deficit
o v o Bupplge .after final sottloment of the outstanding issues
Pyt bl i:..in regard to the recovery from Messrs. Sir
¢ .. hindsay Parkineon & Co. Ltd., in conneotion
with the scheme for the production and supply
o ©o v oot o ofdond, should by prepared and submittedito the

cEOoLL T s 0 Goammittee in due course.

; Vo

B T ST EEREAY T

i
fy cew et ey

A R SR

v R N
3% 88.P - \Gémmeres & Industey A’ roview of the working of the undermentioned
i ain gt o s o .Btate Trading Sohernes showihg their  latess
finanocial position should be prepared and placed
' 1. befdre them along: with the Wecounts for the
+.) lyear 1048.49 dfter geiting it verified by the
10 L AcCounts j—

SO (d ‘Consumer Qoods imported on Governmens:
2 Luoo::1 sooount,s

Aii). ‘Puzchase of Papesl: (SN

49 9.P Works, Produstion Commonting on the digposal of the Reserve Btores
- & Bupply. undor thelate D.G.M.P,, the Committee desired
- that a procedure should be evolved whereby the
irregularities noticed in the case are avoided
*in future.

-41  93-P Commerse & Industry With reference to the case mentioned in para,
: o ‘$1(i)(2) of the Audit Report, the Committee
' denired to know in due course of the action

taken against the defaulting Officer.

AR l!}-R‘ .RIﬂW&.yl‘ . A Committeo comprising of an Accounts Officer
§4-P and an Enginecering Officer should be sct up

4immediately by the Railway Board to review
allthe oasesmentionedin Annexure ‘A’ of Part IT
of the Appropriation Acsounts of the Railways
. oo in Indin and the progress made in the matter
i P - feported to the Public Aocounts Committee. -

T S The Committee also desired to be furnished with a

.Memorandum showing the improvement effect-

od in the cloarance of the items mentioned

i : ‘ above held ufide® objedtion, as shown in the.
A AW ' .. Aunnexure ‘A’ with speoial reforonce to the ex-
LS PO Simove e ' & -penditure relating to (i) the A.R.P. Works on
R T N - BiG. and M.QG. system of B.B. & C.I. Rly. and
R . s * '+ % (i) Kbargpur-Kalaiunda Doubling.
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t)

(%)

$3-P

16-R
P

18-R
67-P

22.R

(1N 4

Riilwaye

Raulways -

Reilways

Railways .

Railways

Railways

Railways

| Railways

’

1
A report showing tha progross made in tho‘esrly
vlearancs of tuy balaaves outstanding uader
s2éprasecayles darui, 19 48shouldbe submitted
%0 82 Uy amibbyd al tae time of the examins-

L0 80 0.0y Aedraalstor tao yoar 1948-49. ‘.

. With refersnve vo the vaso mentioned in para. 2¢

ot sas alway Audit Roport, the Comamittes
suggsstod that w suitable provedure should te
Lad dowa ia ¢oasaliation with the Indiaa Pat-
anass Mis31003 abroad whereby shortages ere
recuuped  soon after the delivery o the Looos.,
plants eto. imported from foréign eountries,

Tho Comanitteo alvo wanted to have a report of ths

progeoss made in this case.

‘fho oxusting rulos rogulating the Disciplme aaad
Conduct of Railway Survants siould be reviewed
L0 830 thab adsquits goton 13 takon agwinst the
Railway statf woo ure found wuntonly indiffe-
ront or careldds i1 uuo nandlingor despatoh
of goodsor bad transnipment.

Tho Committee dosired to know the steps taken by
tho Railway Bourd to rutionalize distribution of
stooks between the diffurent Railways and also
to romove imbalance botween different oceve-
gories of stores held by them in the light o1 the .
recommendations of t{w Shroff Commattee.

Adequute' steps should bv taken by tho Railways
Administrations vo impart proper training to
tho staff in the Railway Accounts Offlces and
to conduct regular vourses and desirod that a
detailea Momorandum showing the steps waken
to improve this aspect of the matter should be
submitted to the Committee in due course. A
departimental examination should be prescribea,
the passing of whioch should be made an esseatisl
oondition for confirmation of Upper Division
Clerks in the Railway Accounts Officos.

.4 The Committee desired to know of the progress

wade in the soparution of Financialand Accouats
fuxecbions on tho Railways.

The Committee desired to know in due course of
the instructions issued by the Railway Board to
thoe Railway administrations regarding the
timely adjustment of inter-reilway transactions

to avoid lapse of funds.

A Memorandum ‘outlining the technicel aad
commercial aspects of the method of gosting of
the manutaovure of loco motives by the Tates as
compared with the units manufacturea in the
Chittranjan Looomotive Workshops should
be furnished to them in due courso attor getting
vhe details sorutinized by Audit.
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